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That this House concurs in the re-
commendation of the Lok Sabha that Rajya
Sabha do join in the Joint Committee of the
Houses on the Bill further to amend the Hindu
Marriage Act, 1955, and the Special Marriage
Act™ 1954 and resolves that the following
seven Members of the Rajya Sabha be
nominated to serve on the said Joint
Committee:

(1) Dr. (Shrimati) Najma Heptulla
(2) Shri B. M. Deshmukh

(3) Shri M. R. Krishna

(4) Shri Jaswant Singh

(5) Shri Dinesh Goswami

(6) Shrimati Margaret Alva, and
(7) Shri V. Gopalsamy.

The question was put and the motion was
adopted.

SHORT DURATION DISCUSSION
UNDER RULE 176

Reported findings of the  Couunissiou of
Inquiry relating to Jamshedpur Riots
of 1979

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): We will now take
up the next item—Discussion under Rule
176, Shri Harkishan Singh Surjeet. I have to
inform you that the time allotted is roughly
about three hours.
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THE VICE-CHNJRMAN  (SHRI
ARVIND GANESH BIULKARNI): Under
rule 176, it is tlie right of the Chairman to
decide i:he admissibility and he has already
decided to have a discuss'on in this House on
this as a matter of public importance. Yes,
Mr. Surjeet.

SHRI JAGANNATHRAO JOSHI (Delhi):
No, Sir. I have a submission to mak» We are
not discussing the general disturbance
situation in the country. But we are discussing
the findings of a Commisuion 04 Inquiry, a
particular Commi.'ssion of Inquiry. Normally,
only when a report of a commission is placed
on tlie Table of the House, whether it is the
report of the Vigilance Commisuion or the
UGC or some other Commission, we would
be in a position to participate in the discussion
meaningfully. We do "ot have the copies of
this Report. Some copies have been
distributed and we do not know to whom or
for what purpose. When we are discussing the
findings of a particular Inquiry Com-
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mission, the Report of that Commission should
be made available to the H"Members who
would like to participate in the discussion. I "
think we are deviating from the normal
pragtice of the House. Now, Sir, we are not
discussing the general disturbance situation in
this country or the communal situation in the
country, but we are discussing only the
findings of a particular Inquiry Commission
the Report of which has not even been placed
on the Table of the Vidhan Sabha and copies of
which have not been made available to us also.
So, now can we participate in this discussion?
{Interruptions).

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): You want me to
dispose of all the points of order one by one?

SOME HON. MEMBERS: After hearing
everybody.

SHRI JAGANNATHRAO JOSHI: No, Sir.
1 simply wanted to make a submission. That
is all. Unless we have copies of the Report,
unless the Report is placed on the Table of
the Rajya Sabha and unless those copies are
made available to the Members who would
like to parf.cipate in this discussion, how can
we proceed.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHI SITA RAM KESRI): Some
copies are available in  the Library.
{Interruptions)

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): I will first of all
dispose of the point of order raised by the
honourable Member, Shri Jagannathrao
Joshi. Please let me dispose of it. Then I will
call the others if they have sny points to
make. Now, Mr. Joshi, I do not see any point
of order in your submission.

SHRI NAGESHWAR PRASAD SHAHI
(Uttar Pradesh): Sir May I request you to
hear me?
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THE VICE-CHAIRMAN (SHRI

ARVIND GANESH KULKARNI): Let
me dispose of his point first.

SHRI NAGESHWAR PRASAD SHAHI:
Why don't you hear ail of Us and then
dispose of the points of order? My point of
order is on the same thing.

SHRI PILOO MODY (Gujarat): Sir, it is
on the same subject.

SHRI NAGESHWAR PRASAD SHAHI:
Sir, it is true that the Cnair-man has ordered
the discussion on this Report and actually we
also demanded that this Report should be
discussed. On the unanimous demand of the
whole House, the Cnairman acceded to it.
But, Sir, there is a procedure as to how a
report should be discussed. It is the duty of
the Government to make a copy of that
Report available to the House and to the
Members of the Housg so that the Members
may know what is contained in the Report,
Without making that available to thg
Members, how can you proceed further?

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): That
is all right.

SHRI NAGESHWAR PRASAD SHAHI:
No 'That is all right'. When the Chairman
ordered that the Report would be discussed,
he also ordered that the copies of the Report
should be mad” available. The Chairman did
not order that the Members should discuss the
Report without going through the Report.
How can *e discuss the Report without going
through that? Sir, at least to the leaders of the
parties copies should have been made
available. While We have not been provided
with the copies of the Report, I would like to
tell you that, at the same time, the Speaker of
the Lok' Sabha has disallowed it.

THE VibE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): I have.understood
you. Yes, Mr. Pande.
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SHAHTI: You did not hear me, Sir. I said that
the Speaker of the I ok Sabha has disallowed
it.

SHRI PILOO MODY: You did not hear
him probably. He said that the Speaker has
disallowed it.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): When I
wanted to dispose of the points of order one
by one, you said that I should do it after
hearing everybody. So, wait and the other
things will follow. Yes, Mr. Pande.

SHRI NARSINGH NARAIN PANDE
(Uttar Pradesh): Sir, w”en this question arose
from the Opposition benches, that the Report
should be discussed, should be placed on the
Table of the House, the Leader of the House
told them at that time that the Report could
not be placed on the Table of the House. And
that Report will be placed in the Library.
Members of the Opposition will see to it so
that they may discuss...

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): That is
all right.

SHRI NARSINGH NARAIN
PANDEY: This is the position at this stage.
To raise this question, I do not think it is
proper.

(Interruptions)

q Tw Aw1 TarT A () -
TIAATSTE WAET, AT CAIET WY
ggv g § s 15 arm 7 faars
¥ e ffaeer anare s [y
500, 600 wifggt Faqid =) g3+
fagre w37 & w0 ¥ | g9 ®
fawagor feqrar 133 ® =30 Ggrar
8% a5 wg1 wa Fd ) 5
2T M & MU | TN AWA T
fr ga frO1E w) #19) 8 & fR%
FTTOAL AT AT 8 | TE AIGH WT
TER AWM | {97 9FwT AV ¥

[RAJYA SABHA]J

re. Jaiashedpiir 352
rUntt of 1879

AA AT FR 2| AT WIE A1
qa araw gu fs wrg) 79ifza mie
#fead & 1 8 Afzmifen wm
gl « wrew g fwoagr of £
RIgF! qAT Az & wgfaw & fum
aFF 2 1 97 § JaT %A & arafew
74T A1 ;T ® A WE w¥a
foat fEagt adl § wow1 Fam
gifen & & asdl & | 96 =
w19l zaw wifes i oo w87 [
Th avE A4 A Uh 9FE § ZeT qiE
trear g1 @fgA w19 ad faar
g TE fimmaft g f& 9= as
ELL ABEACTIEY (IR EE I T C i
T8 TEI ATON FF AT FBA Al
2N a1 ¥R &7 aqga AFl FYE
FrfEm

(Interruptions)

SHRI SHRIDHAR WASUDEO
DHABE (Mabharashtra) I have to say
something on the point of order. Mr. Vice-
chairman, Sir the Lobby As-sitant had supplied
some  copies to some Members. One copy
was jMven to me yesterday. [ understand
that somg Members have not been given the
copies. But I do not know  whether the copy
which has been given is an authentic report. It
must be certified and it may be stattJd that it
was placed before the Bihar State Assembly, or
the Government mu.'t say that it is an
authentic Report. Without verifying the
authenticity of a Report of any Commission, if
we go on  dis-ciussing the matter, I think it
will be a wrong precedent, and it will not be
admissible under the Rules. Therefore, Sir, I do
not know whether you have  seen the copy
which has been supplied'. It is not sliown
anywhere whether this Report has been placed
before the Bihar State Assembly or it has
been submitted to  the Government of India ir
a proper way. This must be clarified.
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AN HON. MEMBER: They are wasting
the time of the House, so that this is not taken
up. (Interruptions)

SHRIMATI HAMIDA HABIBULLAH
(Uttar Pradesh): It is a serious matter and he
is wasting the time. (Interruptions)

SHRI MANUBHAI PATEL (Gujarat) The
report should be laid en the table of the
House. (Interrupt tions) We cannot discusg
the Report unless it is laid on the table of the
House. (Interruptions)

SHRI K.K. MADHAVAN (Kerala) What
is the urgency that this matter should be
discussed before the Report is seen by the
Members?  What is  the  urgency?
(Interruptions) What is the urgency to deviate
from the rule Or precedent or convention.

SHRI PILOO MODY: Sir, we had all
agreed to discuss the matter. We see from the
Order Paper today the manner in which this
Motion is tsre-pared. It says, "Discussion
under Rule 176". There is a certain law and it
is obligatory under the Commission of
Inquiry Act that whenever a report under the
Commission of Enquiry Act is discussed, it is
tah-
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led along with an 'action-taken report'. We
have neither the report nor the action-taken
report. It is obligatory that we should have
these things. We are about to discuss some-
things we do not have.

SHRI P. N. SUKUL (Uttar Pradesh.: So,
you don't want to discuss.

SHRI MANUBHAI PATEL: We want to
discuss in a general way. We want to criticise
those who are guilty. But let us have the data
before us.

SHRI P. N. SUKUL: Now, you want to
back out of your own commitment.

SHRI NARSINGH NARAIN PANDEY:
Sir, the whole House was concerned on that
day and the House had taken a decision that
this report will be placed in the Library. The
opposion Members will go arid other
Members will go and look it in the library
and then we will discuss it. Today, they are
raising these points of order. It means that
they are trying to back out of their com-
mitment.

SHRI PILOO MODY: While we whole-
heartedly agreed to discuss the matter, we
kept telling the Government benches and the
Leader of the House over and over again to
please make copies available to us.

SHRI NARSINGH NARAIN PANDEY; It
is in the proceedings of the House that it will
be placed in the library.

SHRI PILOO MODY: When the Leader of
the House said thdt he would make copies
available in the library, we did not agree to
that procedure and we said.. . (InterniptioTis)
Mr. Vice-Chairman, Sir, you are not listening
to me.

THE TICE-CHAIRMAN  (SHRI
ARVIND GANESH KULKARNI): The
Chair has to consult the Government as
well asthe Opposition and to find out a
workable solution.-
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[Shri Arvind Ganesh Kulkarni]

So, itis in your interest that the Chair
takes a little time.

SmU PILOO MODY: When this
suggestion about putting it in library was
made, we said that it was wholly
unacceptable to us. Then the Government
pointed out that as the report had not been
placed on the Table in Bihar, it could not be
tabled here, it being a State matter. We also
co-operated with the Government and said,
"All right, don't table it in the House, but
make it available through the publication
counter." It is very strange indeed that all of a
sudden 50 Members of Congress (I) are
waiving the document and not one document
is made available to us on this side of the
House. This sort of loaded Parliament, loaded
discussion and onesided treatment is not only
unparliamentary, but it smacks of a
tremendous conspiracy.

SHRI P. N. SUKUL: Copies were placed
in the Notice Office and we got them from
there.

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI SHIVRAJ
V. PATIL): Sir, when this matter came up
before this House, permission was given by
the Chair to discuss it and with the
permission of the Chair, this matter has come
here. The hon. Member says that the report of
the Commision and the action-taken report
should come before the House. I do not know
under what provision of law he says that.

SHRI P. N. SUKUL: Copies were placed
in the Notice Office.

SHRI SHIVRAJ V. PATIL The
Commission of Inquiry Act is not applicable
to Parliament. We discuss the matters in this
House under the rules. (Interruptions)

THE VICE-CHAIRMAN  (SHRI
ARVIND GANESH KULKARNI): Why
don't you listen when the Minister
ismaking out a point? please listen to
him.
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SHRI SHIVRAJ V. PATIL: Sir, I was
trying to submit that the hon. Member has not
qucted any provisions of law under which it
would be necessary to present the Report and
the Action-Take a Report here. The matters
which are discussed in ihis House are
regulated by the rules which are framed by
this House, and if once a decision is taken by
this House that the matters will be discussed,
and the permission of the Chair is given, and
when everybody is ready for the discussion,
there is no point in saying that the Report is
not available. The Report ij' a public
document.

SOME HON. MEMIJSERS:  No, no.

SHRI SHIVRAJ V PATIL: The Report is
g public document. It is available in the
Library; it is available in the Notice Office.
And there is no point in shirking from
discussing a Report of this nature which has
attracted the attention of the entire nation.

SHRI PILOO MODY: We can also
discuss your ianma patri.

THE LEADER OF THE HOUSE (SHRI
PRANAB KUMAR MUKHERJEE): Mr.
Vice Chairman, Sir..!

SHRIMATI PURAJ3I MUKHO-
PADHYAY (West Bengal): Mr. Leader, will
you allow me for one minute and then
reply?

Sir, the question is not whether we will
discuss it or we will not discuss it. It has come
as a subject matter of discussion for today.
But what is exercising the minds of the
Members of the Opposition is that there are
certain rules of this House and also of the
other House a document is officially placed
before the House either by the State
Leigislature or the Central Government. If it
is of a State Legislature, it lias to be officially
forwarded by the State Legislature to the
Parliament to be placed before the Parliament.
And if it i3 a Central Government Inquiry
Com-
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mission, it comes straight to the
Table of the House. In this particu
lar case, though we are willing and
We are eager to discuss this because
communal tension is a matter which
should be a Non-controversial matter
in our condemnation (Interrup
tions) You hear me first and then you
judge it.

SHRIMATI HAMIDA HABIBULLAH:
Don't waste the time of the House. It is a
matter of great importance (Interuptions)

SHRIMATI PURABI MUKHO-
PADHYAY: Madam, there are certain Rules
of this House. Perhaps, you are not interested
in the Rules of the House, but we are. So, Mr.
Leader of the House, I wanted you only to
clarify the position about the authenticity of
this document and how and why you could
not make it an official document. Suppose,
tomorrow I bring a document from an
unofficial source. Even a Chief Minister
bringing a document is unofficial if it is not
forwarded by the...

SHRI JAGANNATHRAO  JOSHI:Even
without the consent of  the Prime
Minister, her name was used by one Chief
Minister. How can we believe even a Chief
Minister?

SIItIMATI PURABI MUKHO-
PADHYAY: That is why, at least, we on our
side—whether this Party or that Party—have
always stood for the “m-mtmaT harmony of
this country. That is why we are exercised
oyer this document. Will you explain under
which rules and procedures we could accept it
as an official docu-aient to be discussed?

SHRI PRANAB KUMAR MUKHERJEE:
Sir, so far as the Rule is concerned, the hon.
Member knows that under Rule 176 we are
going to have a discussion on it. And, Sir, you
are av.’are that under Rule 176, we Tiave
raised a number of discussions €ven On the
basis of newspaper reports.
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SHRIMATI PURABI MUKHO-
PADHYAY: Not a discussion of a Report of
an enquiry commission.

SHRI PRANAB KUMAR MUKHERIJEE;
I am just coming to your point. So far as this
discussion is concerned, it is not a discussion
under Rule 170 where we have to place a
substantive motion and the House has to take
a view. It is a short duration discussion.
Under Rule 176, if the Members feel that it is
necessary to raise a discussion on a matter of
urgent public importance and if they can
convince the hon. Chairman and get his
approval, then they are entitled to raise that
discussion. Therefore, Sir, so far as the rule is
concerned, it is under rule 176 that the matter
has been raised for discussion. Now the
question is whether the document which is
going to be discussed is an official document,
or. authenticated document, or not. To my
mind, Sir, this is not...

SHRI PILOO MODY: The question
is  whether the document exists or
not__

SHRI PRANAB KUMAR MUKHER. JEE:
Mr. Piloo Mody, you may extend it to that.
But so far as I am concerned it is not very
relevant in the sense that, as I have
mentioned, you will get a number of cases
where we have raised discussion even on
newspaper reports under rule 176 and that is
why when Mr. Surjeet raised this question
whether I am going to lay this report, he is
not saying that we are going to discuss the
inquiry Commision's report on Jamshedpur,
and when Mr. Piloo Mody and certain other
hon. Members from the other side suggested
to me whether I am going to lay it on the
Table of the House or whether I am going to
place it in the library, the position I took...

SHRI PILOO MODY: Mr. Minister,
please let me clarify, before you came in I
said that while we accept the Government's
difficulty in placing it on the Table of the
House, we urge
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(Shri Piloo Mady) the Government to make
it available through the publicity, that we do
not want to go to the library to get a copy. Do
you know with what difficulty I managed to
get a copy? I do not think it is fair to the
House to be put to this trouble to get a copy of
the report which is going to be discussed
under rule 176 or whatever it is. We can
discuss any matter. You are quite right,
whatever is decided. So a general matter of
communal disturbances can be dis-sussed.
Any matter can be discussed. But when you
want us to discuss a specific report, it is only
fair that you make some effort to see that that
report is available to the Members. I say that
just sending some copies to the library is not
making that effort and is treating us unfairly.

SHRI PRANAB KUMAR MUKHERIJEE:
I am not going into either fair or unfair, i am
just explaining the position.

SHRIMATI PURABI MUKHO
PADHYAY; 1 have got the Hindi
translation of the Supplementary

Agenda, where it is speciiically meTi-
tioned "jaunch report"

SHRI PRANAB KUMAR MUKHERJEE:
That is the subject which has been given to
raise a discussion on the reported findings of
the Commission of Inquiry relating to
Jamshedpur.

SHRIMATI PURABI MUKHO-
PADHYAY: It is the Commission's report; it
is written there.

SHRI PRANAB KUMAR MUKHERIJEE:
Therefore, what I was trying to point out is,
what is the background of this discussion.
The background of this discussion is that
Mem. bers from both sides of the House
wanted to have a discussion on it and
everybody is on record as having agreed to
have a discussion on it. Therefore, so far as
the discussion part is concerned, nobody is
disputing that we would not like to have a
dis-
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cussion. The moot qutistion is whemer the report
which has made certain observations, wheher we
should treat ~ it as an official report or not. You
may treat it as an official report, you may not treat
it as an unofficial report that is irrelevant so far as
the discussion is concerned. Even if a copy of the
report was not available to me, on the basis of the
news items in the Hindustan Times if I could con-
vince the Chairman tliat this is an occasion where a
discussion on th&' floor of the House is “ecessary
under rule 176, I could have made a discussion
under rule 176, wherein the House is not going to
form any opinion, wherein the House is not going
to pass a Resolution, the House-may completely
have a discussion on: a reported news item under
rule 176. Therefore, we are not i?oing to discuss the
Inquiry Commission's Report. We are going to
discuss a certain matter

reported  (Interrtiptions). I do not

know which Order Paper you are seeing. But

the Supplementary List of Business.. .

SHRIMATI PURABI MUKHO
PADHYAY: Both Enslish and Tindi
Order Paper., -

SHRI NAGESHW/LR PR"MAD-SHAHI:
We have to discuss the”di-cial findings.

St AT F afga weadt g7

SHRI PRANAB KUMAR MUKHERIJEE:
The reported findings of the Inquiry
Commission w(> have got iiJ the newspaper.
(Interruptions) Reported findings, .. let nie
complete it.

THE  VICE-CHAIRMAN  (SHRI
ARVIND GANESH GULKARND: 'Let
the Leader of the House complete.

SHRI PRANAB KUMAR MUKHERJEE:
What would be the motion after Thursday
when we met even when I was rather accused
that I am not allocating time for i;he
discussion. After all that exercise and when
we-have formulated some mode of discussion
1 dp not find any reasons f/hy
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we should go for technicalities. If
you do not want to take the
cognisesnce of the report, do not take
it; buti-we are ---------

SHRI PILOO MODY: WiU .you please
give me five seconds, please? Mr. Minister,
will you please answer one question? I cannot
understand this obduracy. You have enough
number of copies of the report. Why have you
refused to distribute it through the “Notice
Office or the Puplication Branch or whatever
it is? I want to know what the difficulty is.

SHRI PRANAB KUMAR MUKHERIJEE: 1
will tell you, but you have not permitted me to
complete my sentence. If I just wanted to
circulate them through the Notice Office, or if
you wanted me to circulate the way calendars
or diaries are circulated, that is another issue.
But I cannot, as Leader ol the House, ask the
Rajya Sabha Notice Office to circulate a
document which I am not prepared to
authenticate, because Dobodjk has authorised
me to do so. I cannot do it because nobody—
“neither the Bihar Government nor the Bihar
Chief Minister— has authorised me that |
should circulate this document. So I cannot
instruct the Notice Office of the Rajya Sabha,
as Leader of the House, that you circulate a
particular document. So, we wanted to ensure
that sufficient copies are made available in the
library. I am not interested in having ad-
vertisment of calendars or diaries so that I will
bring some copies and circulate to M.Ps.

SHRIMATI PURABI MUKHERIJEE: You
did not hear me probably; the stand I took as
about the authenticity of the report. I am not
for availability of the report. I am not for non-
availability Or non-availability; my point was
whether thij report can bg taken into
consideration,

SHRI LAL K. ADVANI (Gujarat): Sir, so
far as the isrtue is concerned, all sections of
this House wanted a discussion. But at that
particular point of time, all of us from this
sid? pointed out that if there is liken an
objection fo a copy of the report being laid on
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the table on the ground that it is a State
Government's Commission, at least so far as
the discussion is concerned, that discussion can
be properly held only if copies are circulated.
Everyone insisted on this. Sir, it is signifi-
cant—and the Leader of the House should note
it—that in the other House, the Speaker has
disallowed a discussion on this very ground
that how can we discuss this report, which is
not a report of the commission of Inquiry set
up the Central Government? It is by the State
Government. It has not even been laid on the
table of the Assembly, So the question of
discussing it in the Lok Sabha does not arise.
No doubt, we are masters of our own business
and there can be occasions when the Lok
Sabha takes one view... (Interruptions)... and
the Rajya Sabha takes another. It has happened
so many times. And I for one have been
pressing that we are not bound by the decisions
of the Lok Sabha. But, Sir, it should be
regarded as a significant procedural matter and,
therefore, all that we said was, even though we
did not insist upon the procedural propriety, we
had insisted upon a substantial, meaningful
debate taking place, and that cannot take place
unless copies are distributed. I do not see any
reason whatsoever as to why the Government
should have failed in this matter, particularly
when the Chief Minister came over here with
500 or 600 copies with him, particularly | when
the Chief Minister come to the Leader of the
House himself—I was there when he was in
his chamber— and I do not see any reasons of
the excuse that is being given as to how

and why can you authenticate. We did not
insist upon your authenticating it. We only
wanted copy of this report to I be circulated.
But, Sir, at that particular point of time, all
that was insisted upon was to see that a
meaningful debate could take place only when
copies are circulated to all Members. This is
not fair that all Members of the ruling party
have copies which they keep on flourishing
and we are teld that copies...
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SHRI PRANAB KUMAR MUKHER.
JEE: One more point and this is precisely. ...

SHRI GHOUSE MOHIUDDIN SHEIKH
(Andhra Pradesh): But, Sir... . (Interruptions).

SHRI VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARIO): When
your Leader is speaking, why should you
obstruct him?
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THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Mr. Rameshwar
Singh, you have made your point. Mr.
Minister please.

SHRI PRANAB KUMAR MUKHERIJEE:
Sir, there is only one ixiint which I would
like to clarify. Mr. Advani has mentioned one
point. I think, it is not fair. Chief Ministers do
meet Union Ministers. If the Chief Minister of
B-hfr had met me, it does not
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necessarily mean that he had met me for this
purpose. H”e wanted to discuss some
problems connected with the availability of
steel materials for his State. Hence, what Mr.
Advani has said is not proper. This is precisely
the point which Mr. Advan; has msn-tioned.
Why should I take the responsibility and why
should I involve the House in taking the
responsibility, of distributing the cories?
Whenever you have such a type of discussion,
for example, when you raise a Calling
Attention Motion or when you raise a short
duration discussion under rule 176, you do not
take the responsibility of providing materials
to everybody. (Interruptions)

SHRI PILOO MODY: Please be fair...
(Znterrwptions)

SHRI PRANAB KUMAR MUKHERIJEE:
I am sorry to tell you.... (Interruption). If we
do not want to have a discussian on grounds
of some technicalities, we will be misunder-
tood and people will think that a section of the
House is not interested in this discussion.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): 1 have
understood tlie point.  Thp points

involved are two. One is, whether the
discussion which is being allowed under rule
176 is in order. Secondly, whether the
reports were made available, as v/as stated
here. A third point has also been raised by
Madam Purabi Mukhopadhyay
whether this is authentic. When the discussion
took plaie, 1 was also present. Nobody,
neither the Chairman nor the Deputy
Chairman nor the Leader of the House took the
responsibility Of  supplying copies to-
every hon. Member (Interruptions). 1 do not
want clapping. ~ What is the use of clapping?
The second point is, the Leader of  the
House and the Secretary-General have
informed me that 30 to 40 copies have been
made available in the libi'ary. i do not
know whether the hon. Members have gone
there. I do not disbelieve any-
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body. But this is the position. Thirdly, I
would only draw the attention of hon.
Members to one thing. When Mr. Advani was
on the Government side and when our friends
here were sitting on the opposite side, along
with us, because we were always there, a
substantive motion on the reported news item
in the 'Blitz' about Kanti Desai, Padma Desai
and so on, was allowed and the Government
was really liberal in allowing a substantive
motion. Now, what is the issue here to be
decided.. (Interruptions). Let me complete.
There is only one point to be decided by the
Chair. I think, the discussion is in order. This
is not in the form of a motion. This is only a
short duration discussion under rule 176. The
words 'reported findings' have been used.
Friends on this side will say that these are the
findings. Friends on that side will say that
these aie the findings. I am not going to
vonuchsafe anybody's findings. You say
whatever you like. The discussion will be
limited under rule 176. Mr. Surjeet please.

SHRI HARKISHAN SINGH SURJEET
(Punjab): Sir, how much time will you allow
me?

SHRI NAGESHWAR PRASAD SHAHI:
Mr. vice-chairman. Sir, how much time has
been allotted for this discussin?

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Three hours have
been allotted. Here are some names. I will be
most liberal to the extent I can sit here. I
lehave been assured that I will be relieved at
6 PM. It is the duty of the other Vice-
Chairman to look into the matter. Mr. Surjeet
please. w?

SHRI HARKISHAN SINGH SURIJEET:
Sir, we feel deeply pained to note that even
after 34 years of Independence, we are faced
with a situation that communal riots have
become an annual phenomenon, that no year
passes, when they do not occur in this State or
that State. Now, Sir, the question has been
raised whether this Report is authentic or not.
This
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report has been commented upon oy all the
leading dailies of the country. So far as we are
concerned. Sir, there is no revelation in the
report because I wamt to remind the friends
here that immediately when the riots took
place we came out with our criticism and
understanding we wrote an editorial in our
paper and we sent a delegation of Members of
Parliament there who came and reported and
whose findings were circulated to the papers.
Our Polit Bureau also issued a statement. If |
go into it and read it again, I find the
assessment givne by us at that time is fuUy
corroborated by the important findings of the
Commission, Sir, In the 22nd April 1979 issue
of our organ 'Peoples Democracy' it was
written:

"What has been happening in the past week
in the industrial city of Jamshedpur should
awaken every Indian citizen to the grim
situation, not only in that city, but throughout
the country.

While Jamshedpur is one of the worst
affected cities to experience communal riots
in the country, itis only a link in the chain
of communal  and casteist riots. . It was
witnessed in Aligarh, Agra and a = number
of cities and villages thro- ] ughtout India,,
particularly in the. North. All of them serve to
remind' Us of  the innumerable riots that
overtook tlie couintry during the last three
decades and more. It is a' shameful
continuation of the inhu-. man earnage on
both sides of the nev/ly carved border
when the independent  States of  the
Indian Union, and Pakistan were formed in
1947.

Every time such riots break out the
monotonous ritual is observed; non-official
leaders express sorrow and indignation and
call for a "Communal consensus" to
prevent further riots; judicial probes are ap-
pointed; Government. Spokesmen promise
'firm action' against instigators. After this
ritual faithfully observed everbody “oes
home until the outbreak of another riot,



367 Short Duration
Discussion

[Shri Harkishan Singh Surjeet] in some
place if not the very same one.

What is required is not the observance of
this ritual but the adoption of a new,
sincere and determined effort to eliminate
the root cause of comm.unal tension. No
amount of remedial action taken at the
time of a particular riot or rendering relief
to the riot victims, would cure the
country of the malady—however
important they are at the movement—
unless , an intensive drive is organised to
establish the superiority of secularism
over communalism."

Then another statement was issued by
the political bureau in which we had
stated very categorically about the
incidents which have occurred there. In
this statement we had said:

"The communal holocaust in
Jamshedpur once again underlines the
danger which the RSS constitutes to
secularism and democracy. Delegations
sent by all political parties, including the
ruling Janata Party, to make an on-the-
spot study of the genesis and course of
thje Jamshedpur riot are unanimous that
the tragic events that took place in the
steel city were the result of deliberate
planning and that the organisation that
planned it was the RSS. As in other riots
like Aligarh, the leading light among the
organisers of the riot in Jamshedpur was
a confirmed RSS leader who happens to
be local Janata MLA.

Reports of delgations making factual
study of the Jamshedpur developments
draw pointed attention to the omissions
and corrjnis-sion of the administrative
machinery While a section of the local
officials were keen on rooting out the
riots, others were working hamd—in-
glove with the organisers of the riots. The
Bihar Military Police, by and large, acted
in concert with the RSS in the killing,
loothing, house-burning and other
inhuman deeds—all directed
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against the minority community. The
Janata Goveirmient for its part failed
in its responsibility in that even those
in the political leadership who are not
under the RSS influence felt helpless
in the conditions of the internal
situation in their party.

The role of the Tata mijnage-ment in
encouraging communal disruption
should alfio be mentioned. The facts
revealed concerning the Jamshedpur
riots should, therefore, wake up every
patriotic citizen of India to the urgent
necessity of fighting Hindu revivalism
and disruption symbolised in the
RSS."

Again, we sent a delegation of MPs
and the delegation reported, I do not
want to repeal the whole story, giving
all the incidents which led to the riots
rout,; No. 1 and all led to the riots
route No. 14 and all that but this is
what our delegation reported:

"As a compromise was sought to be
worked out at this very time, and On
the spot, the local MLA, Dinanath
Pande, raised another demand the
release of the Trivedi who had been
taken into custody as a precautionary
measure. He insisted that the
procession would not move till this
person wag released. It was at this
point that the brick bats began to fly.
Thereafter followed the indiscriminate
and inhuman attacks on Muslims in the
city ,and widespread intensive attacks
on Muslim bastis. The Jamait Islamia,
too, attacked a Hindu basti.

In this situation, there were other
elements ready to fl;;h in troubled
waters."

Deligation also said about the total
failure of the administration. They
reported;

"Torn between its ovm duties and
pulls from the top political authorities
of the State and given their own caste
and community inclinations, the local
administration totally failed to tackle
the explosive situation. And, as
reported over and over again by
different people to the delegation,
sections
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of the Bihar Military Police, the general
police force, etc. etc. also participated."

This is what we had states at that
time.

Now we come to the findings of the
Commission. All the leading newspapers
have commented on it and I do not want to
go into all the quotations given here in the
report and the analysis made. But so far as
R.S.S. is concerned, on pages 31 to 33, a
mention is made about the visit of Shri
Deoras there and his speach which he was
denied, but it is stated here that he said those
things there and also subsequently at an
open public meeting which he addressed.
But I will come to that point later because it
is not the speach alone, but his own writings.
Even after this, there are sufficient writtings
which indicate the ideas which is advocating
and propagating. It is stated here in the
report:

"After giving careful and serious
consideration t© all the materials that are
on record, the Commission is of the view
that the RSS with its extensive organisation
in Jam-shedpur and which had closg links
with the Jan Sangh and the Bharatiya
Majdoor Sangh, had a positive hand in
creating a climate which was most
propitious for the outbreak of the
communal disturbances."

Then, again, about Shri Pandey, it is very
categorically stated here:

Phe Commission, therefore, concludes
that Shri Dina Nath Pandey was a member
of the RSS, his actions followed a line
which was in fulfilment of the general
scheme of the Hindu Communalists of
Jam-shedpur and that they were also aimed
at achieving the plan announced in the
leaflet circulated by them. His conduct had,
thus, directly contributed to the outbreak of
the Mot Of Jamshedpur, on the occasion of
the Ram Navami festival of 1979."
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So far as administration is concerned, it is
very clearly stated how it failed, how it
collaborated. All these things are there. Then
coming to elements responsible, it is on
pages 108-110. There also, mention is made
about the RSS, the different speeches, all the
moves and other things. In the end it is
stated:

"In the Chapter on the RSS, the
Commission has already refer to the names
of Shri D. N. Pandey, S. K. Prabhakar, Puran
Singh, Ra-tan Lai, J. D. Patel and Banwari
Lai Agrawal and the different incidents in
which they were involved and have found
that the hand of the RSS and Jan Sangh
which is the political wing of the RSS >s dis-
cernible behind the riot. Elsewhere the
Commission has also held that the Bharatiya
Majdoor Sangh is the labour wing of the
erstwhile Jan Sangh. The evidence establish-
ed that members of these organisations had
taken active part in incidents which
eventually erupted into the communal fiare
up. And in the nature of things, an organisa-
tion can work only through its agencies and
members."

These are some of the things which are
stated here. Now | want to quote the reaction
of the press, the comments made by some of
the dailies of the country. The Statement
editorially commented:

"It hardly comes as a surprise that the
commission which inquired into the
Jamshedpur communal riots of April 1979
has found the Rashtriya Swayamsevak Sangh
guilty. Even at the time it was evident that the
RSS camp held in the town a few days before
the incident had created tension between the
two communities. The Commission had
observed that it was the RSS which had sown
the 'seeds Of hatred' by encouraging extre-
mists among the majortiy community to insist
on taking a certain route for the Ramnavami
procession; this had not been allowed since
1970 astheroute passed
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[Shri Harkishan Singh Surjeet] through a
predominantly Muslim locality.again it has
said, so far as the administration is
concerned:

"Firstly, it apparently bowed to political
pressure (a Janata Government was then in
power) in allowing the procesion to take the
controversial route; secondly, sections of the
Bihar Military Police acted in a shamefully
partisan manner....

Then it goes on to say:

.even though there has been earlier evidence
of involvement of these forces in serious
public disorder, they have not acted.

Then, Sir, the Patriot comments on
this:

"The preparations, the killings and the
criminal  administrative  callousness  are
familiar to us who have watched Aligarh and
Moradabad and a dozen other towns. In Jam-
shedpur it was Mr. Dina Nath Pandey, Janata
MLA, who led the ¢ rioting mob, in Aligarh
(1978), it was Mr. K. K. Navman, RSS
activist and Janata Party district leader, who
was noted as a moving spirit."

Then it is stated: . ;

"The Jamshedpur communal pattern has
appeared with minor variations, year after
year in one place and another causing death,
arson and looting. These ha"-" in-flicte.-}
deep wounds that continue to b'irn with
suspicion, sense of insecurity and fear turning
into hatred."

This is whatis  stated by the i
Patriot.

Then the Times~of India has written:

"The report of the three-man inquiry
r«mmission on the communal
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riots in Jamshedpur in AprU 1979 is: a

profoundly disturbing document-It
confirms  the worst fears about* the
causes of tlie recurring nightmare. The
commission has, for . instance,

censuresd even senior divisional  and
district officers for incompetence and
worse, and returned against the Bihar
Military Police the even more damning
verdict of being 'in collusion with Hindu
com-munalists.' An  equally  shocking
part of Its findings is a claar indictment of
the RSS, the Jana Sangh . and their trade
union front, the Bharatiya Mazdoor
Sangh, for fomenting communal tension
and creating a climate in which the riot on
the Ram Naumi day became
Unavoidable. The complicity  of the
RSS and its allies in communal riots hag
been a subject of heated controversy for
years. Even when hinted at by
commissions of inquiry and other
independent  authorities, it has been
stoutly denied by the RSS and its
supporters. Now the Jamshedpur corn
mission has quoted chapter and ves... to
press home the charge."

Then, Sir, the Indian Express has
commented on this. Wliile doubting the
hona fides of the Government in bringing
this up ni this mom.ent, it has stated:

The RSS, however, will need to do a lot
more cif explaining to comance the public
of its case. More effective will be a
demonstration of the Sangh's readiness to
make amends for any mischief committed
bv its members. The BJP president Mr. A.
B. Vajpayee, has done well to suspend the
accused Bihar legislator from membership
of his party."

This is what it states. And similarly a
long article has been written by the editor
of the Hindmtan Times in which after
nailing down the role of R.S.S. it is stated
that the administrative connivance has
been (here in relation to these incidents.
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[The Vice Chairman (Shri Dinesh
Goswami) in the Chair.]

Sir, what is stated in this Report is not
new. If one goes through the earlier reports of
the various Commissions—whether it is in
relation to the riots at Tellicherry or
Ahmedabad or the riots in August and
October, 1967 at Ranchi, Hathia, Jaipur,
Ahmed-nagar, Sholapur or the Raghubar
Dayai Commission or the riots of 18th
September, 1969, Ahmedabad riots or riots at
Bhiwandi, Jalgaon or the Mahmud
Commission of Inquiry—all tell the same
story.

It does not mean that the E.S.S.
counterparts have no role to play. It
does not mean that the Muslim com-
munalism  plays no  danger. There
also you find now the Jamat-e-Islam
during the last few years has become
so active; if you examine their docu
ments, with the same slogans they
are adiing fuel to fire; and these
countes eparts of the RSS, are also
creatini; a similar situation. When we
go into the instances of minority com-
munaliim, the harm it does to the
situatioa  which is created, we feel
concern ad with it.  And then. Sir..................

SHRI (MOLANA) ASRARUL HAQ
(Raiasthan): What is the proof?,

SHRI HARKISHAN SINGH SURJEET:
Wait. I will come to that. I will come to so
many things. I am going to give you the
saboot.
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SHRI HARKISHAN SINGH SUR-JEET:
Sir, in reality there are daily Occurrences of
these riots. ~Where the Report fails is that it
fails to mention the real remedy and the real
causes. Incidental causes, momentary causes
are given and they give you the findings. But
the real cause behind all these riots is that since
Independence things deteriorated and now after
34 years we find that it is secularism which is
being sacrificed in the country and the anti-
secular ideas which aVe being advocated by
various agencies are penetrating into the minds
of the people, the ~ yongsters and so on These
ideas are correcting into de-moiratic

consciousness and ideas of secularism.
And they are not only confind to those who
follow the Jana Sangh. These ideas are

affecting the minds of the people following
the other political parties also.  This is not so
today only. I have got the experience of
1947  Communal holocaust when I know that
a few were left to defend secularism on
both sides. And I am proud, Sir, that it was
my party—many of our workers laid their
lives—who defended  the minorities on both
sides. (Interrup-tions) 1 will come to this.
You wait. We supported and we opposed. But
where were you? I will com.e to that later on.
But what I want to mention is that the xwsition
was such that they were in league with
princes who were supplying rifles to kUI the
minorities.  There were a few Congressmen
left to defend Secularism. I know this because
I was to protect Dr. Saiflfuddin Kitchlu, the
hero of Jalianwalla Bagh in Amritsar with 200 I
workers, and later wag forced toj come
to Delhi because he was not safe at
Amritsar where he had made '  tremendous
Sacrifices for the cause of
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[Shri  Harkishan  Singh  Surjeet]
freedom. I have seen it. That is why
.everybody hag tO search his heart, how
deeply these ideas get in afected. Here,
Sir, I want to just point out to TOy friends
that they can deny this report, but they
cannot deny the philosophy of R.S.S. The
Organiser is the mouthipiece oi; the
RSS. And

6 P.M.

What are the ideas being propagated? I
read extracts of an article wfiich
appeared in the ORGANIZER of AprU
12, 1981 by Dr. Sadashiv San-yal, a
retired Professor of Philosophy. What
does he write? What are the ideas? And I
will show the Jamat-e-Islami is
propagating the same idea and the
propagandists of "IChalistan" are also
propagating the same ideas. They are
creating disruption and they are creating
a situation of disunity in the country. Sir,
it is stated in that article:

"For a people living witKn a
territory to become a nation, the
minimum condition to be fulfilled Is to
have a growing aspiration to become a
sovereign State. And when such
sovereignty is realised, tliey become a
nation-State.

'"Then he goes on to explain that -
during the British rule, India as a
colonial State covered a territory that
included Sri Lanka, Bangladesh and
Pakistan. The State of the Indian
Union is now a sovereign State, after
the Muslims got their own ftation-
State. But the people of residua] India
are not yet an Indian nation. The
Hindus are a nation, they do aspire to
become a nation-Stat«. And so do the
Communists, the liberal humanists (a
la Mrs. Gandhi), the Chri®ans (a la
Mother Taresa) and again the
Muslims. So they are aU nations. India
as a State is multi-national; so is It as a
market."

The concept of the multinational
country is not being advocated on the

riots of 1979

basis of the development of the society and
the formulation of nationalities. It is being
advocated on the basis ofdr the various
religious faitlis in the country. It is saicl
that on that basis these are different nations
and on that basis it is multinational
country® The same ideas are being
propagated by the propagandists of
"Khalistan" and the same ideas are being
propagated by the Jamat-e-1slami.

Again it is stated:

"Criticising the present Indian State,
it says thai; liberal humanists in power
ever since 1947

We do not want tJiem to remain m power.
But how do they understand?

"..have beea exhorting the Hindus
specially knowing fully well non-
Hindu non-liberals won't bother—to
alienate themselves from their illiberal,
inhuman Hinduism; but not only the
Hindus but all the non-liberals, non-
humanists would like to question the
desirability of giving up their
identities, self-respect, axtons, value
systems before obliging the brciwn
Sahibs and Sahibas realising a
doubiously modern State on the lines
of their society and culture." Then it is
explained that "Hinduism is, his-
torically speaking, the name of a total
cultural system; logically speaking, of
the total cultural system. The total
cultural system is the open ideal
system, which, when dynamically
realised in history, appears to be a total
cultural system at the given point of
time, yet remains the seU-same
system."

Then he goes on to say and ends up by
saying:

"to preach that religion and polities
are mutually exclusive is to preach the
lilxiral humanistic religion, it would
imply that the State of the Indian
Union need not or would not dciend
Hinduism from external aggi'ession or
internal repression and genocide. If the
liberal humanist nationalists would tell
the Hindu nationalists to 'or-
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get their Hinduism in public life and be liberal
humanist in order j* to be good Indian, than
they would be asking the Hindus to cease to be
integrated persons and would be driving them
to dishonesty and schizophrenia, to double-
think and double-talk. ¢

Coming to the philoisophy of Shri Deoras,
I am not talking about the earlier things of

S/Shri  Deoras and Golwalkar. The
ORGANIZER, dated April 19, 1981,
carries a  speech  of Shri Deoras. In the

speech he argues about Hindu Rashtra and
he elabo- rates the theory of Hindu Rashtra.
He says, referring to the suggestion made by
some people that the RSS should utilise the
term "Bharatiya Rashtra instead of Hindu
Rashtra", that the Sangh had no objection to
that. "For us the words Hindu Rashtra and
Bharat Rashtra are synonymous. However,
why do some people insist on the word
'‘Bharatiya' in place Of 'Hindu'? Probably,
they think that the word Hindu lacks
something and it smacks of something and
undesirable. Will any self-respecting Hindu
accept this an” agree to its substitution?
Secondly, those who in-fist on the word
'Bharatiya', though they do not actually say
$0. mean it

. as a territorial concept. However, even when
one uses the word 'Bharatiya’, one will have
to explain what it conveys. One will have to
say that he who accepts Bharat as his mother-
land, and its ancient culture as his proud
heritage, ig a Bharatiya. And is not this
Bharatiya the same as 'Hindutva'? Thus in
order to '.explain the concept of Bharatiya,
one will have to come back to Hindutva. So
what purpose is served by employing this
roundabout explanation?"

Sir, I do not want to go into the earlier
theories of Guru Golwalkar where he has
praised Hitler and where he has praised racial
theories all that he was advocating.

Similarly it ig these ideas which are being
propagated by the Jamat-e-Islami also in the
name of Islam. If
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you want to know, I can produce a lot Of
literature about them. These are the ideas
being propagated fiday by the advocates of
Khalistan and so many divisive forces in the
country. It is these ideas which are harming
the unity of the country and the integrity of
the country. What is beinp sacrificed in this ig
secularism.

What is secularism? It is being un-derstoor as
the propagation of all religions. I want fo  say
that the first requirement of national
solidarity— because we talk about national
solidarity a lot—is loyalty to the secular idea
which  means complete separation Of
religion and politics. Balasaheb speaks of
toleration to other religions as the essential
character of Hindus. Secularism, however, is
not toleration of one religious group to others,
but the determination of all the religious
groups to make religion a pure matter of
personal belief, and not allow it to penetrate the
State and politics. Any political activity aimed
at forging the 'solidarity of any religious
group is thus alien  to national  solidarity.
Secularism also means that the centuries-old
organisation of Hindu society is completely
modernised by cutting at the very roots of the
caste system. The division of society into
'higher' and 'lower' castes, an extension of the
dharma  of which
the RSS, Guru
Golwalkar, was an ardent devotee is the bane
of India,

development of a modern secular society.

original Varnashrama

the late Sarsanchalak of

the biggest obstacle in the

This, Sir, is not confined to the RSS alone.
Even now what does the Government do
about it? I want to  tome to that point. If you
go into the reports  of various

commissions,-
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(Shri Harkishaa Singh Surjeet). when they
make mention, they make mention about the
equality of religions, the propagation of all
religious ideas, but they never make mention as
to what is secularism and how to defend it.
Without the propagation of secular ideas and
complete separation of religion from the State,
you cannot create a situation by which
occurrence; of riots can be prevented in the
country. That is why when it comes to the
Government, what do you find? They give
patronage to these wrong ideas every day.
Even now whenever Ministers go to various
congregations, when they attend various public
meetings organised by such bodies which
propagate obscurantist ideas, what do they do?
Do they encourage the ideas of secularism?
Not only that, since my friend asked me a
question, I want to remind him that recently the
Jamat-e-Islami  held a conference in
Hyderabad. The Jamat-e-Islami has given the
slogan in Kashmir that Kashmir is not part of
India. When the Jamat-e-Islami held its
conference In Hyderabad, unfortunately, Sir,
the Prime Minister, who talks of sacularism.
sent a message for the success of the Jamat-e-
Islami conference in Hyderabad. We should b€
ashamed of it.
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SHIIL HARKISHAN SINGH SUR
JEET: When one tries™o utilise these
occasions  factors for narrow  political
ends, then secularism suffers. I would

like you to find out who organised, who
helped the organiisation of, the Jamat-
e-Islami. You will find the State Go
vernment also gave a tremendous help.
This in fact increases the communal
feelings. If you also want to adopt
the same British methods, well, it is 0.
a different matter 1 want only to

emphasise  that  secularism  cannot  be
defended only by abusing some other
parties (time-bell)

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): You have taken thirty m'nutes.
Please try to conclude.

SHRI HARKISBAN SINGH SURIJEET: 1
shall finish soon.

Again I come to the media. I would like you to
look into and examine the 4| attitude on
secularism; I am not only talking about the ideals
of RSS. I know that there ire many Congress-
men, 80 per cent of them, who talk against RSS,
but i;i reality their ideas are the same. I have
found it not today, I have four.jj it many times.
That is what the position is. So I -want you to
examine what the media is doing. Do you find
anything, any advocacy of secularism in the
media? What it advocated there? I want you to
examine Door Darshan and Radio. Everyday
what is advocated is not secularism. That is why,
when the report goes into the causes and gives a
solution, it is a complete failure. This is not the
only commission's  report. You go into
the
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library, you And so many reports of so many
commissions. And they are >"all a copy of the
same when it comes to basic causes and
solutions. Some legal quotations are taken from
here, some legal quotations are taken from there,
but the operative part is the same, every report
saying the same thing in the operative part,
everywhere in mentioning RSS here, RSS there
and in conclusions this should be done like this,
that should be done " that. Everything is the
same in all » these reports.

There has to be a basic change in the attitude
of the people. You go into the riote in
Jamshedpur or in Ali-garh. You find out what
has been the attitude of. the people and politi-
cians. If you are honest enough, you will find out
what the attitude was even of the Congressmen
towards the riots. Did one of thern come forward
to defend the minorities at the cost of their own
lives? That is what tbe ideas of secularism
enables you to do. That is the sacrifice the
secularism encourages to undertake. And this
was what vvas done by us during those riots,
during that criminal holo-' caust of 1947. That is
why I say that this kind of a spirit is absolutely .
necessary. This is a very serious matter. One
hundred and eight lives were lost in Jamshedpur,
in an ambulance van scores of people were being
burnt; the whole atmosphere is vitiated with
hatred. In the name of religion hatred against
people belonging to some other faiths is
:3reached. If this is the philosophy you are
advocating, then what is for you the value Of
humanity and human life? That is why I am
raising this discussion seriously. Let us be very
clear. I want to tell my friends who have
association with RSS. These ideas cannot work.
They will only destroy the Tiuman values of
society; they will only do harm to the country.
Let everybody have his own faith, free from any
imposition. Let everybody be
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free to have his own faith. Our Constitution
recognises full freedom for every faith. But at
the same time they should not mix up religion
with politics. These two things religion and
politics, should be absolutely separate.
Religion is a means of communication
between man ind God. And let it be so. One
should not be mixed with the other. Every-
body must adhere to these principles. Today
our country is facing a very serious situation.
If we are not conscious, if these divisive
forces are allowed to grow, then we will not
be able to defeat conspiracies against the
unity of the country. If the challenge of
communal forces and other divisive forces is
not met, whatever talks the Prime Minister
and the Congress Party indulge in, apart from
other problems which they have created, they
will be creating still greater and greater prob-
lems for the country which will defy
solution... (time-be!! rings)

Therefore, with this appeal that all of us
should imbibe the spirit, of national unity, the
spirit of sacrifice in defence of the minorities,
in defence of ideas of secularism, so that we
make the country free from the occurrence of
communal riots and make it truly secular I
initiate this discussion.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Before I cafl the next speaker, I
wish to take the sense of the House, because
yesterday's discussion went uP to 4.45 this
morning, and I want to know how long we
want to sit today and when I should call the
Minister.

SHRI PILOO MODY: It depends upon
hov(r many speakers there are.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): We have got altogether
seventeen speakers.

SHRIMATI PURABI MUKHOPADH-
YAY: As we proceed we will see.
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THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): I want to set the time limit just
now. If we QO not do it now, lat«r on we will
be accused of being partial or giving more
time to earUer speakers. I think we wiU
proceed on the basis that each speaker will bet
a time of between 10 and 15 minutes. This is
not a hard and fast rule. Shrimati Purabi
Mukhopadhyay.

SHRI PILOO MODY: She has agreed <<)
allow me.

SHRIMATI = PURABI  MUKHOPA-
DHYAY: Because he wants to go away.

SHRI PILOO MODY: Thank you.

Mr. Vice-Ohairman, i am really quite
immoUified about the explanation offered by
the Treasury Benches for not having made this
report available to us. We have all agreed and
we had shown our anxiety to discuss the
report. We had also made a demand to discuss
the entire communal situation in the country. It
was because of my eagerness that [ went to the
Leader's chamber in the ParUament Houses
and secured myself a copy of this report which
was freely available to the ruling party.
Dozens ."nd dozens of copies were waved in
the air, but not one report on this side of the
House. So I went there and it was about 1
o'clock yesterday afternoon and from 1 o'clock
yesterday afternoon to 5 o'clock this morning
we were discussing something entirely
different. We were discussing how to suppress
the rest of the people in this country, not only
conununinaUsts. Therefore, it was not
humanly possible to study a document of this
nature, authentic or otherwise. It was not
possible to study it. We know why this matter
has been brought up. It has nothing to do with
communalism at alL The people who have
asked us to discuss this report today, in their
hearts, do not share the slightest concern for
communalism. I make -his uncategerieal
charge and I have heard
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all of them in pubUc and in private. 1 know
exactly v*hat their views on communalism are.
To them conunu-"-nalism means b«nefit for
their owa community. And yet we know that
this report is bfiing discussed this afternoon
becausa we want to divert the attention of
people from more pressing issues before the
country. There is nothing new about commu-
nalism in this. Nothing at all. Had the members
of tb« ruling party been serious.
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SHRI PILOO MODY: They are concerned
aBout human lives? Do not talk such
nonsense. | hate this tin-pot patriotism, I hate
this tin-pot nationalism and this tin-pot
commu-nalism. Do not talk of human lives.
We know how much you respect them.
Therefore, this is riot a serious discussion at
all. It is not a serious discussion because if
they were concerned about communalism,
they would have agreed to discuss the whole
subject of communalism.

Jamshedpur is not an isolated city existing
in a vacuum. It is very much a part and parcel
of a weU-integrated society in which the
dominant feature—man-made and created by
man and politicians—is the enhancement of
communalism, is to feed and breed coj-
nmunalism so that the Government the
ruUng party or
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any other party, not excluding my own, con
create vote for themselves. ~ AVhen it
comes to elections, you want vote banks.
But let me tell you that vote banks are only
created by cnea-tion communal feelings.
Otherwisie, there are no vote banks.

SHRI P. RAMAMURTI (Tamil Nadu):
Also caste feelings.

SHRI PILOO MODY: Yes, caste feelings
also. I used the word "communal" in the
larger context. But 1 am glad that you
corrected me. iivery-lime I talk about
communalism, I also lalk about casteism.

Now, what is the main thrust of the ruling
party? They want to castigate the RSS. 1
would like to castigate the RSS because the
RSS is one element in the whole scheme of
things which, I think, is not helping the cause
of eradicating communalism. But it is not the
only offender. It is only one of the many
offenders. In fact, it is not the only party or
organisation which lives on this There are any
number, hundreds of them, in this country” of
every community. But they are not being
castigated? Why? Because they do not
provide vote banks. The RSS can be easily
castigated becaus* they are a very exposed
group of people. Every morning you can see
them doing exercises. Th'ey are not behind
anything, in clandestine places, or in dark cor-
ners. | don't approve of them. But I would
like to make one thing clear. The RSS has
been mentioned in any number of reports.
The RSS has been mentioned in the case of
Bhl-wandi, many many years ago; the RRS
has been mentioned in the case of Jalgaon;
the RSS has been mentioned in the case of
Manmad; the RSS has been mentioned in the
case of Ahiue-d'abad; I know that the RSS
has been mentioned in the case of Aligarh, in
the case of Moradabad, in the case of Godhra,
in the case of Baroda, and in the case of
BiharsharifP. There are any number of places
in the reports of which the ~SS has been
mentioned.

1019 RS—13
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But why is it that this Government has done
nothing about it apart from trying to raise a
little political noise about about it to increase
and extend its vote banks? Why have they not
done anything about it? The conclusion is
only too obvious. The Government is not
interested in getting rid of communalism in
any way in this country. The Government
stands to benefit considerably as a result uf
the communal feelings that arg being fanned'
in this country. I am quite convinced in my
mind, and I can give you incident after
incident Arhere I Icnow that the communal
riots nave been created and engineered by the
ruling party, wherever it found that it was
losing its grip on the Muslim votes and this
helps them to consolidate their hold. 1 will
give you one instance. I have forgotten the
name
of the town .......... Yes, it is Modassa. In
Modassa, there was total communal
harmony. Unfortunately, Mod ass . happens
to be just outside my constituency. I say this
because, in my constituency, during the time
I represented it, I did not allow any
communal riots.

SHRI P. RAMAMURTI: What is your
constituency?

SHRI PILOO MODY: Godhra. So,
Modassa happens to be just outside my
constituency and being very close, I
saw it at very close quarters. A
communal riot was engineered be
cause the Muslims of Modassa were
not supporting the Congress (I), And
than came the question of compen
sation. In the payment of this com
pensation, amounts were fixed and it
was decided that each one would
be paid so much and that payment
was made at midnight; on the day of
the elections, just before the election
day, on the same day in the early
hours of the morning, compensation
was paid. But for days they were
left dangling and it was brought not
by government officials or government
officers...........

SHRI SYED SIBTE RAZI (Uttar
Pradesh): Itis a fiction, I think.
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SHRI HAREKRUSHNA MALLICK
(Orissa): You hear him fully. {Interruptions)

SHRI PILOO MODY: Kindly listen to
more Actions, it might educate you.

SHRI SYED SIBTE RAZI: What else can
we exi>ect from you?

SHRI PILOO MODY: Sir, I have to Say it
with a very heavy beart that this RSS happens
to be a God's gift to the Congress (I).
(Interruptions). For, without this RSS, I do
not know what you would do or where you
would go for your Muslim votes. I say this
because 1 happen to know that every
conceivable thing that you have done has
damaged the Muslim community and it has
never helped the Muslim community. The
association of the Muslim community with
the Congress (I) has been one of the greatest
tragedies that has befallen my Muslim
brethren in this country.

SHRI HAREKRUSHNA MALLICK:
Shame, shame.

SHRI GHOUSE MOHIUDDIN SHEIKH:
You have not visited all the places. You do
not know their feelings. But they know this
much, that you are making a political speech.
Here is the verdict of the Commission that
the RSS is responsible for this. You are
killing them. (Interruptions)

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Mr. Sheikh,.. (Interruptions)

SHRI PILOO MODY :If the Muslim
knows who is who, you should know who is
me. (Interruptions)

SHRI GHOUSE MOHIUDDIN SHEIKH:
You are an agent. (Interruptions)

SHRI PILOO MODY: Sir, we have a
report here, an unread Report. The people
that are going to throw rtoiies llrom the other
side have not

riots of 1979

read the Report. May be, their office has done a
little study and underlined a few paissages for
them, so "~ that they can get up and quote it,
like the other day what Mr. Salve did; the only
thing he could read in the whole of the Report
that came to his notice was that immediately he
saw the name o'i Balasaheb Deoras.
(Interruptions) Tliey have not read it.
(Interruptions) Mr. Salve, if you like to make a
personal explanation, I will be ready to allow
you. (Interruptions) 1 am allowing you to make '
it now.

SHRIN.K.P. SALVE (Maharash- " tra):
I do not want your charity.

SHRI PILOO MODY: Yes, unless I yield
you cannot make it. (Interruptions) Mr. Vice
Chairman, Sir, this Report is not likely to be
read by them. After this evening they will sell
it as 'ruddi' and make a tiny, little profit. (Inti-
rruptions) A profit which i» denied to this
side of the House.  (Interruptions)

THE VICE-CHMRMAN (SHRI DINESH
GOSWAMI): I was suggesting, Mr. Mody,
about the speech made yesterday be the
Home Minister, that the newspapers will be
used for the purpose of 'pakoras'.. (In-
terruptions)

SHRI PILOO MODY: So far as the
Jamshedpur Report is concerned, let us look
at the credentials of the author. We have liere
Mr. Jitendra Narain, a former Judge of the
Patna High Court; it was headed by him. I
believe that the Commission was appointed
by my party when it was on the other side. It
is not the first mistake that my party has
made. (Interruptions)

AN HON. MEMBER: Here you are.

SHRI PILOO MODY; Nor will it be the
last. (luterntptions) But maturity will reach
the ruling benches when they stjirt admitting
their mistakes. Unfortunately for the ruling
party, they have sat with smug
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satisfaction for the last so many years and
their leader says that she makes no mistakes
and she is always correct. This is what has
been responsible for the mistakes of this
county. Mr. Jitendra N"arain, it ig reported,
Sir, recently attended ~ meeting of the so-
called intellectuals, organised and fins need
by the so-called Antulay .. (InterrMptions) for
the purpose of 'strengtliening the hands' of the
sa-called leader. (Interruptions) Now, lie
made a three or four minute *speech in front
of the august audience, in which the only
point he had to make was that the hands of the
Prime Minister should be strengthened. And,
unfortunately, he thought that this was a
contribution strengthening the hands of the
Prime Ministr! (Interruptions)

SHRI SYED SIBTE RAZI: Wg try "to
strengthen the hands of our Prime Minister
and you tried to weaken the hands of your
Prime Minister. That is the difference. That is
why your Government fell. (JnterrupUons)

SHRI PILOO MODY: I am surprised at
this Jucid analysis that the gentleman #hsti
given. I did not think he was capable of it.
(Interruptions) 1 may ha're weakened the
hands of my Prime Minister, but I certainly
strengthened the hands of democracy in this
country. (Interruptions) And 1 would
recommend the same medicine to you.
(Interruptions) "The people have rejected
your democracy:" this is a typical statement
that ill'iistrates the minds of all the membe-'s
of the ruling party. They think that democracy
is ours, while dictatorj'hip is theirs.
(Interruptions)

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Will you kindly strengthen my
hands by concluding your speech?

SHRI PILOO MODY: Will you strengtl-
ien my speech by sitting back, leaning yi"c'k
and enjoying it instead of leaning forward?
(Interruptions) Sir, there are causes as to why
this (happened in Jamshedpur o whch aU of
you are guilty and some of us here
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are also guilty. There was a large hue and cry
and all of you have contributed to it. It was
about the Tata Zamindari in Jamshedpur. It
was one way of trying to get at the Tatas. |
have no objection if you get at the Tatas. I will
help you. But the reality was that Jamshedpur
was a beautiful city, a real source of joy and
pride to us that an industrial city can grew in
this fashion and then came the Tata Zamindari
thing. The Gov-I ernment took all the lands
that were I leased to the company. Sir, you will
be ! surprised to know that the Tatas cannot
build any living quarters, any staff quorters,
etc. They cannot put Up a fence. They cannot
do ans”thing in Jamshedpur to satisfy the
needs of their employees for housing because
every conceivable thing requires Government
permission and you know what it is to take

Government permission.  Mr. Antulay
style,
SHRIMATI SAROJ KHAPARDE

(Maharashtra): Everywhere you are seeing
Mr. Antulay.

SHRI PILOO MODY: Every time I
mention Antulay, madam, you get up.
Therefore, Sir, all the lands are reoccupied by
the Government. Incidentally, Jamshedpur is
the only steel city where land has been taken
over by the Government. Every other steel
city or steel place is leased out to the
company so that the company can develop it.
Jamshedpur is the solitary exception because
of the slogan of 'Tata Zamindari'. Sir, where
do these communal riots bread? They bread in
bastis, in shantis, in unhygienic conditions,
because the brains of the people who indulge
in communalism are no different from those
people from the Jhuggi Jhonpri, from the
slums and from the cess pools that we have
allowed to grow all over this country because
of the obdurate and obscurantist policy of this
Government which it has been pursuing
during the last several years. If you want an
honest report on Jamshedpur, the root cause
of it was thatever since the Tata Zamindari
Andolan started, the
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ahantief and these unhygienic conditions have
starte”} growing in Jam-shedpur. I happen to
know Jamshed-pur. My another lives there and I
have to go and visit it several times a year. I see
it deteriorating in front 01' my eyes literally
from visit to visit and the company, in spite of
everything, in spite of the fact that they are not
supposed to be incharge of administration, are
still spending , 3 to 4 crores ol rupees every year
in order to keep the services and to maintain
them to the best of their ability under the
restrictive circumstances that are imposed on
them. It is this sort of atmosphere that creates
communal problems. (Time bell rings) iSir, 1
would like to take a few minutej. more. There is
an anatomy of communal riots and this anatomy
does not change from one communal riot to the
other. I will give you one single example which
happened in my own constituency which will
illustrate in nucleus howcommunal riots take
place all over the country. A bus seat in a State
Transport Bus, was sold twice to two
individuals. It just so happened that the two
individuals belonged to the two communi-tes
the Shachis of the Muslim known as Sheikh
Sahib and the other a Sindhi who came as
refugees from Pakistan who had lodge” there
since Independence. Now, the same seat
happened to be sold to them. They had a
tremendous quarrel amongst themselves. They
ultimately decided it amicably amongst
themselves saying ."All right, let both of ug go
and ait at the back". They sat at the baclc. When
they looked up, two opposite armies were facing
each «ther. Who created that communal riot?
Mrs Gandhi, Sir, I remember once in the Lok
Sabha, having mentioned that after all who
creates a riot, is it the man who throws the first
stone that creates a riot? For Once Mrs. Indira
Gandhi was very perceptive. It is not the man
who

first throws a stone that creates a
t«t. ItIsthe faceless carriers of
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venom that go and spread the things in the
various mohallas saying,

‘wNT( E1 @Y §,  CWWII ORI S,
And people pick up the first instruments

that come into their hands ana start moving in
that direction to pick up a fight.

SHRI SITA RAM KESRIL: M,
Shahabuddin.

SHRI PILOO MODY: You mean, Mr.
Shaha.buddin on this side and Mr. Kesri on
the other side, two paragons of secularism
will fight it out?  (Interruptions}

Then, Sir, 25 Or HO shops were down and
the firing had to be resor-burent ted to arid
four or five people were killed. Who started
that riot?

Sir, communalism is not a subject for
making political i;apital. It is too serious a
matter, it iu a matter which will devour own
country. And if you have any concern
therefore for this country, don't use these
excuses. I can appreciate one thing to divert
the attention from jVntulay..

SHRIMATI SAROJ KHAPARDE:
Why do you..

SHRI PILOO MODY: I told you, you are
bound to get up.

SHRIMATI SAROJ KHAPARDE: You go
on talking about Mr. Ajitu-lay all the time.

SHRI PILOO MODY: By all means. SHRIMATI
SAROJ KHAPARDE: Mr. Antulay is a
Muslim. That is why .. (InteriTiptioTis)

A Aftaw § gAlqe w Farar
FEE AN ..
SHRI PILOO MODY: Did you hear that
innuendo, Sir?

SHRIMATI SAROJ KHAPARDE: We
know your politics.

SHRI PILOO MODY:: Are my politics anti-
Muslim? "“Tiy don't you And out from the
MuisUms of India, whether my politics are
anti- Muslim? (Tithe belt rings) Anyway,
Sir, 1



393 Short Duration
Discussion

have finished. Therefore, 1. appeal to you.
Don't use these subjects to divert the attention.
I would not mention him this time. There "
many issues on which you can castigate the
Opposition.

SHRIMATI SAROJ KHAPARDE: That is
why you made hangama seenes all these days.
MAPtT VR

AW T E (e )

SHRI PILOO MODY: There are many
issues on which you can attack the
Opposition. There are many issues on which
you can divide the Opposition. But, please,
for God's

sake, don't use communalism as one of theh
weapons of your armoury. Thank you, very
much.

SHRI N. K. P. SALVE: I am inclined to
consider. Sir, after hearing Mr. Piloo Mody
and I have no doubt in my mind that with a bit
of humour here and there, on the whole his
analysis was utterly puerile

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Mr. Pandey.

SHRI NARSINGH NARAIN PAN
DEY: T g-W.SIIST AL
Unterruptions)

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Order, please.
If you want serfstis debate on this,
let us not also divert in any other
way. -
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SHRIMATI PURABI MUKHOPA-
DHYAY: Mr. Vice-chairman, Sir, I expect,
the whole House, whether they are Members
of the Opposition or whether they are
Members of the ruling benches or whether
they are Independents, would wholeheartedly
and unhesitatingly condemn not only the
Jamshedpur riots, but conwnunal riots
everywhere in this country, in whichever part
of the country or wherever they are taking
place, at whatever time. Sir, today, all the
Political Parties and their Members who are
sitting here have had their origin, in some part
of their life, in some part of their career, in the
Indian National Congress; they would have
owed their origin to the Indian National
Congress. Hence, mentally, philosophically
and spiritually, I expect, they stand for
secularism, they stand for communal harmony
and for they stand for communal amity. But if
anybody thinks that he can take political
advantage out of the communal disturbances,
he is entirely wrong and I have no words to
condemn such an attitude. Sir, these political
organisations, which may have taken different
names now, or, in the recent past, were part
and parcel of the Indian National Congress.
Almost all the Janata leaders sitting in both
the House of Parliament were originally
mainly Congress workers and Congress
leadres. I am not going to believe that as soon
as they changed their Party's names, they have
all become communal. Let Us belive in the
inherent and intrinsic goodness and merit of
every person. I do not doubt about the bona
fides of anybody. Being the disciples of
Gandhiji. having remained in our party for
loing, they must,
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have believed in communal harmony; they
must still believe in communal harmony.
Indian philosophy teaches us tolerance.
IrdiEui  philosophy stands on certain
fundamental pillars namely, tolerance,
understanding with each other, integration
and synthesis. All these led the Congress to
believe, led the Congress to accept the policy
of national integration and the policy of
communal amity and the policy of socialism.
I do not believe all these social evils will
eveir evaporate from this country if thig
country does not have socialism. Socialism is
the only solution. Otherwise, so long as the
downtordden people remain as downtrodden,
so long as communal harmony is jeopardised
by such communal clashes and i;0 long as the
community suffers irom poverty and
illiteracy, no amount of goodwill on the part
of the majority or the minority can make this
c:ountry free from communal disturbances.
This being the case, we have to look at the
problem from the economic point of view,
not from the narrow sectarian point of view.
Sir, in this country there are people, may be a
few in number, who do not believe that is the
fundamental prerogative af the jnajority to
give all protection, all safeguard to the
minority. In a majority community dominated
India, it is the majority community who have
to come forward with The helping hand, with
their heart and soul, to stand by the side of
the minority. And if anybody deviates from
t'lat, he is making not only political mistakes,
he will not be tolerated by the rest of the
people of this country. As a social worker, as
a lifelong Congress worker I believe that this
country's prosperity, this country's very
existence depends on this communal
harmony and communal amity.

Mr. Vice-Chairman, Sir, why do you
forget that this great country was partitioned
only on communal basis, because the British
Government .sought that we fight with each
other? Even now if we are to behave like this,
we will again divide and sub-
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divide our country. I ktiow what
happened in that part of East Pakis-" tan, in
that part of undivided Bengal. I know what
happened in the city of Calcutta. Mahatma
Gandhi had to go to Noakhali and stay for
months together to bring back the
communal harmony. Mahatma  Gandhi
had to stay even in Calcutta. I stayed in his
camp as one o* the volunteers. 1 know what
tremendous effort he had to do not only on
the majority community but also on the
minority community. Sir, there are
fanatics, both in the majority and in the
minority.  Will we allow these few handful
of fanatics to take this country to the
way that  they  want? Certainly not.
If anybody Says, if a person like Piloo Mody
says that the Muslims always remained
with Congress, he is doing the greatest
damage to himself. I deny this with all the
emphasis at my command. The Indian
National Congress has the greatest heritage
©f Indian  culture, Indian philosophy.
Mr. Piloo Mody and pthers who think that
Muslims can be bought, Muslims can be sold,
are completely mistalcen. They ane with
Congress, they will be with Congress so long
it stands for the philosophy, for the

principle that Mahatma Gandhi set in in this
country.  ThereSore, Sir, I do not ftgree
with them. How many leaders in this

country shed their blood to stop communal
disturbanees? I know it for myself because
I have remained in Gandhiji's camp, I have
gone from village to village and I lost one of
my eye sight while working for communal
peace in a rift. So, I know, I have
suffered.

Who says that there is no instigation? There
was instigation by the Britishers. There wag
instigation by the Muslirn League, there is
instigation by foreign powers even now, by
some of the interested foreign powers. There
is instigation even from parties who have
narrow outlook about the national interest.
They are instigating, but shall we be dragged
by them? No, certainly not. Congress has
always stood for Communal Peace, for
secularism. ~ We stand divided to-
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day OH ideological issues, on programme
issues, on personal issues, but I will never
detacli my existence from the Indian NaUonal
Congress. | believe in that Indian National
Congress which has inherited all this culture
and philosophy and I will certainly not
support anything that Mr. Piloo Mody said
,when he tried to make a division between
Hindus and Muslims. Till now we have never
thought like that, that Hindus are separate and
Muslims are separate. We all live together,
we are brothers, and for the freedom of this
country, for the libertation of this country
Muslims fought equally as Hindus fought, 7
P. M.

They fought as Indians. They never fought as
Muslims; they never fought as Hindus for the
liberation of the country. And  after
liberation, after 34 years, should any political
party or any elements be allowed to sPoil all
these hard-earned benefits, (the things that we
got by shedding the blood of our shaheedas, the
great martyi-s. No, certainly not. Whoever is
responsible for the Jamshedpur riots will
be punished and punished in an exemplary
manner, i am happy, Shri Atal Behari Vajpayee
has turned ouit that MLA  from his party. 1
would see whether, they take the follow-up ac-
tion after that It is good that the Jan Sangh and
RSS are now seeing the light of the day. They
have taken the name of the Bharatiya Janaita
Party, accepting the philosophy of Mahatma
Gandhi. 1 congratulate you for this. I have
no quarrel with you so far as you as persons are
concerned. But I certainly  have differences
with you so far as your jhilosophy is concerned.
If yon modify your philosophy, the Indian
people will accept you. If you think that
because Hindus are in a majority and
therefore you will be accepted hy the majority
community, you are entirely -wrong. You can
never approach a person on communal basis. It
js only giving them somg temporary benefit.

Butit will never 'ast. The only thing
that will lastis, as Indians we
were born' as Indians we will die. That
will be
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everlasting factor. No Hindus, no
MuslimB, no Christians. How long will we
tolerate division of the country?

Sir, you come from the Nonth-Eas-tem
region of India. There some of the people
never believe that they are Indians. We have
tried to take them in; we have tried to
integrate them. But there are elements which
are giving them provocation every day, who
are instigating them every day' and saying,
"No, no, you are noit Indians". Sir, if you give
me two minutes, I would narrate that whdn I
first visited a particular State in that region, at
a public reception I was addressed as "our
friend from India". I was surprised; I was
shocked; and when I was addressing them,
there were tears in my eyes. What have we
done? What went wrong that these our people
do nOt consider themselves as Indians? We
Hindus are responsible for this. We have
become intolerant. Hinduism or Indian philo-
sophy never stood for that. Swami
Vivekanand and all thg sages of this country
never preached regional or sectarian things.
They taught us to be patiotic, they taughtus to
be real Indians, to be real Hindus, with all the
tolerance of Hinduism as a majority
community.

Sir, I feel if there is a communal riot or
communal tension in my area-whether it is
between Hindus and Muslims, or between
Hindug of higher castes and other Scheduled
Castes and Scheduled Tribes, it is my fault
that as a Congress worker I could not
convince them that they are neither Harijans,
nor [ am a Hindu. I am only an Indian and i
will be an Indian first and last. If we want ito
politicise it, we may be making the same
mistake.

Sir, I condemn the riots /that are taking
place. Somebody from the other side said that
that Janata Party Government of Mr.
Karpoori Thakur was there in power and they
were pantly responsible for the riots. What
about Bihar Sharif. At that time, was
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notthe Congress (I) Governmenit

there when there were riots in Bihar Sharif?
Were not hundreds of Muslims killed? So it is
not a question of which party is in the
Government. It is a question whether the
members of that particular party have accepted
the philosophy that we are neighbours, we are
brothers and sisters and that we will protect
each other, whether it is the Congress
Government here or there, or whether it is the
Janata Government here or there. Democracy
lias sent them t"™> the citadel of power. So we
as humble workers of the Indian National
Congress are not doing our part; we are
blaming each other I think when there is a
case of rioting, we should all be held equally
guilty for having this kind of communal
tension. We sit in the same House. Why does
he have to caU the name of Mr. Sita Kam
Kesri on that side snd the name of Mr.
Shahabuddin from this side? I was surprised
that an educated person like Mr. Piloo Mody
will have to mention the name oi: Mr. Sita
Ram Kesri with a Muslim Member's name.
(Interruptions) 1 don"; like it. I only say. I
don't like it. I may not be making a political
speech but I am saying from my heart as a
Congress worker, from my heart as a person
who has lived in the parfy all through my life
and who has worked at the feet of Mahatma
Gandhi and other great readers. Maulana Abul
Kalom Azad was a great leader of tHeTndian
national movement. We n<;ver thought why
Maulana Azad shouEi be the Rashtra-pati or a
Governor or a Central Cabinet Minister. He
came to these posts as a great citizen of India
by dint of his merit and service. He did not
come only as a Muslim. Fakhruddin Ali Saheb
came to this Govertiment, remained long in
the Government and then became the
RasiMrapati of this country. He also did not
come to the posts only because he was a
muslim. It may be because of circumstances
that we mention tihe names as Mu-kherjee or
Hussain oi: Devi or Sinha. But is this the only
introduction that we have and go by even now,
after 34 years of independ<mce and discuss
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communal harmony? Who is that p«r-son of
great eminence who brightened our faces?.
He is none other than Dr.

Zakir Hussain. Shall we refer to him only as
a Muslim leader? So, this approach I very
much dislike and when 1 speak, 1 speak on
behalf of my party. If any of my colleagues in
other parties are offended at whatever I have
said, I want to say that I have nothing
personal against them. But, naturally, as a
political worker with a political philosophy I
have the rig™ht to differ and I will differ so
long as you do not mend your ways.

Sir, you have given me enough time. This
is a subject on which we can speak for hours,
but I do not want to take up your time. Thank
you \'ery much.

SHRIMATI HAMIDA HABIBULLAH:
Very good.

SHRI MURLIDHAR CHANHRA-KANT
BHANDARE (Mabharashtra): Mr. Vice-
Chairman, Sir, it is with deep anguish that I
rise to participate in this discussion. I thought
the question with which the House is seized
today Is a question of humanity. I thought the
question which the House is debating today is
so very fundamental that the discussion
would reaUy rise above the minor differences
which we have every day, but I find from
what I have heard, firstly by way of objec-
tions which were raised by a host of my
friends on the other side of this House, that it
was extremely inconvenient for them to
discuss this subject. I listened with greater
attention to the speeches made, particularly,
the speech of the hon. Member, Mr. Piloo
Mody, and then i was convinced that not only
was it inconvenient for them to discuss this
issue but it was rather impossible for them to
defend themselves against the findings of this
report of the inquiry commission.

Sir, whenever such things happen, when
man kills man, I think the least that can be
done by any Government which is
responsible for human life in our country is to
go to the root cause
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of that occurrence because it is only by going to
the root cause of that occurrence that you can
weed out that cause and bring in a situation wher«
such things will not be repeated. The purpose of
appointment of a commis. sion of inquiry, whether
it is in a case where a dam breaks or it Is a case
where the riots break out or something else
happens, even like the hooch liquor tragedy where
people die of taking illicit liquor, is to get at the
root of the evil and try to eliminate it I must tell
my friend Mr. Piloo Mody that I am not one of
those who take out the summaries which may be
circulated. 1 have during the short time at my
disposal gone through the Report myself and I will
not base my ar, guments before this House today
on any of the findings which he has rendered
because then you may say that this commission of
inquiry was ap-j pointed while the Janata
Government was in power. Since the Report does
) not suit them, they may say that it 1 was a
mistake oii ttieir part to hav» selected the ex-
Judge of the Patna High Court to be the presiding
officer for this commission of inquiry. I find that
Mr. Piloo Mody has really not got over his sense
of guilt for his association in the past with his
erstwhile associates. I think, as I analyse it, among
other things, one thing which has contributed to
the breaking up ot the Janata Party is a persistent
demand made by their partners to dissolve the
RSS and equally obstinate stand taken by a
component of the Janata Party not to accede to
that demand. And when r look through the !
Report—and I am not going to read the findings—
I am going to tell you the true, unimpeachable,
admitted pieces of evidence to show as to on
whose door the blame lies because, as I said, the
fact is not as important as the case. Look at the
cause, because it ia the removal of the cause
which will do away the fact. It Is in this connec-
tion that I am pained to find that a meeting was
held where the high pries! of the Sangh presided
and addressed the gathering. And I am repeating
the extract of a speech from the papers presented
by the RSS before the Inquiry ~ Conimlgsion. I
am not
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going to refer to thi© portion which ia more
or less similar but wtiich was also produced
from the notes given by the police. I
ai«teferring to a particular extract which was
produced by the RSS people who appeared
before the Inquiry Commission. Now this is
what is said in his spe«ch by Shrl Balasaheb
Deoras. I am reading from page 31 and I will
also read from oage 32. I will read the two
together so that I do not read it out of context.
I will come to the admitted portion later.

"According to the SP., Shri Deoras
spoke in the meeting, that it was said that
Hindus in their own coaa-try are not allowed
to lake out religious processions freely and
that the number of mosques are increasing
day by day and in the Arabian "oun-tries
Hindus are not allowed to construct temples.
Shri Deoras also referred to the controversy
regarding Road No. 14 (which was the main
controversy for taking out a procession to the
akhada). Umesfewar Prasad, the District
Secretary, claims to have been present in the
meeting and had heard the speech from the
beginning to the efia."

Now kindly see, this is the admitted
h portion.
that ifa Hindu wanted to

construct a temple or a Sikh wanted to
construct a Gurudwara in Arab countries, it
could not be done. The gist of the speech
delivered by Shri Deoras was called for on
behalf of the R.S.S. and has been marked Ext.
RSS/12. 1t says that there are thousands of
Hindus in Arab countries but they are not
permitted to cons-trust temples but in Ifflflia,
wfiere Hindus are in majority, Muslims and
Christians are not only permitted to construct
mosques and churches, they also have full
freedom to propagate their religion."
(Interruptions) Please keep quiet. I do not
want any disturbance. 1 am merely reading
Ext. RSS/212. which was produced by the
RSS.
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SHRI LAL K. AJIVANi: xms is a
correct thing.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): He is relying on the document.
Your side will also do that. I do not think
IKere should be any interference.

SHRI MWRLIDHAR CHANDRAKANT
BHANDARE: I will tell you how this was
undenitood by the processionists because at
page 57 of this Report you will find the
slogans  which were given by the
processionists belonging to the akhaia. 1 am
reading at page b/. What about the portion' in
bold type?

R G2 CIE T TR (S
GIfFETA W5t §7 AT 1 T Ho 14
§ gHATH FT wAA § 9T w7 @)
WA | FE WA B A@T & Tk
AT AFAl § 1 9@ w4 AAT F 94
wtc gfaesr &1 ogea 1 oza T faa
BW R @ 1 9fws gasE §
wifwad & WY gw AT &0 2ar oF

LAN

st q@ Fow WERER( : TT R
IHA 79T waaq g 7

A ATHTL FIEEN WL - 5 aT-
HIAT T 4T3 9% 50 § )

ot R T WHE AT (TE 92
gz Al AT A FE

Is it a part of the speech?  (.Interruptions)

THE VICE-CHAIRM.".N (SHRI DINESH
GOSWAMI): Mr. Mathur, please. Just a
second, if he has read it out of context, I
thinh: it is good for you. I think your next
speaker will refer to it. Why are you
interfering? If he has read it out of context,
you should be happy. (Interruptions) 1 am
sure you are not going to engage him as your
counsel
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BHANDARE: I am not surprised that my
friend, Mr. Mathur, is rat-" tied because of the
clear fnstruction given by Mr. Deoras that
they should treat the Muslims in the same way
the Hindus are being treated in the Arab
countries. I do not want to go into all those
things. (Interruptions) It you are really 'Seen
about it, Jis-solve the RSS. And till you do not
do that, we will draw our own inferences from
your conduct.

it Sret To ¥ 9ifaeTa
4 fufzd; feggzvma & w1 wd
g fa 2wt gz femgad &1 39
AT A% WAFT Al ARl g fF gHIT agh
o) fewEzifun =ifzo o

o dto QHe HEF @ AN FF
sqi 2 g 7 1 Zw tufamr @)
3T AT AT AT |

THE VICE CHAIRMAN (SHRI DINESH
GOSWAMI): 1 shall exercise my power of

directing not to record anything. Do not
record anything.

SHRI P. N. SUKUL

SHRI RAM LAKHAN PRASAD
GUPTA: »

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Nothing is going on record,
Mr. Gupta. Please sit down. I do not
understand. Mr. Su-kul, nothing is going on
record at'TKe present moment.

He is relying on certain things from the
Report. I do not know why there should be
interruptions.  Different  speakers  from
different parties are speaking, if he is reading
out of context, you can refer to it when you
speak. Otherwise, there will be a run-ning
dialogue. You will raise something and they
will reply to it. The best thing would be not to
interrupt, Let the debate go on.

Not recorded
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SHRIMATI HAMIDA  HABIBUL-

LAH: Sir, ..........

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): You are interrupt. ing me now.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: What is surprising is that I had
not made even a com. ment. I only read two
portions: one portion saying wTiat RSS/12, a
document produced by the RSS before the
Commission, said about the speech made by
Shri Balasaheb Deoras. And I also read out
what admittedly were the slogans given by
the processionists. The two have to be read
together to draw your own inference.

SHRI LAL K. ADVANI; No nexus
between the two.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: It is very easy to say that there
is no link, but anybody wlio reads this will
Tind that there is a link which is so sffong
that in the lawyer's parlance, that link is com-
plete and indestructible, and it clearly
establishes the blame.... (Interruptions) I do
not want to go into the findings because, as |
said, I will not rest my speech on the finding
of the commission but, I will rest it on
unimpeachable and admitted evidence before
the Commission. Sir, I atn proud to belong to
this party.

SHRI JAGANNATHRAO JOSHI: For the
present.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: 1 come from a city from
which nty friend, Mr. PlIttO Mody, also hails.

SHRI RAM LAKHAN PRASAD GUPTA:
A clarification. (Interruptions)

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMY): TTo clarifications.
(interruptions) 1 have not permitted him to
ask for any clarifications. (Interruptions) Mr.
Gupta, I do not want to observe anything
from the Chair. But if a speech is
continuously interrupted, when the Lnference
can be
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drawn that your case is weak. Why are you
interrupting? If your case is strong, permit
the next speaker to rebut his case.

SHRI N. K. P. SALVE: They are in the
dock already.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): I will equally expect that when
the next speaker who wiU have to defend the
case of the RSS speaks, there will be no
interruptions.

SHRI B. V. ABDULLA KOYA (Ke-rala>:
Mr. Vice-Chairman, Sir, all of us have been
listening carefully to both sides. We want to
hear this matter which agonises both sides.
Therefore, we should hear both sides. We do
not want unnecessary interruptions.

THE VIC&CHAIRMAN (SHRI DINESH
GOSWAMI): I can only plead with the
House. The Chair can only *plead with the
House. It is for the House to respond or not to
respond. (Interruptions) No clarifications. He
is not speaking as a Minister. If you want any
clarifications, you can ask from the Minister.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: Sir, as I was telling the House,
I hail from the same city from which my hon.
friend, Mr. Piloo Mody, hails, that is,
Bombay. Riots were an annual feature there.
But the last riots we had were in 1947-48.
Thereafter in my memory, Bombay city has
not seen riots. I am very prou” to have been
born in tljat city where for over 32 years we
have not witnessed any communal riots. We
have never been given the feeling that
somebody is a Muslim, tlhatt somebody is a
Hindu, that'somebody is a Maha-rashtriaci or
that somebody is a Guja-rati. We have been
brought up in the best cosmopolitan traditions
of this great city which is admitted—I do not
want to be proud of it—as a mini-Jndia in
this country. It pains me.

[18 SEP. 1981]

re. Jarmhedpur 412

therefore, if somebody raises the question of
hatred oi' one community against another. It
pains me when such a holocaust occurs in
some part * of the country where human
beings lose their sanity. It is in this context
that I find that if there has been one country,
it is India because it is Ma-hatma Gandhi's
land, and if there is one party which has done
something for it, it is the Congress Party
because many of our leaders have laid down
their lives in the cause of amity among the
different religious sections of this country.

SHRI ABDUL REHMAN SHEIKH
(Uttar Pradesh): Not this Congress (I).

SHRI MURLIDH/LR CHANDRA-
KANT BHANDARE: I am proud that it is
our Government which amended the
Preamble by the 42nd amendment and
introduced "secularism" and "socialism" in
that beautiful poem of our Constitution, that
is, the Preamble. Are we going to say or does
it behave any Member to say that it is the
greatest tragedy that the Muslims were
associ-ciated with Congress-1? I think it is a
matter of pride, legitimate pride, for every
Indian to be associated with Congress-I, if he
claims himself to be an Indian. If he claims
himself to be a Hindu or if he claims himself
to be a Muslim or anything else, then, of
course, he has no place in the fold of the
Congress-1. Therefore, one must realise that
the cause of this holocast has to be found in
an organisation which has been thriving,
which has got a different mask and which
people
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like my friend Mr. Mody, have patronised for
their political ends. They have been
hypocrites and for their personal gains they
have associated themselves with them. He
talked about Tata zamindari and all that. [ am
not going into that. All zamin-daris have been
abolished and one need not shed tears only,
for Tata zamindari. (.time bellQ All that I can
say is that if you really want to establish
communal harmony, what must be done is not
only that the minorities must be taken into the
mainstream of national life, because we are
aware of the hardships of the minorities,
whether they be Muslims, whether they be
Harijans, you go and find out the employment
potential for these minorities. You go to
Paridabad and And out in factories how many
Muslims are taken, how many Harijans are
taken into their employment, and see whether
the quota fixed under the constitutional
provisions has been reached. Not ten per cent
of the quotas are fulfilled year after year, de-
cade after decade. It is quite right that it is
only the economic weakness which brings this
sort of other weaknesses. And it creates that
fear and fear in turn also creates” some sort of
a psychosis. There is only one thing that I can
say, that we have always taken pride in
singing what Igbal wrote.

ary. A3t & g famgErt gare

Aa27 Af franr ana § 1

F7A0 |
and [ wiU end by saying;

o Wf wE@T (ger q3W) o
II7AETA AENIT, ANAITT wY A
gzagl 2T 7 Y Aromw g
#r feayd v a3fam fE & oW
azaraY 9T g7 I HT FE AT /S
fear st et ey A wEGR wY
aFar | ag fret qrff ¥ 37 81,
ot foramt W forwr <7 @), ot
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qATE AEN § | BWIC Wiwad # AN
TET | FF WAT HAT FAT | ZH] A
Aifrar dF s waw ghn AfFwErd
ot &% @=r # mrg A7 g W F
arfesl &1 g&@ @ wify F1wEE
T80 2 9F, TAR! GUAT F A
74T T ww, A1 g AFaa a6
g1 s *ezw fag g g A we
FT T g Fr g oy feelt @ W1
HAGT 99 Fr AW, wE A T
M T WwT A FAAT AEI ATEA!
o1 w7 fwadi w1 goag FoEEa
T, TH AR E AqT F| AT g gaIL
AT R AE ¥ v § fwoEw
T8 A1 & w% g 5 faa g qom
f faeft & weae an et W12 939
¥ ad & gTEr #,  AOEA &
wegsl F ®7 ¥ 1@ forAwy g99 aAaq
¥ 97 A\ 0o DHo il"‘ﬁ qr 59
g9 & agi wwa go, fwadr 2w a
73, I TATHL § FE AT AFT FA
FfET WIT FEF AT WAL AT FH
A1 % az 8 w7 o foa 71 fagr
#r #wtfom 7t w=m fFgm? uy #
Zq wwl AT fgws 9OTHR @w W
M ?Zm T 34 AT FIEET | 4E
#rad w1 gezar @ T4 FEar | afga
g FAw ) W ogw § ul s
TATA F4T &1 HFAT & 98 WIW IH
a9 ®& 29 wifa 947 afz faare &v
q% Al & F9AAT § TAQT A AGA F
% Al 9 H 597 IF W Y gwawrs
F1 ww gw Fawrs a0 )

wgizw, fegy feel a8 =nan 2
fir gu fagEt &1 am w4 7, afaq
w7 AEY FE gW @vE Fi ZH g
HEATH] 9% S8 & | g9 a9 &
fg w3 F9a mav  fEdy w51 @
qT¢ &Y W@ 61 ME3 398 TO HAAT
2t e for A WEIT AT @l
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[ero wmé merefie)

G9A0 qTAT FT W@ F ) TEE w0
fe g9 a@ & am ar  favw
T & AM ATETT AT W1 FT R
q {5 v g € foid gort g
% 2w |t 714% w7 # 39 faqu
T T g wwA ¥ 0 IR gEwT
wq qg FMATTE gW A WG qrrRD
T AT X agT gfeww m @ E
g 81 fF gz o Tae oot
ga A gE T9t ¥ 90X qow gaer
feafa & ot g & | &few oqr 1€
a1 wEl & | UF AT NH AT
2 fe A faa F1 g7 Foerd g1 =i
FW & fag aga ge w9 @ 9,
fargty To¥ fag aga wmg WY g,
T ww foovd &1 omwmad i ooee
Tgs F1 wifom Adl w7 F ) o wEI
S 7 IHE AET 9T A FdIfE
7 UF TN AXT ¥ | Wex WEw
g # FF gegtr W@ TEwr wmr 2
afer @ foid § & sEw am
fasrer & 7 sgle gaEl wgad i
ary #: owrfww T w7 ¥ 0w
ar & fr qd @37 # 47 agT e
AT & 1 |l TRl | 4 7g
gl agal g fe o wee &1 X
w2 f& wm i@ O # oag
4wy & o amg oma § 1 gt
vy & faq wgm awg sma £
g Ay fawga g« & 1 @few
weatg Wraw & fag wrc §1 s
FT qF § | "y A qrw 2 fE
HA(ME & 2w F ST FeA ¥ o7
OF WIAET FFGT TAT AT | S{AAT
ardl ¥ wwrx & farn fedy gew &
ALY & AT T AT w7 F 77 0%
wWEm s T arfEs 4w wiw w0
ward fw areafaw feafa s &

ATy A7 CAVE gart qre A €
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wEr off 0% gwer afiw §F o &

S S WAt § fr & ®a 4

Fror g foar awz & wWiod 4@

wdtE ste wiaar & wgaE A

0w 4 ?

ot oy T Wi T #T
7ol faar, @ &¢ femr

o wef wEwe @ & SR TEar
7 o v 9w o S Sraw
i & a O e ? s ag A wE
7 § fF ofedw & a7 38 0@
aerrort Fearerwr e FF o7 wad awaT
feat & faeme &, o foo mes aar
fie T WIAM F WTT AAIAT AWA
g 7 W Og TA%IH WA g 7
& awar svgan g fe owr wat fEar
war ¢ R fum o qere 7 g few
yHIT K OIW ZZ W E | WA &I
¥ T TR E ET AAT | IEEI
T R § o ow fefor
T T A, afvew fiw §
qHOA HERIT T TR OFHINE & TN
#1 G faar 1w o e, w
qater w¢ faar, 7 gt garar a4
g @ wiE @ ar, fgw qav @i
w2 w7 1 AE ¥ A FE fF
qrarT w7 az whasr @1 2 fF 9w
ATE ® gHIAT T A% W; S FT T
Y 3% % A H @ 71 @f
Fii ¥ ag 940w wmi Ffew w7 fom
FEFT T WA WG f, ug WO aww
# i W ) @ o wené & fag
g fao % aga wiag § afew o
g ama e @A wifan fE g Tw
% agt ata awa oy wifge a@
ddi o A% A zE | wg wWwW
amrfawonr Fam & F@ 9T w@iW
WA FEIET N S & A F
wOWTT qU g T )
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1 AT W1 F TZ WY wEr fE
I HEe F ongq  ofomet i S
femd famtar & st m20E F st
T YGAT T ATATE TN FEAT ATRAT
0 OWT A 4T aeNE wAad aed #
fe g wrier 7 i 35 foar 2
AWl GEFT TAT RIAH YEAT £ f@
HOTAT F UTH HT AL g
g, A% THA W9A &1 944 g1 27
A @ g A 1 g fF ow
AT ¥, 0F 7 A & qA7E o
GG EEAE T R TP i G A

3o fogid & et A safFug
#, et e T € 9z g fawaa
g A aiiz 2 fw bawr 4 oa
A4 21 AfEw & 7w Aqg § osanE
AT AE FFAT | WL IAT ) fum w,
741 @1 wfFzg g & fog fuw aw@
& UEEI RGN F§ 6, & q@ FT
qFAT, T ¥ WG GuFr wEl F, A
gearAdT ¥, i geAiEee
T WA FIAT § OEAILT & A1
1§ W ga faq we gmi 3w
qAdT  FW IH FEINE & @19 Al
st gy wE 77 fam &, weww ¥ oS
FAFN ATAL F( AT, TAR] TV HIT
e Tt W g A 7 faand g
JaFT A% w0 we (S gEag fF
FegTA Fgt T TAAT FT L1 OF WAL 4 F0E
Ty, i€ vy, FE A fenr T
s | wErE et A @ e
w7 T 41 ATTEA ST wiEf %
gswr T A1 FeTArg ar2 a faafaa
F¢ fear @ i@t w1 wEwmar &, a7 zH
a1 FT qFT & 1 AfE FWomT 2
f& 77 fasgaa &1 oA wrEw fEa
Tt 3 qz =H faa faur wmar % o
ww A7 fRT A/ WIT HIWA AT o
fg-aaedn afafr & 2 T A
T F1 AET Fg (F  GEAA U
FAFT gAH  fEAAT A0 7 WL, TE
1019 RS—14
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A2 FAAT AU, IAEN AT BT GAHT
afen wgrew, wedr o€t & s oy
woa weEd & 98 W@ E fF sEEr agr
FHT qT, TR THG W77 aqn wfeg
a1, 2 Ao & W=7 gEg) wy qfwr
41 uET A FE, gewr 7 faar
YT GHAT FIA T TER IA AR &l
AT TE, I AMT R 9@ A
AT wAAT KA AT Vg § | WERH,
wgt o7 sl fear m g fF andla
StAT e W0 gEG WeT fgwEn ar,
AT (T WAZT A9 1 T8% e feenn
qr, w7 wg @4 bfz siivzy ffez mugn
agt 7T g@ AL § o=y gear ¥
1T AT (% HIOF GO 1@ wegT oY
& fom At w0 FEr FT SER
TR oy HE e T 91 fF seE su
TE HITH &0 W@ &, I991 Wi¥E id
®T aqra § | 97 7l fadr 1 qaran
ART AT | WA 1F ARG /9 F HaTHT
F1 AATAT HET TAT, AT SpereT G1ET
¥ Weret wr W@l aeTa o, fah
fsreware whaa<) &1 aenar =80 wan
o7 97 dz7 7 fa=d] oF1 Wi 7w
feeat fa: egin FuT Fwrar. . (vrwew)

THE VICE-CHAIRMAN . (SHBI
DINESH GOSWAMI): I would request
the Members not to interrupt the speaker. I
said that if somebody made some incorrect
statements, you correct them while you
speak. But do not enter into a running dia-
logue. I do not mind your doing it
provided you are prepared to sit late. So,
kindly do not enter into a running
dialogue, because a large number at
Members are keen to speak and they are
keen because they want to make their
contribution to this great issue. Let there
be no running dialogue. Yes, Dr. Bhai
Mabhavir.

Tlo WrE WETETT : JywqTSTE ST,
YIART H HTTo OHo TR0, Ao E‘I'u_lﬂ’o
ST do UHo UHo FY ZIEY ZZTTAT
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EZECEETT TN FIAT THTT B 4
% /T T 1S T A6 2 /47 §,
ndl A% F A aw faeg gfz a8
sy, faw avg & I%A [T AT
faqré fay 380 2q+T F4T W AAr &
YT AT oy A g WD waw 7 AE
arar fe qwass fag o, 7 gaba &
T/ 97 qgt 9T 4T &, 37gT ag foran
g MT WL wIGT F TEA @6
Rase faar §, § st faqar afgma
WIT A1A417 F0A47 § 34 W7 42T
W =4 ara 1 qaaqa @ 6y, gaq F
far dare 70 g f5 5 fead 77 i
qZ LA R AT 7 54 79 ¥ fm wwq

& faa ez =it faar 21

wEvew saifs agi av 99t 7 g
& ¥ FrEd ux A w1 IO K Ay Bav
wgArg | 27 WEd 2T AT X 1977
& fzawiT 4 oF a o FAET Fa §
arw o frar wat 91 A9ATTT FY w2
® M7 | IT A@ 7 g fafae o7
fa% w7 go Far {5 =1 a0 227
Baow a fafar & o wrawr fzar g
Qaid F§ Tar 74T Feq T 9T 77 o
wFTT WEAEAT AT T2 FT A
qr | AT AT IR A FT Y AT A
WAF AT AT FETT 0T FT ¥ R
¥ | A ¥ afear ar gofgrrs
AT FFT G | Y FATRT WA A A qva
©ToT F) 47 | ST AAEL T T Y
®YE aegey a8 v A1 o faa s §
sas wrgw g f& fomm fag qam
T qa B TA6T WY 2T OFF ® 0w
w wegeq AE § 1 W4y 3T A i
Il ug WY ¥ fa “sfrr we &
oF A1 e fagt ¥ wqd¥ div
gferd & A1 BN T § % T T BATC
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fratsrata w gz 5214 FeRGIA ¥
aara qgaT 04T 17 33§ IF1{via na
vaF wHA 9T ¥ gae gar fwad ag
Al A1 74 41 5 weaw frar 3 qa
F1 4340 WAT ¥ F(AT F IT AT H
faar s 1"

qg WEIEA, TEW W WIT F HAaT
faat #17 & 1 #47 air gé, a8 WY
gwA g, T foaid 0 guer oo @
w1 A wiw TfEar g § g a
aad AEr FEAT |

This is Chapter 1

SHRI MURLIDHi“"H CHANDRA-
KANT BHANDARE I am happy that you
are accepting it. (.Interruptions)

DR. BHAI MAHAVIR: 'Anwar Mian' is
the title erf this Chapter, I quote;

"Anwar was a notorious criminal
of (the Jamshedpu)- Police District.
It seems he was a convert Muslim
since his brother is a Hindu. H«
had a large followers among anti-
socials  belonging to the Muslim
community

st gFc %o o AwA : gy

wrayme oy faar & 1

DR. BHAI MAHAVIR: I am reading
from the Report, (Interruptions). 1 qu(rte:

"...But there were also Hindus among
his followers. He was a resident of
Bawengora in Azad Basti which is almost
wholly a locality of Muslim residents.
Some Muslim anti-socials lived in this
area.

"Anwar was wanted in several cases of
murder, diicoitji-, etc, but the Police could
not apprehend him. He was everitually
killed in a Police encounter on 2eth Feb-
ruary,1979."

ont gAY AR TS ¥ 5few amg
G4
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Now, this is from the third paragraph.—
10.3:

"Although no witness has come forward to
give even the gist of the speech which
Chhabbah Mian is alleged to have made on
the occasion of the burial of Anwar, in the
opinion of the S.D.O., Chhab. ban Mian was
one of the t"“rsons who was trying to give a
communal colour to the death of Anwar."

Now, Chhabban Mian, &3 reported in the
earlier quotation, js a Congress (I) leadsr or
whatever it is.

AR, 72 9zar gd W7 3 azAr
F1 Ar AT TH AF HITAITE F FE
T FEN A0 S A ? AR A A W
faaar ayer § @qw ot g 374} aqez
FTA F1 Fifra w€07 |

d wfiwa T few a7 & Sam
frat g 7z arai 1 wge A1a A g7
g f& Fdlur 71 ©: 7 T W R
arwTe & w21 fF 37 €F Faw wAr
FHFT QI FATT FEA T T ETR FTAT
we &7 fzar 1 #F 7 7 wyEpm ar
FAINT [F TFALN OF AXNATHE
FMEIH EE T | BT UF WIEATHR T
& =1 ¥ a5 v Frengray AT adr
A1 3% 9% 2441 grfgn a1 f& o
a1 w1E o4l feafr ¥ gz wraard) afews
ALY F ® ¥ w agar g foay
adl AW AT AT HE AR A A 0AT F
7z a0 45 ... (evmarw) fond o
arf B\ fusq 6 wElH 7 T AWAT
w1 F21 147 5 78 Ta Fgwr T 72
7z TETT R AN T off qre we
TS A1 A1 TAET T FHTT FT G
EATAATL 51 gATAT ¥ gO qBAT Fifgw
qt {5 faa F1e01 & 39 84 F97 g
FY | ATHa 920 HIFTT F IAR IT

riots of 1979
FHINT 7 ATE 7 TG AT 947 | 7%
g oF Al 4 @ #feg w7 g
giaar fegqr fw dro vwo THe ¥AT
37 faeRare Q’ ar aﬁ[o"_'qoﬂl'ﬂ'o £
3 ¥ weam § sr v¥ NI |/,
FFAAT T AT § | FIFEAT @ QAT
g ¥ waew & fewe qv fov war
qrf & frdt & sran ardf 0 ey 2%
T WT 7 qredrT gAar aEf F geew
FEIHAF AT H E L TR UR
ufefae fear, ot g & sy & @A
qar # fao dwgsw 57 1 8T argw
F1 57 ara £ wety 7@ 7y gl
IN TAH F GHT qTEY F1 AAT 7
96 f¥ 3a%) 77 saerdr 8 21
T 90 9FT £, TW wEW ¥ FeATE
¥ weane i frw gwT wem ¥ ooy

E?

TET 7ET, HEIET, T HTo UHo UHo
¥ 7@t &, afw wredig waar ol &
wwT FWIT qAAN Heg AL

% wrAA @en o wor o ¥ 7
(waaur)

Mo Wré mgrare : wrln woge
§9 & weaer w1 A4 qaTar war | fa
uw vieaw ¥, e qamr war 7
g frarArg af? a4 A wdeg uiE
A & wer w €7 | JfFT W wm
qAZZ G & ar wredim staar vl &
1% 7 Faar ®7x F, 47 qrd@ saqr
qr¥f & wener aal T A vEedl 9407
Arzg ¥ whw § | stqar et F fEAT W
qat e wadl & | A 7 @7 e
safe W) A8 Wi o f A g AT
* qur ww fyoandt oF 97 9w
qrein @ § 5 AT agt 47 s
g unT wergEd 3 F g7 3 9
arg T § | maF grg frEred | W
frmred fa am& ame 97 ey o
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DtBCusston
[=10 7§ wgdie)

&, B T AiEA &, 2o SATAAT AT F
& ama g @ arearfyar 1
2 | i adl awmr war 7 ag wmT 3%
LRI U T O (RS L
FEIAT AET w7 wRAT | RIRA, D)7 AT
NTE I AATAT AT WL IAT FIL A
G141 Wy frar qar f gFE@ 771 19
foreiza &1, . . (ewaqena)

A1 AT A0 7T A1 0FFE, g
wfaget & o «T v | w0 A
T W ) qfER 4R FTL T AT
g ! 3t A 4z & fa—wEma #
wHlwd F1 feq@ i of AT YTE
HHA TR AT AT SA-gH R
LAl A § FAMlw A AL TG F
o 30 01 At rav 87 FAT @A )
g fasdl &) A 72 @ A, A THA
q grfar 7 1

74 f2qE & 953 39 97 TAF AT
§ faatn fear sap g—

. ."9.22. By that time Z«ro hour of 11
A.M. had already passed, large crowds
had converged on the procession armed
with lathis, bhalas aand other weapons,
sijrelJiBg its number beyond 2,000 and
the plan announced in the leaflet' had
been successfully executed. The provo-.
cation started with throwing of brick-
bats on the procession and by the time it
was 11.45 A.M., a riot had broken out.
The conclusion” therefore, is
unavoidable that Shri Pandey's action in
raising an imposeible demand resulting
in precious time being lost in the
passage of the procession through tfie
New Purlia Road waa directly
responsibl* fox escalating th« already
tenee situation to such an extent that any
minor incident was sufficient to cause
an outbreak of riot."

riots 0/ 1979

faadt @31 ®iar 8, wgRy, fa o A
H19 9iF J WIET UH pwqT Hpe T
Y & Hr¢ AAA K T fzar 38 0w
FOWT F FAL N T AT 46 GO A 2,
WAAH UOT AT AEE W TH BE A
TTAT 2 AZA TS0 AT F0 S0, 0
A T2 gowd | MEmA, qF F7 AT
T SrEes AAT & 1 wifErs ¥ AR
ZAArEAF AT A7)

"His conduct had thus directly
contributed to the outbreak of the riot =
at Jamshedpur on the occasion of the
Ram Navattii festival of 1979."

ThEd wEEA, 93 T 39 A #F ag
gz fon, T F UwOes qgd—
FYIRT Z% A F) TR G4 g~—70 H
UH T 9, 16 § A T [ed 7 A
UF ATEA H 9 @I

"Taking all the isvidence together, it
can be accepted that, occording to the
sequence of events, the demeund for the
release of Trivedi had been raised by
some pei'sone in the pro-cassion and this
had happened Tse-. fore the arrival of
Shri Pandey."

AT % F oA ¥ 9w S@Awd ¥ a2
ai &1 T4 o1, 9rF S F T Fooad
TRV T T AT HT Q8 WA F@Y A
a1 o fa A 57 sthn o o, faadr,
| giagedr miga (wnf) ¥ s4f¥ 2,
gmL o & AFf, ag oA T 4. ..
(wmer ot w2Y), | wer fdam & far o5a
fama qv Zwn? ST 6 A " W
£, 2% I TgE I A A fHU 35
#ya nqd) weq & faumg D sarar Z@
F 397 ATY F) FA) AR )

THE VICE-CHAIJIMAN (SHBE
DINESH GOSWAMI): You have taken
25 minutes. I would like to have some
indication. How long do you want to
take? I know I have given you more
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time than anybody else. I am not shutting you
out, "Within 10 minutes, I hope you will be
able to finish.

DR. BHAI MAHAVIR: All right, Sir.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Because, actually, the allegations
are primarily directed against you, I do not
want to give any impression that you are not
given any reasonable opportunity.

DR. BHAI MAHAVIR: Thank you. Mr.
Vice Chairman.

¥ qra wa@lEa, W1 zfage fau
q0 3R Fafza 0@ 2, fam T
A qfF F1 AT AT WL AA-AT
#tfad & & sdlaT gawr fge & &,
FIETH AFATT F AI7 FHEZHL F |
T dla-dm Fifvew § swsr w0
wistfaaos Fmr gar  § g fug
A areT & FE41, T OH A g7 w7 qH
FATT, FAT OF 57 #) IFF) g81 17 ?
T q@ At g1 5 amd st F) i
TIAT, AT AM 97 TFAW g fo #ma
wqa F1 T a7 fFafa w1 d waraw
FaTar .. ..

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Don't take it to him.  He may
And out something else.

SHRI LAL K. ADVANI: He can distort
anything.

THE VICE-CHAIRMAN (SHRI DI
NESH GOSWAMI): Not distortion.
The ingenuity of a lawyer.

o Wi§ WEWEIT : T8 FT FT
#ar ar & 57 T 9EF 37 FME A
sqF w1 wRaner afen 3 A FAFREL T
At TE R T ST e ¥
% | KAAT A, A FAAST T I
f @ v == FATLH waar @

[ 18 SEP 1981 ]
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AT | A7 AT SR & T8, ST T
FFEA FGT, AT BAATF) w4 A H;OT
i &% F 1 gegly B o @ faad)
#El BF A, W A A AT 9FF 40
¥ 3iF) W4T BIET ATGT 77 A% GO T2
SAT | AT ¥® IF T § wfafaia g
faerr war & wae € @A sad &
sfafifa & =1 # 977 Fam 70 wifoa
71 fw ar strgy, sqA ®) waq Dfa
qut | afeT 97 7@ 79 w7 "7ed
qrAy qgae & fon fe s &
9T T, T § WAH T T, FEA FEL
gy BE X97; TH §Wa WEl, WA
WA A A% TE N0 | 5V T amE
BT, FCHES T IEW TR &1 A0
fr ey, a8 7 guT § 77 g7 SO,
Hq19 qq 1 w7 Ufgw, w9 wear
afer art wfvg, sqa anm sfw
SN AT 93T, ALA F A & 12 Fe
FATT &1 AT GEAA F 417 I F I
gaat guT | ag gaal faa 7 faar ?
ag FAFT T gAT | WY W gAA W
w7 7 Ay N s P T
i ? wifas woe W@ ww w3 ar
40 ez wx wara) ¥a1 38 FrIH AT
) AT A A1z 4t 7 i wwr Ay ?
gre 9T 9 1 94T 31 IHF HIR 49,
ofga QY7 AFA, 77 TS BH FTAT AT 7
FIE FIT0 TET AT FA T T FW0)
T4 FHT ! FAT q2 GIEAT 47T 0%
11 5 NE gAT AT 0% 92 F v
FdAa A9 A% % qar ?
ag 7% @ 34 fag 7@ w21 g 7 Deramg
qi€ 1 Arg s faar qar § 3w A
qGfwT =% F g=mc W1 A oW F
AT AT | T FE HIT 1A A
7 F A1 gard) Tl fradn
ar nEf a7t Ave A FAATE A oS
Mz & Fgw fw a7 @ ww F
fa=1% FaaTE) FL, T A1 U w9
FIT ARAT H 78 AT AT 91T
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Discussion
[zro wr§ srgrdi<]

g 1 afea wx o6 g HifEe oF
BT & @ aw fad yrror 7 %7 frar
Ao Fo dto 7 Fqr  Fvamar
# oM{alio F FAT FCATAT AR 714
BT FA%T A&l & W ¥ @@ H A
far ) s % s4Faad ¥ fao
o F oa| F |

iHJRI GULAM MOHI-UD-DIN SHA-

WL (Jammu and Kashmir): Then why
did you turn him out?

DB. BHAI MAHAVIR: We have not
turned him out, but we have sua-
p«nd€d him, and suspending hirn
means subjecting him to a thorough
inquiry and going, once again into the
question whether he has any respon-
sibility in this whole episode.

THE VICE-CHAIRMAN (SHRI DI-
NESH GOSWAMI)'. Please do not go

Mo Wk WEWIT : 37 F A7 0F
TATH H YT ST 4FAT TR §
agt 1e—RT A ag T2 12(0) F—
TATIENE HIEA ¥ TN WA F) AT
¢, it f5 afcts el & 1 o gfest
FeA| # wr¢ I wfwar garn seff
wrd TILEC FET @, gww KA R
@, WAl FAT 90w fesed @

Laler they regrouped themselves and
mounted another attack. An officer
noticed a rnob of one thousand per-
sons raising slogans of Allah-O-
Akbar and crossing such and such
road.

Tr 42 W RO AT E yerga-
aFTL Ar ‘sFgeaEEr | |9 4re
T gy T 1% wifer warfax g€ o
72 I¢F 9% §

[RAJYA SABHA]

ra. Januihecbpur 428

rtott 0.f 1979

"Near the Harijan colony where he heard
the slogan of Allah-O-Akbar, Bachao-
Bachao. He proceeded towards the Haiijan
Colony from where plaintive cries were
coming and noticed that a mob of 400 to
500 was proceeding to”ards the Harijan
colony shouting Allah-O-Akbar and pelting
srtones, etc."

oF gy MW v AW T FE
g:

The total number of arrests made between 11th
and 1;Jth April, 1979, and 13th and 14th April,
1979 were 399, out of which 393 were
Muslims and one wag a Hindu."

NG ¢ T AR e 71 @ § i 0T

52 FHIMT WA wgeT F o

"It also appears that Muslims in their
aggressive retaliatory action defied the
presencci of the police and the Army resulting
in injury to an Army jawari. However the
arrest of as many as 398 Muslims against one
Hindu appears to be excessive and rataer one-
sided." (Time bell rings)

THE VICE-CHAIR]i«AN (SHRI DINESH
GOSWAMI): Please concludfr now.

DR. 9HAI MAHAIiHR: I am novr skipping
over.

o) gHw w7 E g WE ol #) adl
ot &1 W i@ & wia wwea =iy
ar =ifa A df
HOLOr FT AMA AT
91 AT ¥ oW

“Zl adl g | a2 A
fa;

FAC - G
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TATET 29 Kt SF(F T gATHAT
Y Atfar  af s fram 21
fa ow gufsz sme gfier & dra
T faur I w AT AT @ W
W fedw aeafen fend gfere 7 & 79
F1 FE AT AT TR Y | AT o IH
W K AT AEN T | IFA R HTHA
arer gt e g 3o o w avardt ®
fera, ma sufeert & foro wemr e g
¥ @ 3 g wfme 7 &, 1@
T €, fredt g §, wfead a9 &,
afes g ot 3w g & ae & gl
g ®1 @ fgepdt w1 ag waT adl
faretetr o

U T, R, FTCoUH oTH o 7TH
7T FF w5 oge o wAmwWT WX
oy Fg |TT oo URo T | T 4T AE
# Agt AvrT | @ 7 AT ¥ O )
TG ) FY IEE 1) AT F AR
FLAAT T AT i 7 AT | TN
AH AT FAT T |

#EEa, wifads o dvee & Fe w1

whether disturbances were pre-plan-
ned?

2 el & o g2 0w dogqre
7 14(7) T—

"Rieference has already been made to the
made on the
procession on the New Purulia Road, from
Road Nos. 7, 5, 3 and to the throwing of
brickbats, bombs, bottle bombs, explosives
etc. from the western side of the New
Purulia Road from the housetops of - the

kind of attack that was

mosque."
P.M.

According to
B. D. Ojha th«

Magistrate

[ 18 SEP. 1981]

Shri
number of bombs
thrown would be about 100 and that

re. Jamthedpur 430
ots of 1979

Then, Sir, there is another Ma”»-trate who
says: "The number, in its very nature, cannot
be accurate but the existence of such a large
number of missiles, in a particular locality
indicate pre-planning."

THE VICE-CHAUIMAN (SHRI DINESH
GOSWAMI): Please conclude; [ have given
you sufficient time, I think.

DR. BHAI MAHAVIR: This Is now the
last thing 1 am referring to. On page 106;
"the Evidence is that when fire was opened
on the mob, It brok» into three parts, and
attacked th« Hindus residents of Kumbhartoll
and looted their houses. The situation had
become so grave that reinforce ment had to
be requisitioned and..., This kind of Intensity
and the man® ner of attack is clearly
indicative ol pr»-planning and
preparation.”

g WY & g wvant wr freey &
ST AT AT B A Frerd & frper
 arz wg v fa foed & frear oY
frr av < v e A gt vt
1 7 A e seper Y wEsTa T o
WIT UK 7 & THY 260 awrdt o 7z
o AT ZAT AW AT 0 U @AY Ay
fadardl & @ wad fodr o ofrdn &
ag = & g wfgo o A qanar
w7 A i Fsiret frer ot 8, By
T w7 A T AR G AT v oag
speret et 2 Fn o € ey & oma
e € %) gwy &, TAH A1, fonr v
aa forar s e go MY 1 Fgean
ST A Ferwy I gy @ e &
=1 ar1, %1% 73a firey a7 7 fawy, o ¥y
grur 7 2), wifaen frardt 297 7 e §
afare 3o 1 qATEM ZETAT B, whr ey
wrasr R faar @ wre erafis we iy
TH T ATF AT T AV I AR
ag 7 & g A Sfefrrtr o o dw

to manufacture or prepare the kind F AT F1 OF gga ¥ qra WAy
of bombs that had been hurled at ¥ | vF 1T AT 2 gt eny @ firy
the procession, sufficient time must y

have been taken............. "

v 29 & e wtr w7 & o 99 fal
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Ditcussion  rioU of 1979
cession and this had happened before the
arrival of Shri Pandey. Two of the four
eye-wi ;nesses, namely, GOWs 9 and 12
sjseak about Shri Pandey talking to some
members of the procession 'in whispers'
and all the four eye-witnesises are agreed
on the point that it was Shri Pandey who
had exhorted the processionists not to
move till he had secured the release of
Trivedi and others."

re. Jamfiwdpwr 432

IDr. Bhai Mahavirl _
T g wifar | wiT weafe-

foraa Sagm$t FUF F T3 2L 7T H
ag famew & 4t v ga aw faora
@i, a gl @, weAfaEs @,
ZIREGCE IR CEGE EUREn RS2 (B e
#t qtq vl q4t w67 1 ARG g A
& wre wA gator wew dan g o wee
T %G & A9 A IF A A AW
w1 fenda weddr &1 g 2w F were

@ 3@ g ¥ wilEd T W dt wgit e o Qe ;i afeEw

X . o oag oo s A faedy afaw ge w1 9y & 987
A0} 99 F 372 A A R war A e :

tradt ate ag frr gy weg xy @ AT 9 OHOARE A F agt v
far agx s fza durr | g

gadr am A, wEe gl
aaft ot 1€ wre fewr 7 o ¥ a9 v
it g ag iz 4 |+, & wfww

St agex aga fam (frae) .
FqquTEwA AAEa dEAgaw § FFEr

agtry, Fogart fra wro W€ waedie
A 21 qE IITA f0oqg S AEAT 9@ 2
ag faesrree ) e gadt arg fo ot w16
ft udtda 78 & fm sl €ro wHo widw

#1 feqi@ 71 21 7 dfear qgan Fgar
g\ WA AT 1107 TR @—

"In the Chapter on the R.S.S; the

Commission has already referred to the
names of Shri D. N. Pandey, 9. K.
Prabhakar, Puran Singh, Katan Lai, J.
D. Patel and Banwari Lai Agarwal and
the different incidents in which they
werii involved and they found that /ie
hand ol tie R.S.S. and Jan Sangih,
whicli /1§ tfi« political wing of ttie
R.S.S. is discernible behind tlie riots ,
Elsewhere, the Commission has al.eo
held that the Bharatiya MaadooB Sangh
is the labour wing of the erstwhile Jan
Sangh. The evidenc* established that
members of thaee organisations had
taken active part in incidents which
(jyentually erupted into the *ommunal
flart-up. And in the nature of things, an
or-iganisation can work inly through its
agencies and member,"

%Y St S1darA faaa war 9r g9 H1 AFA
R W B FEA fwar ar a0 aifaa
T qY wte P g fw faad o
wtaa o€ & Wt F 1 o, FhmT
it feaid § g7 A1 g3 97 976 At &
ar g & fam w1 gwit arf gerdr
st ¥ a8t agr | wlaw 3@ W I=R
934 & ®\¢ fzar 1 4 38 ¥ wdyoT T
qE Are o wgr o d@7 Arq qrEw
11 arfia %1 faa feq g T fm
@Y AT qgt q W I F F@A 9T 147
00 AT | g &1 wEl Wi 5wy A
%1 QAT 70 0w didwT w1 owr
AT FFMAT WX gooll A o gw gofy <=
[ & T H F AT |

"Taking all the evidence together, it
can be accepted that, according to the
sequence of events, the demand for the

release of Trivedi had been raised by
some persons in the pro-

zxwr fmgr wrefer e ar
At s 7o UHo tHo WAy ATHT
0 F7HT, Ul §, @ig aw
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Discustion
THRIFIEA g | gafAT ag @ wrEfa
a1 1a7 5 gq170 UHe THo, AT HE
I SATHY F| UHE WA E, A qAE
T A e § | war wmresfar ar faaa
2T AT |

srad, g 1 #gudr fonE ®
763 41 # TH 17 T Few ORar -

"The Commission therefore, con-
cludes that Shri D. N. Pandey was a
member of the R.S.S. His actions

A g% arfgz gar & f&
BATE 2o T HFATT, T o a7 fF oy
wif wrEfen wdf 2w wrd ofage
afl & ;g aA wAw A faarw
fazmme a1

Aaq gErT drm wEr § war
A I Fga & gzag @ A7
FIHY 2T FF T WL Figw 11 GO0
41 foF ®rTo UFo UFHe FTAW A AT |
s T faafad § & sgar T g
fe g@aEr Farg faan @ s T
3T FATR AW F AT QAT qAET
ATH AZ® W[ AT WAT  go7H qAT
sfaar ST ET oF YE 97 wEAl
@ fF wrTe mRe U FT FAW ZA
qr) Ao 3s3aqi Farz g
AT FHOT  F3T AT FHIOT 5 =H
Fig Froafas fwar s s 207 &
HTTo Uio OTXo F F1F 97 | zH[@9
AT FAT FTRAAT FHT R AT I

followed a line which was in fulfilment
of a general scheme of the Hindu
communalists of Jamshedpur and that
they were also aimed at achieving the
plan announced in the leaflet circulated
by them. His conduct had thus directly
contributed to the outbreak of the riots
at Jamshedpur on the occassion of th«
Kam Navami fesfival of 1979."

[ 18 SEP. 1981 ]
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Faoa w1 A w2 F e
wAT o #®8 arFT v g
frar mar ar, gaq Gaer fEar 2 e
AqwEgT H S AT FA gwoTEE
% w7 q | gafag 77 g A
& azastE w7 wsfEw ¥

A FWT o wrE WEAIT
AR 9 qIET § wg R owiaw 3
FIT F T TESH FATAT | HIA
Famwi aiz faaarwmgarg v faagis
arar fem-fgg—afesw fem i,
gw "7 & ar arf 77 gwra sfeme
W@ qE gATLr 99T T | TR
qIATHl & AT 97 WA 9 &
arardt fzarf | Tafaw 27 oAz
QI Annmr A fgegeaem & da nmar
AEIA TIAT | TATI FAT AEROE,
TAFI F47 I29 g, Mo Tho THo
FOFT TR R, AR WT OSET E
A% F FTAATAT FBAT E | A5 WA
3 fr frg o &1 ) 299 R 8

"The Secretary tried to empfiasiie that
the word 'Hindu Rashtra' used in the
'prarthana’ gtands for Bharat-varsha. He
has admitted that the Sangh has a dream
of setting up a iHindu RaBhtra, but tries
to clearify it by saying that it does not
mean Hindu Raj."

3z a2 5 oA 9gmaad faeg
T E1 ) ugh sAEr warlar g,
Za%T arEf Framarfaar 3 wafac
A dm WA § w0 B wiEw
oA w0 A RTE o4z nedr
FT AEr @ WA § 1 4 avg &
ra A% FEAT AET ) 6wz am
FHma & AT dF 5 oag M ow=ar
o SARaqT W 3w 90 fag g4
Ao TAo Mho T FFT AN[ 4y |
Az 797 Az T § 5 wa 7E 2§
FLT 21 &1 35% 8 23 97 Ao vao
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[Dr. Bhai Mahavir]
mhe ¥ FT-AT vy wata £ 1 faEw
A% K gEHT WE, wE Hgd
Faw  wre=arw ot wg R, wgt av wn
T § AeAT GIEF FyrEATef A AT
WRTEr Y W TR AT & Fqar
fagrz wdwad @ .. (wweEmA)

st grax fag werd (gweadm) ¢
za woga & fagre wdes wdan

oit wger wiga fae @ oo o fa
LCC R C O

ot grae oy werdt :owv AR
At At AfHT ) FIT STT HTr
forar garferic & quaT gty | (SaEEA)
f az Hmag

oY wger wWgw faw : & wiEt 2
wE ﬁ%ﬁé“ol’{ﬂ'eﬂﬂ'o
FAET WA A ATTEYT b
frt qd g aTATIAR NG 7 1 3
faar o gare faa gerdisi ¥
Td  9FFT AT 97 | HE-HE@r
wEAT Y AW G qAT I ¥
nd  gedvdr w ¥ i et v
(eerent )

S g qw AT WrEw : SrTWry
fersg WY WTZ0 THe THo F1 HiZ & Y
Fifqa ®FFcaT ¥

ot wgew AvgA fewm  fagre v
w4 it T fEw oA w1 g
war g | g AR ¥ (A & auverw §
wE AN AT w1 ore faeg
wfemw w1 FIAT gr 7@ o= fa=r
@ smand g feg uw A am
Fd £ 1 (sqearr) § Q1 FiwarT wEwe
AU WEAT | WIATET W qgd AT
g7 @ afer g gafaas Sifa
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uz qfew srge & qeE A Aifa
T FTOT YIS FOH A7 HIH & AT
g1 faegs FIEAT 4 1977 F
sta AaT  qiEf # qvwre i, qear
qEf & gwwa  wrE s Fa ot
gEaa wif A1 AE wET w9 4 fw
qu=l gfom g (wwam) w4
fadeiy wrar &

st wvar fog : qg wA A
& v fae oft w1 s owT F G
gafa? & wg1 @ g f5 a8 o
ara & | sEw et e fe oo
fagort wrar &+ (swerur)

Fumarsuer (ot fadw arest)
wRr 9 F wimfl q Fee g ag
qaAT AT )

ot wgex wiga fawr @ owew o
OF GF Fa71 &1 5% 0 % o= 197 $14
g g EEar & 0§ wgar wgar
fir gy fergea woEa §@ s @
qr #@fes T AT AT F HIT
wifas s W, Usdifaw sa
warfsrm & ¥, el &g ¥ fawae
AT e § weAd) qur w0 | &€ avg
& ®® F w4, FEBT FE G
fordr wz gureie gy FEgU )
a9 qrq & gy sy e g w
gheaat & &g o1 wod aEgrc gZav
B waw @ w2 ¥ fag @
WL & wEq IS5 AR | W7o
UHe OFo FFAT g F AW GT AT
W1 qEEIE §WIT WOH wwR agd
FIr ATl gwed #1 f sgar
ghawm wegadt & woaai
% dwreg Gy £ wEIT § 39
W} & WITRI WA W STiEQ |
ymm a&ma & 5w fegew w
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ferg T AWIET 1 Tw AR & WO
THT BEHY W@ WU | THAE H
HqT A7 7E qEA |

s s wwa Efw seEe
Fryearg  Z1 wE\AT a% g @Y ot
1y foeara HI9 FAIFAAATE |
gEAA w17 # faw avg & w000
smr  frar wgr, og g FEAT € )
gemtal w0 wrE oA
wrr 1wt fagre whm i g,
afgr  gurdr  gfaer  andr Stoa
HTRTT 7 ZTE AR R G A9
Frg =t WA T W AT
7z faar 1 st qaawe qreTl & 97
ot FAmt wsrastt  faw man st gET
qFTT Bdr wER A aE | WITe O¥Ho
qe & @ fafaw gq1 # 20 S
21 wfag FU ag fadew & f
@y ot werAe ofeat & GE o
aer & g% A7 o afge wifs
FATR AFF W HET GHT HIT AT W
% | gmeaEt m@rora ) s
frgn saw ¥ fawsvw@d &1 §W
oF HET HIAST =g #) gafa
yu magn e wwag FN
wepae ARd § SAwl A% won
=ifgy |

st WEIE WA ww
agw  AqEw wiga forw a1w 07 ww
st grgw i agw I O AR
usqE & w19 wga ggn g fw
@ HWA WA F gAaT g
gt wefoae Afi T w3 & 3w e ar
wwfam  qu agw g wifzw gy
Afoa ot 2 917 @HlEC W
ATTATN T HZ F 439§, T e 78
FBUAT AFFHA Aga AT @)

[ 19 SEP. IftS1 J

re. Jamshedpur
nota of 1979

avdl g1 ag wrfge e Bfw e
wFy HFEIRTEN TRE E W §F WO
B SWWEYT F eRITIZgT WY R
17 W TR gu B ¥W %W
GHIRIT & 1T F HAIEW) & FEAI
qifgr | A EH AR F TRITE
7T E Caw wuq &) gAeE
et 37 & 1w arn 1 e oA
fewe: & fore gwasia ma wis € 49
T F S AT T Wi w9 g
wwd Fowfuvw s B s Ew
T FAMEIE ¥ @e §7A1 9IgT § WY
ATl Tw W 4T HEH §
ar famwE & 8 gad @9 5 agl
gral qifgr 1 M agrmr Hqa
gmE! aw 2 arF) wifge o Afas
garag g s faaw e s diw iy
w1d B W@ aga maTIn €a g
qiT 917 £ fa g s § Figi 3
9 FATT § g qE WA g,
afaq frd) W w31 wff fawod &)
Naafgz g § vawy afH
ifgr + Amar @ wraw W otk
WA AT TE | WY 30-35 AIAT i W
wer Aggm v v R graT
wir g A a7 Bfy gw feosr-
qreal #fesns B agayioar B
far g4 %qT 7Y WI70 THo THo AT
et wrr §1 af-a #qer A §
f$ TAFNT FEFIN FTARfET
Frawlad AT o & famd MATEY
wy g€ FFawvewr fay
¥ oowmagn 27 wafadt a0 g6
AR R LIS EERE S ST
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& owa g & oww aw faw #)

awagl Dk g1 eafan faga g
waEa § s dvorgeawme
fam s 'B:I =0 g FF"'H‘;{I fa
"R gEEa 4 @n7 W) gAifao
uus gEE wla g1 wrowi gha-
2z qam acr qie€ Fuped)
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[ wega AT WA

A T¢ a9 IT ATarT F}FoANw
WIToWo WHs HTATA F7d EaI7
qir A HAET T qiTo THo Tho
Hary # A ¥F® R0 81 Wad
e SN M ECIESE {EE R L IC i
faveg; wrfa® Mo g mee
o TAo hard F TEA HAIAT
FggazaArr A A 7 a% fear &
fr g4 A7 WiTo QAo UHo % I
wifgs @1 fer taareage & arg
£y R fZar 7 % Az FEF frad
aiat w oAy Fearn gasr gamm
FTFAT THARIT AT AA J1 gaT
AR gEAtAATE 73 ug ¥ fv ga-
faeat w1 qufefaszwa gralr s
it A AT gF WET FHFQ 9T
TIATT VAT W PATHIATSATIYIR )
A W BIAH AT E T2 WA
T FgAT A REF WA Foqar
F717 § IFa7 ®arkm W §9  UF
arg w9t qF e fexr aan
wifqa 1 qr awg 9r Anwzgs, fagre
AU, AT, qAgd afafavzea
q0 arz & arfwgs g oargr wiv
737 wifza7 w7 3@ 9r wiEaaT
FTlATrqr i IFFA T pfmaal  #1
ATTAA BT AFNA TEVA ¥ Fww
#1 (fagrer & fyre faazr afas o
Jo Tlo & o THo Hto WIT TAT A7
ZATH WWET TTEATTATEA TED § OE
FwAT F97 arfaa w7 firgr g

A AUH § wiga F Fpear #
w271 WEN F5 AW 39 dgratiew
grae wIX B Targw G g @fea
CEES EIE AR L AR CIEEIEeE I8 {ESIET S
FrEq A HEATETT FT oSN A
gaare e § Sz el a1 o
AT TRINA  FT ATA /A FT FAT
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not* of 1979
nATEw 937 g s I wfag oy
F wir ger & oA wmer ivrafag
S AR WA A WA aIHT A3
Ewlr wir Fiadw I Famre
FEE A FAAZTIAII AR
AHIRG RO =X A1 FAFHEA
w3, gEenn gé, wwa fratd av
WIAT WITFa I F) OGIEIEIS
mix are a1 fu go qle ¥ W
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oY e W RE ¢ # oand
sy aarfer % @ 491 A 0@ ¥
f& adfioer 0 Foad s e =3
97 TR ABH BT MR FHT UL FHT
IJTEAT, THA FH OHE EOT
# =z g f3 oo a2 F Ao
N fedE & & s wEEdar ¥
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A wxr o 21 @A @
e fa adivm A foaE o
1T BT WAl 97 um oAar 3%
ozl & fa afweae o € faard
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AW WANT TR 4 HA M M
24 AT F 1 AR G141 § ALHT W
TN A X oUW wIG AUF 8 I
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frad fawform ¥t faars &
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ECEIE i (LRI cC A | CO £ C 1
wfedl v, faqard  qq, 4%
FEAZT W BATI 4% 72, ¥H feama
F(OER AW A [T AT gy @
wfga afar & 4 2w am &
fao faa & =g awdq ) zafac
o8 amfor a2 & o o7 70% 3
oF AT 9T X o oK Iq
aftwa 1 wdfiew W) oae F
#qzay mer ® gad feaa
AT HC FB M A AT WP
fag 0% A% 9 wAm AweAr ow
Ae2 A a4 Al w1, A wawmar
g f@ @ *9% gq wadl waq
IFA A AE [T | AN HAA
F Al &) ag freras 7@ 8 fa&
F feesnizeat % faars 72 § 9
ag st warear M F U o3
wd, vifae saf #2 0 1 =@
A wda ) ¥ T BT F
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AN 3 wxE 37 and ¥ o2z
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Frnwa tqdz ¥ A w e
TRo TR ¥ HG TEEITIAZT 43474
@Y b AtT A7 §U T4 ) ¥
AT AR HTA7 & A2 wEgaface
negr d, Ag IR T Ad woar agr
1 1 T TARE T 99T wqT FAA|
£ Fediow ¥ WA F4T AR
segafaon & faars glar o o dh oz
f w97 @ war wiyaaat w1 wway
ey ER A T qes & wifae g
ar @ & oag ufvaam ¥ 0w oat
ar g» s¥fad @ [Fw AH &
g foer 4 mgds & @ wew
# dir zxd gu & o oA S
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q g gima ® A weyfoavm 1
feewarear gardal 4 ow o @me



445 S Duration
Discussion

AR HL a7 uw oH fet
dar F¥ fwad g% A ¥ oama
MT 9FT E W 1 2R gETafaw
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#m fear 3aw1 3@ faiFzyrés faar
ar | owq UF g o § faq
wie 97wy offyizy Eam Fwar @
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Fgar & fa agr Twaz M T A9
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FAAQT IF 7 AW oFwAAr WM
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Frrgai B awrr fgy wrimi §
o7 Agga K foar, | (voeum)
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Y "M FFQ 39T gAAA
¥ @l wiy o

Wt wdvac fag:  wmogaw)
@Ay | ad AX,  wFra G
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St dr ww dadr: ? fadw
Azt #T a@r £ 1. .. (swwEnvA)
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Argy, Ad A ga ... (owgEm)

Sl WM W™ Rw o JgEA
§ W fwaiz go.. (svewvw) qrar
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o darem FA4N i Fga i
Y Aga A awr fe oW oaig 7
waa aff faar, zalfan ofafzx 239
aft sy wifen 1 ag & fagea 2«
W g

o wge gAm ve ;o cgfafer
2% AT 9 A1 AT (cawEw)

ot orvwe fag : wmE W
¥ war foar, Al wia ) qzar fzar
. . (vamenw)

uawtend (st fedm deandt):
IMmar A wre Afsor ag. .
(vaweni) agr § Fgr IA¥ oM.
(wreaT)

ol wgw wam v ;& e
FTTE EIAITAGATEAT aTHIA B
gadl § M fearr gygar-aemr
1980 ¥ U 9, Ia% wq7 AT T O F
FHI§! T4 QR Qoo A5 fam gur
R wig & fomrr & N qeafem .,
4w G TR qHoFIo W) [T IR T
qT qrfrears St 1aT f, @ afe 24T

A AIA AMAF Tu AqF T AW
F wifaw 758 & N agdia w74 A0
T2 g 73 98 3 Fr w19 g 23 AT Hifzam
Hayqragase AR Mgafadl aifaas
FAYAT 4% ¥ 1| 2§ 03 AT A7
ZW ZAAT ®T F WIT WIF-MTH ALLA
Flepgr AN AT § 17 &
wga1 g F5 waqeT wiwaai o A o
qEE AT FoqrxrE 1 82WIATI 4BV
Pegal #1 wrara? &-—s2 wind) AT
fgg Mqar dsa9 f1q)d, Fzez fand &
#I % AT E) & &5 82 FimT 7 94
gifzat & Foegia segalaon w1 gar 21,
fasgta wiferz a0% ware, IEF wq
faX, waa fag = qgrar, 34%t 6 Rlag)
7 sqray N fgget ¥ aff fzar cawr
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AIETAT o T3 HAZVHOT ACLAT-
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uifar YA HZ $97 §AT HANT 8,
#tfga &, Fveai & fv 72 10 wa3)
FELAA ATHALF A1 AL 57 A5
{ A g a7 Ag¥ AT g g W
WIT A3AGE w1 48 277 § P wadwe
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for & s Ma 9 v 7€ fs
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Fear g, fa#glr A & aism,
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THE VICE-CHAIRMAN (SHRI

DENESH GOSWAMI): Mr. Rahmat
Ali.  Kindly be brief. I think moat of the
points hav« been covered.

SHRI SYED RAHMAT ALI: Iwould
likt to be trief.

AR FIEA-ATH S MR, 0
HEAATIN HAT F Q1609 4 €W A &7
¥ A wAE F aaifag eniE 3 aeda
A A IAN T enE g @ ) fuw
#1 g9 W7 AEAIA H NIT XE 1A FFAT
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AT AFA H XTI F AWTIGT H) TA
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FATATAH ATHE QI 77 5 H1fupur e,
TR & 94 ZAT 1 v w7 0E i
H A0S R HTgAT

CFOF R AT A U Ry,
Bt gEAT 31 WA FAT 77,
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FTATIAT A ) B erat &1 507, AT g2
ATHA T8 A w1 fa TRw w1,
farwa) \YT Araw %) ag Ao fegears
At FANT ¥E) SwTTHIT HEwAd & AN
g A1E ] E, WToUFoH {AVER
TEE A qrEdl, 70 wRial F, gl
FIxFTRAY A 398 T8 TRAA AW
FIQF TEFATGATHATTAAIT H ot
TR § ‘

W, ARG FY o # oo
s FRIWA % IqUAT UF R A
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Tt § s dqweqe ¥ v Ao
o THo ¥ ATELH WY TN &
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feg, wgaamw, faa, @i, @Ey
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2 I9F T3 MAGT AFT 40 § !
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A wgTarA) § 7@ g, 77 9 fgrge
F AAFT RAW F A TATEAR
g4 gy & & gat wew A1 A
ferz sanfora =Y waE) 2 92 Ao
Ude THe & AT § AGI qEAl |
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AT ¥ W Fwr wfEe fgegeaw
% wafwa,fea, €ord, oo 7
A § f5 aaq & @ & qE
F Sk fasr Fwa & fag way
ferz, wafam, faa, oo, fard
A wer w7 w1 oag feawr ® O
qET FAA AT RIAET F) AL
qeYdr gew A Hre arfeers A
W FATT AT FaATAr ] F1 A
g at @ A fggeam fgareg
I 777 I3 @E A, wva ez
¥ AT T T W ) IT T
ferg, quama, feq, ardr, farg
adr wifaa T 1 gfF gk e
Uo Tdo T ZEA| HI qAAATT OF
T A WA, Ay AW WA F—
§ 1= faAE~—E TiEaAIT WEA
F wtfega 4t fer mawrs # aris
FI 2, F7 AR IX T I GFF Fm
iz a7 vg7 § . fggeam & @
i gt w1 &1 FMAY ggw R
0| AW, TH TATTET F
wifas ffama O adis Fr gy
@t dar o wafew, of fard
a1 O W& Sar & w qEw
g ?

& waz feor’d w1 gamr In
qIEA A FET AZA AT | WTIR
¥21 8 & fowras & s 9 0 @
AT A AA FF, JT On AAA FT
T " Ao THo UHo 7 o fam
§ "gw gasw dsw ¥ awa Wy
qifdT, 3T Ao THo TR T TIG-
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" AT WY T AN T UF [Ho o
Uo FAGTIY NWE E ArG-q g
fie gfere, agt & fufes 03 2o
¥ OWEAE WA g ACH A wA
Foagenz frarf 2 0 % e A
T AT RN OROT ETAT @M, G
WY &2 Yo miro o FI TH
T wiEry g oar gt wr o
it T3 owfewT 2t oar wng o
HEC IO T 1 TI WA
T g, w3z fregerw O
wAafen 37 gewT &, WU T
ATUT &, wWGT F A 7 fw
fegerrs @ iggafw, S e
fargeama & A firg, wefeen, formr,
g, wwEr wx F foam gnd)
v A wfEEy 8, 3HP FOT s
feel Tardy swre o1 adm ad
g @ a% wanfrr & fas Friad
Tt AT Wiz 1 St AT YT
qET, B AawEs w7 AgAr g
fr ag st afwa w7 o & Tw
i a2 aawg Jgd 31 dvw frar
Ml 3, mAEe 3w ¥ faes Te
9% @ WTo THo o %:ﬁ dreY
faad  zfema sga avdc 9
qAg &, ATAT TET AT &¢ IFAL
Y qAg ¥ A GRS TG IS @I
g, argw wfoay 1y Fofiat aoamz
g€ ¥ =< ofaw a7 wdars @R w
wew ag § o fegdl & wwmg
1 gt & wafrr 5@ F fao
gafaw aferdi =t st qifaat
frmrr ar ¥ 97 § §3 gaaar
@ A s mfaat & e frar sran
# 1 2% mamz v frwa fen
AT AT | oF AT WA B |
frardy ar o fgg @ qfwmwm
fotgee ot ot gwIt Hew W
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R w0y & 7 qew A7 freera 4,
FT F, @G A WA T
gar ardr fagrr ofedr 9w, s
FRGAA Fle o FN FA E, A
7 qfem A & an feg Al
I, HE Al ¥ A AR WA A
ELEII G S G Al 1
Tt AT 7 waleFrTe ewewdl ur
@@ adE gty qel § o fgmgE
¥ dmgefee g g & fem G
feemqeeg e & aigs W
Aifere) ®ief S Fhagg Tl |

=it ayer wat (frzie) o oW
#¢, [t emie T gM OS H TEH
FC VF & THFEATE GT Z AWM o
a1 W MEN W qANeyT W
gul A1 agt w4 | I T
aemmdrs st 9EF A1 awT ¥
g T wEy Al afasers g5 o
SWWRYT & A UL FFEH ¥ g0
Fer ar f5 g #q0 g, g fawe
FEAIT KK AT AT G GG G0
w7 fr fage sz sy @i
FHITT AST9T @ T ST FAGT AT
wrefes wrws s 0 & s wa
FY AT ¥ @l g T
HAY FT AZ AFTEA IEA FLAT AEAT
g

"It is to this tribunal that we will

have to turn for answers to questions
which still remain".

@ o Qi at goere faw @
UF WE Hdr gaTt ey or @
o7 Iq TFT EATE §ET @ AqT WY
¥, wg ag @ @ v ag g
Y 41 o7 @ § 9 form A g
9wy gw gl X § € d®
gegme g fe e &gl
wre frm 01 FoET | WA 99
feagaa 7 wa g fs oww @
¥ gremm dar &y ¥, & @) qvfea
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FH H Wt THo UHo, AAHY
IT Fr A FE A fmw § oA
g9 & & ag wwr af 0
gait 7 @am fogiv 9w T9r%a

a 1 @z fegr qr 917 fzeg-
aa 71 wEfwer % foo wey o &

afen & 31 AT TC AW &7
we7 et ar fe g% 3 o1 W@
wrsizor 20 27 wrsfEey §owrare
q7 40 EMA B OBICM WIT I
# Al EET A7 AW T Amd @
st Tife ol fEr sw A A A
gl | g S 9T %r A g %7 3R
ET WOAAT 9%, I SFIUA
#l 3ZE 9T wa fagr sy, T
LICTI A (|

I @Y 7, wrerae, g Tw
AW @t RIfx
wrs A% fwar 41 wdrow 7 77 am
T8 wE g fF are o THo
ET FIEAT )

oF AN wwew o Far g |

stdwem oAt 0 Hsgargfs
gl MATY AT EANIH 2k
ATAIT TPF & | g@IMmA AW
gaarm T gfF Wivo wye ywo
HWT § J AT FAHaWATT
g Fgrfeawm Wifsm aWima
#fsd WM g7 IfAY ArroTA T
NN A IJOITRL 9w [
arm @A ¥4 A HFT W aAm@
FTTE Y,TAQT A3 T TG Y W
BT RA % wAFAT FIATT TR Y
aar 7z ¥frawwayge ¥ o7 &0
N AR AMS Ao THo Ao Wl
59 & @ 9T ] AMFIM AL
qAT F§ TP—H AT ;AT
FATE A IgEA 7 @1 F—
AT §9% NG HITo THo Mo A HIT
ag@Ta Al g, A s F oA
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HITHT § MEEATIT W7 oWho Tho
BTF W iR ® fgegeara & gae
fasar g% %185 Adf €1 Aqiawt
as AR fay d7 Af F1 omaz
W F I oar g1 ar i firedt &1
faszr RrFraT ad g &fia 1925
71979 A w1 fSad Wl ame gu
FA T 9170 M5o Uqo FT RIGT  hd
T e wEHY TR 9%y a5
Hifaq qﬁbl E&]] | 48 7850 97 FI
GREETE L CCIC IF SN
FEY T oAy &7 A9 SAar QT
3. ATW A WUET TG § IAF gawy
q¢ HiFTAT vZ) @, ¥R ug gt
7R 7g & fud wIage fom oW
&3 ) ) @it 7 wivorAcugo
Fiq g AT 1 A@ow fear
g9I7 B0 SWE FAFAATIT
1A N BEIN e Wi
T T §a FHINT F Ifew T § g
AU FAYT T 381 § wvFa A
a5z, Agasim % i &
Iqga FTVR E:

I have no doubt that the Jan Sangh has

contributed in a large measure to the
creation of communal tension in
Tellicherry which led to disturbancea.
There can be no doubt that the BSS is a
blatant communal organisation.

fad NI Flws N  am
aff &1 wEEwREH 4V gy . .,
ot T et @ AT
918 58 897 fre aft & 1 38 datia
HirqloqtemEor) MFFITNE |

it dgex mat: & widt | an
gt aTTgr § | wiwatwy; T, H g
¥ wag srargfamfzdis an e
FTINEWFI&TA FI QAT 7€ 37 313
T

) st W Fow ¥ : TH H
7TM am gl Fmatre wd # 0
frarwargri
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Discussion riots of 1979
A PRI S - THE VICE-CHAIRMAN  (SHRI
-:pﬁ ey ref . HRAAG W A DINESH GOSWAMI): This is the
g0 mr A @Az ) & 05 fodld difficulty. At the very initial stage I
A TR F YIToTRoTHo T J1a) AHY put this question of time and Members

suggested ten minubes are sufficient.
This i the difficulty.
SHRI P. N, sU.LUL: There is none

Aargrl T FRTEE AN 9@
aamr Tgr g w7 Hagrarfaa w7 Ty

# fr siem % ara FHMA Y w3 to relieve him, That is the tragedy.
FriEn FA1ToTTTa0 F VG AATAT THE VICE.CHATRMAN (SHKI
'3 '}f‘ \ﬁnrq o qﬁa HTar DINESH GOSWAB’[I)'- 1 can continue -
a_iﬂ' wrlax T A . up to 1000 or up to 10-30. But this
A ua gy 3ga IWrER T way we cannol go.
Afaq A7 qar w7 A F7E § SHRI 8 KUMARAN (Kerala) : 8ir,
3w WY x37r 9¥W 7oA #5 he has taken only elght minutes.
53 av | 24 ST ¥ THE VICE-CRAIRMAN (SHRY
L3¢ S{ lg] N 7 DINESH GOSWAMD: I have givew ¢
ilﬂ'lﬂt;l‘ ¥ FHIAT T FAT T him guficient time. Therefore, please
Iad T3 fw: be brief, Mr, Sharma, Otherwise, this
The notiteable peature to which we debate will go on throughout the night
musi meke reference {8 fhe definite } =,
part playeq in the wvarlous districis =it ﬁfﬁ*l‘ﬂﬁ ' Eﬂng:i araf' u‘g
which were affected, by the workers g Argar g fa el aF 7 3gT 7
ﬁ aﬁhe ggc:l Jaﬁ; ﬁansh al;d Hindu fr fedl @419 3 WqT70 Tro THo Y
asal organisaiions or by persong -
having leanings to them. There is Lt "ﬂ AR FgT AT
evidence definitely that they took a i JFimar § 4z sAw3 g
leading part in the districts of Amreli, T ;
Bonatiants, Mehonon ang Berods, AT f‘ar:rz‘r_%' difga &1 g FaT
THE VICE-CHAIRMAN  (SHRI agl ata @7 apAAradl Iewhy
DINESH GOSWAMI): I think you e ? wdl o e SR AT

have made your point.

w1 Wiag v AW D HF AE g Zgrs WA frsNam sTragRr ¥

7@ FHIEA FRAT AN FH AT TN Ta

ﬁ'?gz:% ' vicEcuamway  (gmar TH wr AT R waa wem
DINESH GOSWAMI) : How long will FE B FF 9% A% AIR Arq T 7E
*his debate go on? R JTQYT Aa aw ata R AL F) 2w
=t fier et fager 7 amaage 738 § 5 mEany Ndd sufw
FIaz gg A7 gAr AT 93 WM A %) 72 W) 7§ ata AL gl Wi |
FTIY AT g T €A A7 i #AT) wEetn gardsaar o7y
TTAT AFA RTF TF 1 Agd qfew & W& dua 3R HITET QAT .
za @A FAAFAT FI0A AT B N W TR T HIET
FezaTrags @11 w3 JagAEn 97’ Wzr agy g%t (@ww ek wdr) g
, 0 Tg %}H’ ;W w3y 2fw Fgd 2y wrw A §  fag
nERy AT WU R ... A § frdzramragargfaa
DI';I;I;ESH gégvgﬁn: How lon;g;fxf A3 7 FeA LN N | gA AT
want this to conti e? i Faw F FrET o Tho &
M Qs WAt GO F wgA - ot ofusrdr ¥ 3wt i 3w 39w
VT T 6 Lo SEUE IR FA T ARt aE) Farawa §)

T AN ®) d1) a‘ﬁ;w AT qg 8 BF o fravd § o



457 Short Duration
Discussion

ard 5§ Rag ag) &F AdT? ..
¢ ()

AW Ao TAo TAo H AT H
FAAVE AT AFA WigEr A4 H2A
Eotr asararwrzd Eff wra @
%1 gwwE Hagvg &f  aFm
fa®  am@zgy & T ar G4 B
A g €A qT7a &
wd faera, awnfas gwead ao-
wrer 1 AfqmE ars zfw gv @
2% % 1 vl 2w qz ad € @
fe w3 I & wfram 3 399
AT forr & T g Zw ow G
i aw 2, santfas aaeard
wsr g | @fwA gl =W wem
A% TR & AFCHargl #eat @
fragra® sz & fr 2g oo firg
g g w@fgn 0 fgm o wem g
arfgr @ Al amEt @ odad
# 1 gafay e faw &9 @7 At
g T W ag vew & f owi
e AT AT T § W AW g
'{'ﬁ’ilﬁ'ﬁﬂ’iﬂ%‘@%tﬁﬁ AT AT

a% @ Ifmd sw w
TFAT AE T qA qF e
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#

THE  VICE-CHAIRMAN (SHRI
DINESH GOSWAMI) : We wiU have

opportunities in the future to discuss this
thing.

SHRI YOGENDRA SHARMA: Thank

you for th« assxirance.
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This is from, "We, Our Nationhood
Etefined". It says:

"German race pride has now become the
topic of the day. To keep up the purity of
the race and its culture, Germany shocked
the world by her purging the country of the
~ Semitic races—the Jews. Race pride at its
highest has been manifested here. Germany
has also shown how well-nigh impossible it
is for races and cultures,  having
differences going to the root, to be
assimilated into one united whole, a good
lesson for us in Hindusthan to learn and
profit  by. From this standpoint
sanctioned by the experience of
shrewed old nations, the non-Hindu peoples
in Hindusthan must either adopt the Hindu
culture  and language, must learn to
respect and " hold in reverence Hindu
religion, must entertain no idea but those of
glorification of the Hindu race and culture,
i.e. they must not only give ' up their
attitude of intolerance an ungratefulness
towards this land .and its age-long
traditions, but must also cultivate the
positive attitude of love and devotion
instead; in one word, they must cease to be
foreigners or may stay in the country
wholly subordinated  to the Hindu
nation claiming nothing, de. serving no
any preferential

privileges,  far less

treatment, not even citizens' rights."
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THE VICE-CHAIRMAN (SHRI DI-
NESH GOSWAMI): Mr. Hashmi, please
cooperate with the Chair and conclude.
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"What about the Muslims and
the Christians dwelling in the
land? Are they not also born and
bred here? How could they become
aliens just because they have chan
ged their faith? They are born in
this land, no doubt. But are they
true to its salt? Are they grateful
towards this land which has brought
them up? Do they feel -------- "

[]1 Devanagari Transliteration.

re. Jamshedpur Riots of 1979 470

THE VICE-CHAIRMAN (SHRI DI-
NESH GOSWAMI): These are known
things. Mr. Hashmi, please wind up.
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AN G T A Ty GAET a0 K
LA 16T F g} rFmar Ffew ww
gaad  Fwfe AR A wveama
AT g T 9T 77 AFIF 9] ANF
qar saw zor 3 fn fEegEAam w
orATAT $ 32 - 3499 h AT A A TZ
AT AT AT 4 T ZATR

Tt Arga a7 g ssa1 2
R TIITOATE DAL G AT TIT 07 AL
717 gt g f7 wia 11 7T MR
I EATT ATV T3 Bl B oqA) AT
e f5oqrTooq wy aIEeE 2 )
e oa oy dgafan & o am o &
# T 2 afea gan AT 219 gEEs
101 A1 7N wifge ) (ama ot gE)
# ot T FT RTE | AT AT 719

gam # DAty FfFa wnawda
ara B Tr g4 99 a5 3iga $1 g5
TE | A FEIMA qA1, wETT AW
A1 WAET A1ATT FHGT G AHA
FHICT ART (7 FATIATH] AE AHTG7
904 #) feqiE or 7€ Jfwa w9 €
Al %) Fraid & F97 8 99w w1
qOAT WY oANE ®Wew gAT AT TS
# gafao fr 77 am fand a7 I
TR AN ANATANCATITTE |
frad w=qlwat & faqizes fau 2,
777 THIMA, T wHIwA R q fEE
f) fFramig o o1 gra dz 9w A @l
za wxd fw wivw) Slae M ¥ WT
wrq @Y =wgd f firgean ® feme
g & wgar g fe faaawr &
orv 7q un gafm @ g afat 3 sze7
Fa7ig€® ) Aty g3 qrdt e
aratgasre g AT aw qafew g e
Fzar s ) gafom 2 gafarfe s
Brg H A1FA TEF U win IGEIA 9F
2fr 3 wvd &t 739 #1 ¥ama 2
q F7 7 21 "wra wy fearEm T
FRIARE el ik FARIELIE ETANRCER
gl arar & g7 7¢ afiar ) s g
ZH 270 8w ¥a) waga uE ATHIT H)
wa€ g brgwagn wwda - T ER(Ew
AT ATHTT WIRAMTTIT 117 15
Ffgarz @@ § 1 AT & weavEl
B 2uteaiy d e fan feEtd g
283 gz fryagesdw
Tradh wrcarnin g gafan dggaifa
MNTAEIFAPET T NEAFIT AT
¥1 froudoa @ gt a7 2 Froa7

oA gt gafan 2 ogaE

qatawt = agg Y 47 I
fa1® gagar g9sar 410 | i T
fao Jgvda ag ($a121a %a w1 797
argaq % ¥ foea afangz = g1, arasd

f& &\ A M gad fasware @ 99w

$[ ] Devenagari Transliceration.
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[t oz wgwm qwt]

ATy Al A € A0 | /T AF AT
fearara 74 &% a%T 1 €A 4@ F)
TEZRTH 9T 913 W FTATE 1]

THE  VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Yes, Mr. Shawl.

SHRI GULAM MOHI-UD-DIN
SHAWL (Jammu & Kashmir); Mr.
VIce-Chairman, Sir,., ,

|5t WaRee SR g 9
3L A Aifan | (sTREE)

JegAareasr (= faqwm wrendt) ¢
fasq ot ;fas qizr e aiac

ot e wifgdm TWm o gag
T A 3 AT Tw oq) § 39 wash
AN F7d &

Because our Vice-Chairman speaks in
English, I will speak in English; where
lies the harm. I hope you are getting the
interpretation service.

THE  VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI): You speak In any
language you like but you speak briefly
and in a short span of tim«.

SHRI GULAM MOHI-UD-DIN
(BHAWL.: sir, at the outset, I may tay that
as far as the time is concerned, that is no
doubt short, but the matter ! so essential
and important because We have now the
chance to get this verdict against the
R.S.S. which my friends on this side tried
to prevaricate and Mr. Mody in his
Speech in lighter vein rather was only
trying to minimise the importance of this
verdict. Aa far as the verdict Itself is
concerned, tl la the very Janata party
which was in power that Appointed an
ex-High Court judge to be the
Commission to inquire into all these
things. Now that the -verdict is egainst
them they speak as if there is something
wrona with it. They ought to have been
bold enough to admit-as they have
suspended Pande thinking thai by» it
InvolTed to it—that cer-
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tain elements are there in this society in this
Secular India who are out ta create these
troubles. I lay special ~ emphasis on this
condemnation because I come from that
part of the country, Jammu and Kashmir
which has the record of communal
harmony. Under the leadership of Sheikh
Mohammad Abdullah, National
Conference has been there since 19-38 and
not a single communal incident has taken
place there. Even when we were fighting
for our freedom, not even in those days
such a thing has happened.

It was the father of the nation, Mahatma
Gandhi, who came to Kashmir in 1947
while Sheikh Saheb was undergoing
imprisonment at the hands of Maharaja
Hari Singh. And at that time Mahatma
Gandhi sai® that I see a ray of light in
Kashmir. And it was because of that
secular, socialistic and democratic set-up
of India that we opted for joining India
and opposed and fought Pakistan in three
wars on the soil of Kashmir. Those are
our principles. We adhere to those prin-
ciples. Those are our convictions. But as
far as the rest of the country is concerned,
especially th© northern and central India,
this venom of communa-lism has taken a
great toll of innocent Muslim life.
Women, children, old and infirm people,
simply because they are Muslim, or they
were Rluslim, Muslims are an anathema
to certain particular persons in this
country. Islam is an anathema to them. As
for patriotism, they do not hold monopoly
in this. I would humbly submit, anybody
can see the cases under the Official
Secrets Act or other spying cases. Who
are the aftcused there? Not the Muslims.
It is non-Muslims. So, they do not hold
monopoly. We have fought four wars; one
against China and three against Pakistan.
But still we have held to our conviction.
StiU we adhere to those principles. We
get pinpricks, no doubt, but we do not
deviate from that path which we have
chosen long since in 1938. Here in this
connection, the first point is, I would
submit, as far as my friends on this side
are concerned, when ay
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friend Dr. Bhai Mahavir says that this
report is against Congress-I, then why "o
they feel jittery about it? Why do They
oppose discussion on this report? Why do
they prevaricate things here, reading one
sentence from here and the other sentence
from there? We want the whole truth, and
nothing but the truth.

He just read one sentence. He should
have completed tiie paragrapii. When he
was reading from that, he must have
known that not a single Muslim " came
forward as witness. Wlioever came as a
witness was a non-Muslita. / When a
Commission sits, when a ' Commission of
Enquiry sits, it does not summon all these
persons by name. A general notice is
issued that whosoever is interested and
who knows something or anything about
such incidents or about such holocaust
may came forward. In this case, it was not
that Shri Pandey was to he invited or he
was to be summoned and so on. But you
can see for yourself that all those persons
who came forward and appeared before the
Commission were non-Muslims and they
spoke against the R.S.S. because that is the
truth. How can one hide the truth? Now,
take, for example, the role of the Bihar
Military Police. What about that incident
in which some helpless women and
children, infirm and poor Muslims were
put in an ambulance? Think of that
incident. In that incident, the whole
ambulance was bur and all the inmates in
that ambulance were roasted alive. Was it
the action of the Muslims? Now, Sir, the
basic trouble is the venon and poison of ,..
(Time-bell rings) Sir, 1 have yet to begin.
The Essential Services Maintenance Bill
was dicussed and debated for the whole
nigha in the House.

SHRI P. RAMAMURTI: That was

yesterday. Today, we are not going to *it
till 4 AM.

SHRI GULAM  MOHI-UD-DIN
SHAWL: Sir, I shall try to finish. The
background has to be seen, the venom,
the poison, of communal hatred, th«
Intolerance and all that.

There is one more thing which 1
would like to mention in relation to
this communal hatred. As against th«
Muslims, aa against the Islamic count
ries, there are persons, there are some
gentlemen, who advocate establishment
of diplomatic relations with Israel, be
cause, Aiab countries are Muslim coun
tries. They raise their voice against
petro-dollars, against oil and so oa.
But when they are asked to snap dip
lomatic ties with the Musiim countries,
wih the Arab countries, they keep
back, they resile and they riggle out
of it because they know that they have
to depend on these countries, it is only
hypocrisy. The secularism they
advocate is only hypocritical, it is just an
eye-eash and it is only a window-
dressing. It is not reality. They are out to
undo the Muslims wherever they find
them.

Here, Sir, I will just mention one
incident which will jllusftrate niy point.
Tills venom, this poison, of communal
hatred is already there in the society. But
the unfortunate part of it is that the civil
services, whether it is in the Centre or in
the States, are affected by this poison.
We have seen this in these riots. As far as
the Bihar Military Police is concerned,
this report points out about its conu
missions and omissions and they have
pointed out that within 22 hours, they
fired 108 shots and killed many innocent
lives. Sir, I will not take much of your
time. But my point is, w<e have to think
about some long-term remedies. Of
course, everybody will condemn such
incidents. But mere condemnation will
not mean anything. Ever since the
murder of Mahatma Gandhi, we have
listened to such condemnations. But this
has not brought about any improvement
in the situation. What I suggest is that, as
far as they, the Congress (I) Party, are
concerned, they have got a trust from the
people in 1980. It is you who have to
learn the lesson, not the opposition; but
the ruling party Members, the treasury
benches, have to take the lesson from
1980,
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Muslims reponted confidence in you
and you are not to betray Muslims.
As per your election manifesto you
must give proper representation  to
Muslims in all services, especially in
these para-military forces and in all
services whic® are reoponBible for
maintenance of law and order. That
will create confidence among the
masses, among the minority. That
has to be implemented. If you do
not keep that trust you shall have to
suffer the same way—I will not name
that party. So, you are to keep that
trust and confidence. You have to
gain the confidence of the minority
community ~ which is  innocent and
helples. Therefore, as far as services
are concerned, I would submit thaft
due representation be given. It
should not be only window-dressing, one
person at the top and none ait the bottom. I do
not say, there shuld be any separate unit of
any force of Muslims because that will only
accentuate the problems. They should be
given proper representation in all the
services. As for (Time Bell). If
the time is short, I will sit down.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI); Time is definitely short.

SHRI GULAM MOHIL.UD-DIN SHAWL.:
When other speak time is not short for tthem.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): You have ipoken for 14
minutes.

SHRI RAMAMURTI: There is no one to
relieve the Vice-Chairman.

SHRI GULAM MOHINUDDIN SHAWL:
All right, I sit down. (Ends)

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): I have got five more Members
before me. When should I call ithe Minister?
At 10 O'clock J will call the Minister. So,
each Member will have seven minutes each.
Yes, Mr. Haq.

=) 2T TRTTET gr : feqd
qIrATaed Fuw 43T E) ayeas

™ ave frsarstearg -
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fzq A FHAAAQSHASD 7O X
I’Q}E[T ‘ﬁfﬂ qEN ST T EAE Laks i’-‘t

e frrgesrd @ owoad W oA
qEAl ATT TS AT Sg WEIET
F1 fraiZ2 wia @ fa T wt7 vae THe
) "FAFT G AHAT (R WG
sy g wiT a@a .

(=) Faugaz goa WO FE
sgand foazn arr fmg 7’

ol AYAAT ) TI7i%H 5 AW
#g 7@ F@wA AR 6T ma e
A gt afs FamEE W
AT FARE FFVE T
wigl gd g adiaaton afew
WA WETT F AREAA H LT WA
1E T =t =t B AT O - e
FUT  ATHIGE F GZ T YR A
AGHIT ATAT A ATAAT GET T TiEr
T & oawErd § owfra agl g
war: srxfrmraRgfn 149\,
T A T qaAl Aged 7 qfrew
HRAZ HEIA00 TINIIAT AT WA
frerar 1299; 8 07 TEATEY g
st & i oarofas safe 7
fwm gwzarema g v agsga
e el At 7isq & fovaar gt
Afea w1 78 Amifrm g, » .
WA AT W A 14 AR R
frevdm ste aargssy frvdn o O
afeas & arrd i fommn g
qtT F3 EOR T gERWiA - 5
AFCT W T GET AT oW
grarm |+ haza TR far Ao
g e armiady 2w o
feaned awazge w7 ol vy
awrqT Axz agrar
fr @y waawm 472, gaa uvs W
& areqw @1 9™ ReY ¥ % whae
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aauyd ¥a wEgar T awar
; TV ATY 4P T IAM £ CAITAT)
agAd TAFX 21 TZIT B wEG
¥ I waAw s
M aga @ faegwt 3 amaa
IFATAT AT a2ga ¥ fgegat ¥ acam
FIACT G g9 A2 e fare
TAT 1 IIACATE TATT 34 AqE F) KT
T TF AT AT/ CEATH] 51 [ AT
AT fear A12gr 1 & gaw gqmaa
AT Ear g Fe & sy geqrs
w1 qrqr A § afer wh wiss
Wi wad waggm ¥ Fu oagq
UEIAIE 3 @fwd gearfag 33 9%
ARATIAT ¥ ATATF R BT
% fao gearmr &7 g T AR
zex i o rar 8 ) vafao F sgar
#igar g fv ammad  geamr w1
TIw g § 1 THl R T § TEH
X AATAAF | TFEAT AR
AT T mE g7 AR A
F FT FAT | SAIGT  XEAH] W4T
A WIAT BE G724 Aqa
WO A | wd wTAr v A ;@ fw
FFEIA 39 TqH T34 UF F A
715 AT A DA G qT
LOREIE I S i U CA L
AT AT A FEEA 34 w1 Qv Frar A
U & #5315 179 97FF F I AL
& w7 7 o1 ara waw 8 fasgia
TTETEN T AT A AqA F fawred
w1 A4Y HAY 1 F] AT QUM | &
qAT AT HTA E L FI0AA B H3T AT
ar & § 93 av 5 qu faar @)
AgliaAaw fogem a gl Fases
#1f2rddz gav g 9\ 94 a1 fzid-
e aaw g % UF 9| A% TA
q1 WY qAFAHA 1 4773 377 T 0H
qawaw mfwa 41« 37r ®ma Wi
RELEET R E TR (IR EEE 4158
RAFH ATEATA A 71 AR, AT
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W8t 47 9F Haw & agr agigwiaTIE
fagre wifos o gu ot w7 g w1 nisd
TREAFTasAT A G T FQF A
faarar a1 fa Ay agiz svar sifge
R AT gaaaE § ofram F a0
qrgaara s w gfatq A wlvead
w91 f& ¥ 7 2zeAr ) afeq
TR A AAANA H4 B HEA §
wEE A A 97 ag yia )
W 3w A @y owar ar f& ogw oW
721 T AT P owmawmit ¥ wid
T WA wH oA w7 wiw fadw
T gY ¥ qm F1 GIER %)
Aga ofw & war ar f w7 s
% guerr wa gaTe fawm @ f, %W
& W2 fraar aeE el & 8o
fa-ifed®a (¥ wrondr) o) W
T gatit € 4@ fafzae sy
F1 mw gwre mwy g faew @
T BRI JRA & | WA WAEA
A GTaE, W owgee fezad,
qgwE wAl, Wea WA, waooA
mgar ar fa ag wefl e &,
2 wfa gArd 2 1 gn d@ ¥
g1 | @ &t gardt wew &1 qwOw
waE HEA HEAHIAT T AW
T @ & | arcflawor §7 g E |
waama war faqd g@r a5 "
@ arst wgw, fzestl &1 v faw
sz faeel M s wiem fzed &
@t alew uars ¥ FAEA S
fegrgear @ wdf awd) wid) ) ug
gt emrdl & ¥ I gAH WAl
aqAT B ) YAFT g9 ¥ WO &F
? disr & 1 ozt aw B& owed F
W A1 WA EATL FM 9% EwAr
gHT ) dgwrAT WElEq EW WM A
Y & Wi WT 8§ WE@m a7
wiga § fe ag @rd) sor ¥ @
g, @ uwg wiad gw amd g &l
e fe gegrt fega &0 F 2w
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[ wYATAT HAOFA 7

% fay gatir @ 1 fagd & ar@
g2 gud & AW 9% )
a7 w@ifeai ¥ gw 9 gt fwar,
#% sifgesa & gy aada qv
guar faqr §r ag wad gt o
df | % gw HE FF A 1 @R A
&t wadyd dza 2% &1 O® gqu
A arzveas® # e dre feur 9r
fi ara [Ra § A Q@i AR
¥t arfedi fo wito UdHo QR0 ¥
ara g fed fag fegeam 1 &3
31 A ga3r & fer wgr aF faa,
§aré, mamara ? g wer fe
ag w7« ard sfaeara o ag W
£ Fyn, §3 «m fagwm
% mm d wgdr g WM AW @E)
a2 faedl) ¥ 1 ogi SwAT wA) B
ot¢ amd & wwr & 1 g® AW F
n4A) Bid) a7 & fav & @l &1 war
nar & fadl) faaror dEam § fr
wrgror 2t 1A foddW, wAFWT qiA
adt fadd 7 aa1 st & faArt 1% &
2 f 2t farg vy fodf, st agt
ardr Agr fadm ? im # aug AR
o N ST e fag ammr g
afgr & | g, il oz wwa @
@+ wq gEh goe fag gearsn
@ g @ wm faen aroer gad
&% Wi w@ & 1 § awarar wgT
3 i, frdee s¥w fn @ aw
N A F fag, @ 2w A
frerta & frg, 3¢ wdidl T aqn
% fgoraa & fag 99 werd
qxr @7 ag 2§ & fo gm ¥wm
F W ferdi o9t awed) w0,
[TTe THo UHo #1 &4 wifwg
gart hew atad dax g sEE
wg v f5 aidm ol & o W
fagre wd® & waR gwr Wi @
v At e e g
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AT ¥ ¥ st W&, s
gfeer o, fon aw o7 @an
faef), gat & fea a@ qg«r, awm
wrg off, @ @i 8 faeft Wi}
wrg firy fegmma AN ade
gqrrd) ¥ ugar  fiw fafiwze @
fore @ @A w97 I R
#ak s A 9l WO fee ®
gaT QFT | § 9rqd ®wgar «rgar
g fo stde ¥ gwr w5ar dFA H
w2z F ) AW wEWTg § gfew
s § a4 ot sl AAw W
sarz gar, ¥F fw g, wdE
g a1 8", [UREER | AN
my fidat & qg s @ AR
qard fy ¥ wuver wa) s FIUe-
A zark fadl wwg WA st A
oM@ 7o & oA aed gar
I8, wrame awr afer g
arf & aff 0T | ™A ay wEW
gt & fe wd) deqr @ sear
g N wt ¥ | garg @I 97 qA
gi  wafer 2w & @ fadifid
97 qry=@) amE ST, THE) 9FTr
arg Wi @ gafaw aifaw g7 saw

s F gEA 9¥ wWEmEr 9w |
THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Mr. Rama-murti.

I hope you will conclude in seven
minutes.

SHRI P. RAMAMURTI: Sir, I am not
going into the details of (the report
because there is no point in going into the
deitails of the report. My friend, Dr. Bhai
Mahavir, tried to find a lot of holes and
contradic. tions in that report. But what j
would like to point out hcne is, I wish
that the discussion in this House had been
much more servious so that we can find a
solution to this problem.

It is unfortunate that even after 34
years of independenct?, this problem,
instead of mitigating, has aggravated.
Now, Sir, let us find ciuit what is thQ
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actual reason. I am not going too much into
it. I would like to tell my friends of the RSS
that if they go on protesting, the English
proverb is there: The lady protests too much.
The question is, what is the policy, what is
the philosophy or what is the ideology that
the RSS has been preaching to the people of
this country? We are more concerned with
that. The seeds of communal disturbances in
the country are sown by the particular
philosophy and ideology thait the RSS people
have been trying to preach in this country,
and unless we are able to avoid that ideology,
this virus cannot be removed. Any amount of
pabandi or any such thing on the RSS will
not help this thing. So long as that ideology is
rooted in this country, we will not be able to
do that,

Now, as far as ithis RSS ideology is
concerned, somebody was talking about the
Vithayathil Commission report on the
Tellicherry riots. 1 can talk with more
authority on this subject for the simple reason
that as far as my party is concerned, it has
never been concerned with any riots and
nobody can lifit a finger against it. Even
Justice Vithayathil said in his report:—

' have no doubt that the Jana Sangh has
conitributed in a large measure to the
creation of communal tension in Tellicherry
which led to the disturbances. The evidence
goes to show that Hindus belonging to all
political parties took part in these attacks on
the Muslims.

It is not disputed that none of the leaders
of the Marxist Party took part in these
disturbances. It is also in evidence ithat
Marxist workers went in a car with party flag
on the 29th evening and advised people to
stop the rioting."

MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YOGENDRA MAKWANA): Which is Ithat
newspaper?

SHRI P. RAMAMURTI: That is the report
by the Commission appointed
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when Achyuta Menon was the Chief
Minister and Karunakaran was the
Home Minisiter. Who did not wisit
that place? Now, Sir, that Commission
has found that every party, including
the Congress (I), was in thait. There
fore, as far as we are concerned, there
was a time in this country when
Congressmen stood between the rio-
iters. We had in Kanpur the great
Ganesh  Shankar Vidyarathi who sac
rificed his life. Our party can boast
that even in Jamshedpur -------------- (Inter
ruptions) Even in 1978 we sacrificed;
we had had many Vidyarathis who
sacrificed  their  lives.  Therefore, I
am only saying (that we can say this.

Now what is the reason for it? What
is the philosophy there? 1 will just
give you one or two things to show
what it is, how venom is being spread
among the young Hindu boys. They
forget that when people were talking
of the Indian nation....................

SHRI YOGENDRA MAKWANA: What
is the title of the book?

SHRI P. RAMAMURTI: As far as this
book is concerned—the title is BUNCH OF
THOUGHTS—Mr. C. Chandrarsekharan, the
Under Secretary of the Hindu Samrakshan
Samiti, a prominent RSS workef in Tellicher-
ry says that Guru Golwalkar is the guide and
philosopher of the organisation. Therefore, I
am (talking authentically. If 1 say it,
somebody will object to it. But an organiser
and a prominent RSS leader of Tellicherry
said Ithat Golwalkar is the guide and
philosopher of that organisation. And lohat is
the philosophy he has been preaching? This
is what we are concerned with. Talking of the
Indian nation, he says:

"They forget that here was already a full-
fledged ancient nation of the Hindus and the
various communities which were living in
the country were here either as guests, the
Jews and Parsis, or as invaders, the Muslims
and Christians. They never faced the
question how aU
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such heterogenous groups could be
called as children of the soil.....................

The Muslims were invaders. There
fore, they cannot be called as the
children of India. They are not
citizens of India. They can, if at all,
be called as second class citizens of
India. *

............. merely because by an ac
cident, they happened to reside in
a common (territory under the rule
of a common enemy."

Just because they resided in a common
territory undiy the British, how-can you call
them the citizens of the country, how can you
call them the sons of the soil? This is the
question.

Now I will give you some other things. At
that time, the national leaders were trying to
forge the national umity, the unity of all
communities. I am not going into the
question how far it succeeded, how far it did
not and why it did not. These are questions
on which there are differences between us
and others. I am not going into those
controversial —questions. But the main
question is; how does Guru Gowalkar treat
us? After all, I had differences with Mahatma
Gandhi in his approach towards this problem
of Hindu-Muslim unity, but none the less
none can question his sincerity, the sincerity
of purpose for bringing about unity between
the two communities and none can question
the fact that here was a man who sacrificed
his life in that great holocaust of 1947. We all
pay homage to that spirit that animated him
to sacrifice his life for bringing about peace
among those people. What do these people
say? What does Guru Golwal-kar say about
that?

'lAnd all this was supposed to be
for the achievement of 'Hinciu-Mus-
lim unity" and therefore of
swaraj'
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This when we were talking of the Hindu-

Muslim imity for the purpose of bringing

swaraj. He says, .all this was supposed...

"The credulous and freedom-loving
Hindus believed in all that and prepared
himself to sacrifice his Hindu-hood, all liis
age-old ideals, heritage and aspirations, as
he was 'told by his leaders that without
doing this Hindu-Muslim imity was not
possible and without Hindu-Muslim unity
swaraj could not be achieved."

That is how he has scoffed at the idea of
Hindu-Muslim unity. This is the whole
philosop'iy with which he went on.

One more thing. Our people submitted to
the Muslim rule for more than a thousand
ysjars to the extent that even today we find
people saying that Muslims were great and
godly persons. Some even go to the extent of
saying that we must destroy the statues of
Hyder Ali of Mysore who .i ailed his Hindu
king and usurped his throne, that he was an
oppressor and that his son, Tippu forcibly con-
verted countless people to Islam, demolished
many temples and molested a number of
women. To this extent the infatuation goes on.
This is how . the history is being taught here.
The poison is being injected that the Muslims
in this country of today are venomous and that
their ancestors had molested women. Tippu,
who fought the British in the early eighteenth
century and who was one of the great patriots
of this country, is depicted as the most rabid
commu-nalist and as liavinj molested
women. What else will happen if this venom is
injected in the shakhas of young boys?
Therefore, Sir. what I want to point out is that
the RSS will not be able to render its bona-
fides to the people. However much it may
protest and pick holes here and there in this
Report or other reports, the fact re-
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mains.... (Time bell rings) At least give my
five minutes.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Mr. Rama-murti,  be
reasonable.

SHRI P. RAMAMURTI: I am reasonable.
Just five minutes.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): This is a very unreasonable
request, Mr, Rama-murti.

SHRI P. RAMAMURTI: So long as the
RSS is not prepared to repudiate openly the
sayings of Cluru Golwal-kar, no credence
could be given to all that. Thait is what I
want to say.

Secondly, Sir, I would also ask the
Government of India what it has done about
the agreement we had in the National
Integration Council to co-operate with the
Government of India. I brought a resolution
that this ideology must be fought together so
that Indian people do not become its victims.
What is it that they have done? All svich
resolutions were adopted by the National
Integration Council.

Sir, one more point. What are our media.
doing? Secularism does not mean preaching
of religions. Secularism means separation of
the State from the religions. Everybody has
got to....

THE VIC&CHAIRMAN (SHRI DINESH
GOSWAMI): Be reasonable to others also.

SHRI P. RAMAMURTI; One can follow
any religion one wants. We have no quarrel
with that. But the State should have nothing
whatsoever ito do with any religion. We hear
the media today. (Time bell rings) 1 am
finishing. One sentence.
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Here is the Radio. At Tripati it goes on in
the morning singing the Ven-Icateshwara
stothra. Somewhere else it is reciting Qoran
and at yet another place it is singing Bhagvad
Gita, and yet at some other place something
else, what is this? The Prime Minister goes to
these temples. Let her. I have no objection.
But why are all these things popularised on
the radio.

SHRIMATI PURABI MUKHO-
PADHYAY: I raise a point of order. Your
interpretation of secularism is not secularism
buit irreligion.

SHRI LAL K. ADVANI: It is irreligion.
We reject it. (Inten-uptions) Sir, lie has talien
second chance. His party spoke art. the
outset. He has quoted out of context Guru
Golwal-kar to malign the RSS and for no
other purpose.

SHRI P. RAMAMURTI: It is for them to
counter and decide how to function.
(Interruptions)

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Mr. Koya.

SHRI B. V. ABDULLA KOYA: Mr. Vice-
Chairman, Sir, it is a pity that the Jana Sangh
and the RSS have agcdn been accused of
persecuting the minorities,  especially
Muslims, after the guilty role in the
assassination of our beloved Father of the
Nation, Mahatma Gandhi, by no less a body
thain the Jamshedpur inquiry commission.

Formerly the Madan Commission's report on
Bhiwandi riots and the Reddy Commission on
Ahmednagar riots accused the RSS. Some of us
who have direct knowledge of the role of the
RSS in the country have been trying to focus the
attention of not only the Government but also the
good, peace-loving people of India on, the
treacheries and anti-Indian activities of the RSS
and the Jan Sangh. There is a well-rooted cons-
piracy in India to work against the . secular
nature of our Constitution by calculated, well
organised methods of riots, arson, plunder, etc.
This ha?
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[Shri B. V. Abdulla Koya] been happening in
every part of the country one after another. In
my own State of Kerala, where the Mushms,
Hindus and Christiaais live in a most tolerant
and brotherly manner, we had an unfortunate
situation a  few years ago, as mentioned by
many of our friends, at Tellicherry when Mus-
lims lost Itheir houses, mosques and shops,
marked specially for such destruction by RSs
volunteers brought from outside. If there is any
viseful purpose /to be served by such com-
missions, the Government should take all
kinds of remedial measures. First of all,
adequate representation should be given to the
minotrities in  the police, army and other
para-military forces and even in Government
services. The culprits, whether they are in
Government or otherwise, should be suitably
punished. The victims should  be
compensated adequately and without delay.
Ample security measures should be
taken in the trouble-spots by arresting all
the goonda  elements and  disbanding
communal minded security forces like
the Bihar Military Police. Lastly, a
new system of  education should be
imparted among the students, teaching them
religious tolerance, character-building and the
life histories of the great men of all religions.

I hope ithat these remedial measures which
I have suggested will not be objected to even
by my friends like Mr. Advani. Let ine say a
few words about Jamat-e-Islami. [ for
myself do not agree with the policies of the
Jamat-e-Islami. But I iind that whenever the
RSS and the Jan Sangh are accused of
creating violance of something like thart, the
Jamat-e-Islami is also brought in. But I do not
find anything against them by any conmiission
whatsoever. It was a mistake on the part of Mr.
Piloo Mody to criticise Shri Jitendra Narain
who acted as the head of the commission.
Because it suited him, he has accused Mr,
Jitendra Narain. Unfofltunately he has
forgotten the most important
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part that his own Government was a
party to the appointmenit of this
commission.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAIM): Thank you.
Mr. Ram Lakhan Prasad Gupta. I hope
you will finish by 10.00.

SHRI RAM LAKHAN
PRASAD GUPTA; By 10.05.

Fogamsad (o) faqor gread)
10 % a» gor A | ag fedz
qre @  J@f W™ 10 FSA AW
am w7 dfay

st TW Wew wWm@ W
F9gqmad  wgeaq, wTm fdd &
faan % e amf & wiT &
amEr sare far ST )

a9 oW fedl qfesw ¥ ag
gdiEy qg7 faar & f& owre. ow
R, & A §F gad fgear far
ar sa f& swmd-a-ganm-fge @
GOF A oTHIRZA WE A e ww
g g fd, 7w war ) qfem
#1 a% 8 122 offmfe wifaw
fad wir 1 122 ufesfaz % ow W)
nffafee «& & faadt ag wgr @
fo w58 wre. o, ox. arfrd
a® f gra g 1 W Gk guARe
T, ¥, AT, IEA §F A g
@ F quw vy B owre vy oon
¥ faas o1 W1 wqw W § Wn
"The SDO (GOW/29) maintained in ft
his cross-examination by the counselg
for the minorities that 'there was no 3

suspicion or apprehension of
G 16.9 € 99 115 ®, OF TET

% qgar § ¢
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any communal disturbance' arising
from this event."

ag 9% A w1 war 7Y @ w9 ¥
#gd € % o ad A darh @1 &,
9t | 5% A1z ag fwa7 . [zl
F. q® A QL fag ar 9 qae
wai F, £ T AW A @ @ fF
SAURYY W oFWA I A4 gy AR
frar f& zawr gw § 1 oy 2
gis2 wnwad g f& @ & @
A ME A aE W A, IAF I
¥ ¥few 7 @Ess 43 @, Iy Far
fa wre gx o & faars w3q €
WV § @ 3 &7 ¥ 4z W@, F
gifgy &% zaq @ & «F WA
IEF AR A [ OTHE W
Fd7 Amw  fagr, SAEr e
tfadn Rar wEsm 41 8¢ 9w ag
gR, BT & GFEa @ § W7
FHGAN FB 1 FOT H A AR
T T2 gim Tifem Afea famr g
2 oiw agfr a3 sre 29 =ifem
oA A oF 0F sy 0T ¢
g & fae = 39 W 3R
gt & fo & fgme 37 @ ¥, o7
qT LA of feget wx @ Y,
7 a@wx § A fwe oz w2 fzar .
"The DC now used his authority to
command the procession to move and
he also asked Shri Pandey to

cooperate by coming to “he mike anjj
ask the processionists to do likewise.

It is, no doubt, an admitted fact that
Shri Pandey addressed the
processionist!! asking them to move."

ag AFE ¥i@T & w0 owar | ag
A% FAAqWA ¥ gt @ Hfwa
fgey & am & 134 @ 3
Tt 41 ¥ GUAE 9,27 WY 928
# agi qv o, ag g f& ax $amam
7ifas az 3z fzar war fa

“Finally, we come to the question of
his reaction to the accusations made
immediately after the Jamshedpur
riots, holding him as responsible for
causing the riot. In hiy eross-exami-
nation By the counsel for the J.UH.
he admitg that he has g political image
and yet he did not issue a contradic-
tion when an article was published
in the ‘Sunday ' in which Shri M. J.
Akbar had accused him of causing the
riot” 9 9ENOF I9% faHis v )
faez? gyav & A2 % fawm faar fx
3T wAr Fegrfeama g A
fzar 7 war afi wfewa fear
a1 a7 FFRFAAA F@ § fw
"The Commission, therefore, concludes
that Shri Dina Nath Pandey was a
member of the R.S.S., his actions fol-
lowed a line which was in fulfilment of
the general scheme of the Hindu
Communalists of Jamshedpur and that
they were also aimed at achieving the
plan announced in the leaflet circulated
by them.. o _
T oF FAg WL QT war fx
T2 FAAATTVE WIT TH2 FUCH
Fe

ITAATEAR AZIRA, WU gafana
fr oz WY carfam oy 105 HE Y 9
gfradl & F9T wawT gur g g
qOUE 12 #, ag W1 awr gar § fe
gardt gant am fazad, gardf gandd
freatd fasei, ag & a1y 01
oF f2a % gy adr |« wHwT ¥ g fa
o AT eze ¥ g7 A, gAq Al o
JITT 4T, TAA) /Ay S 4 ) afew
wa # F¥Z¥ & §HE arawx @ fog
At &Y IR fraay 8 qaw @@t
faur ST AFAT | SHFT FAT HAAGT £ 7
gdr fag, 93 w51 war f 797 e
arera famgr & T wiig & waw qea
FyFIHRY WA A, AR G AN AT
7184 ¥ fgafaft 7 19-8-81 51 vz
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[ 7w Fra AR )
ATFT 1112 ¥ 0T q FIT W Y
AFETH A T AE AT T 2223
& T, . (sqgE)

q® iy meeq - TR 31 #
wigr

St TR WET sHEAE 0 31 R
3311 faaig 31 ar a i safa & wraTT
TG FEA A e g7 & . (wwm
® g5t) I A faae W gen SR
g

fe ‘ar w0z 47 Swrags aay feards

ag WH ey’ & faug § 0g 19 )
wat o 3% fa= e fRrsy 81 % 34
wrEqt 7 a4 FEAT i AV A® A 7 el
20 00T AT AWAgE’ H IHA woedY
EIRIECEAR IR CA N & O {4
10 P.M.

IAANAA P FETLH T NRET
4 I aroifafess gza €1 7g
frfafzwT A e, Nfefese wreg
727, 37 fRarg ¥ nfegy fa o 7Y
farafearar & 1wt g ez 1 wfoamsy
2,3 A S 2 WT AT AT A H
37gta w31 §, fredt—ag feedy A =y,
@ A% fz=r @t wwT w3 R ow
femrmrdt Tawr &, 72 AT ATIRE TR
A g

Az §1§ awmar § e g
Fr--fgrgear # zw, 4ry, q99 qr
1 graat 71w w7 fgrg ueg
YA FT AT, 7 39 1 A w1 @
gt asm g afea gaqrew arex
FEnfs agicregar @ agT ¥ Ardd,
T arfFeETY faamr & g—-agi 3 Y
2,374 Frag & To Al FgaT§~—TTAT
TfFENT Y 19 FLG § 9T qAA
= T TR E ITART AT 3T Er
2, 0% 7 qF fza @ agi arfrefagy
F1 oy g7 &Y 3, fafewa gaar asax
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QTATE! 784 FT g, SwET F1 I
dfFe sus e qed, ey
wEgA HUL ATOH 41 §, 37 AlATe]-
IR ¥ FEl

Though We cannot £(Chieve it alone, we
shall start a revolution by standing shoulder
to shoulder with our Muslim brethren 2nd
the time is not far off when another Muslim
country will take shape.

Y 37 ary At & qezafa @ gw
g1 wifgo faas 20 gU &, e @ T
WY, 1A HF OAE AT FI AR
AT @1 ) gT Wi 4 30 uw
FETEMT TH AT KT FI @I
wiug (m€) & a1 f¥ g g
q7 fgrg WU Uo THo FI MAl
2ar, faeg, Wit Uio W, WeT o Ao,
FICHAT FY FAe1 A7, U170 THo U0
@Yo F oMo #IT T7HE 71 fyer 57,
HIT A 4 T B &0 T £ |

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): 1 have given
chance ti) all and now Mr Sukul wants to
speak. I hope you will finish in five
ittinutes.

o 9l Qo WAH : WENRW, 4
faqa % w1 wgi ar A F7 g * fadr
feavd i, wam i, a1 fa&d) wra &
F12 A& vEAT ) 0 At w ag sgw fw
Fwracs A W1 s ey wfaw §, a8
IqT FIL 7T WG | N, OFATEH
qret gwid it 9w odf & foed 3
mAIF ABI A anggwam g fx
Far droaa feegdr ol waawHl &1
qEAT B | E A saH fem #Hiw
HAAHTA JUAT & FFATT & AT AL
mer St ag arfaw w7 w1 wirferwr 7w
@ #fw FT 50 TG FIEW FAT |
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WY, qZ gAT E EWIT IW AW
Y OFITATTEYR 70 FUT TGX ATA AT
w1, f wror g1y 3w # gAY gHzAm
graY & wix a7 g zang safaw g g
f @& 7o YT & A A gHEATT HEaTa
g1 O Faey wiga ol Hadt &1 wiaw
arEf Y Tz ¥ ATF ATAT AGIGUE
Ho Tio UFo F AMTHE # TATATH
&, w0 qzarw §, ag AR W fream ¥
W7 37 FT 3G, QAR YT /IS, FI
arAwE?

AITAA 291 AT § AT TATHo
F T o, ;e 3 arrErEr =, g
A% Ao To Flo FTHE BT FU—
faraarg fw ow swrarar fw ga
azt fenfasm fez o amd ot fgg
WAl & garefa ¥ 97 T F@ 4
eram f& wrz gawl A 9, A
gy & fag o7 @ Sz § AT
wayeqt @ ard A--F 370 AT 47,
Fad 4 f wdy wira & B 71 qaaata
L aa § AT AT A T OITA
% g2 % 4 fggra 1 forar 31 s3I
gu AAITHEr IBIT T A gATY
HIToUHo THo HITAITAA AT aTET
F 0T AT AT ACAIAEY WY AT RE,
FTHY AT G FTT @ E; 47 I 4T
AT AT 2 | ITH FE Afaor T8 )
ATTRITAN, T adHE g A A
afgen 21

garias fim &, wea st adrwar 5
agr o7 faefy v weremm ¥ 7dl Fa,
a1 Fedt Fag 1 or ¢ 781 ot raT——
qEh WA FATC WErAIT ATE AT @ 7,
% %g 78 4 % saefl gt qrEg ¥ an
FT QBT TG AT | THT T ATA |
22 92 aF 108 FFFC AT FAT #IT
o Wt fgeg ST T A | FAAl e

T W uw d feg ooy A ot wE &
fawr 447 € 1

T AW @A A A AW AW
TATF a1 LT ATAT F HTGHT HF
FAT AT AT HT KT a4 &, 79 7
e & ) 7F) w1 & fF w9 wig T
TIE T3 g & A A AT A § A
nry fois wrife fegears o &, saad
wodt ox dvgly @ 2, T @l g,
q@ &1 T @, TH AT FOr F7 Zy
T, ATTE FT AW @, FATFT 2
TR | AT WIS g A T 7@ 0 67
zh g g g f gmi oo
F qed v ATCF staar 7E i oA g
aed & S A &, T 919 o1 A v g
& g fra s &, A wrar T @
fr fomg g &1 deT wEOAT @
WISATEY F THA 4—5 FUT  {awane
TIHENH, WA ATFINT 11 507
AT E, T AT GPN WA T fng
T FIAVE—HA T 50 FLIC A7 7
TAAT WTE-ATEEE, TAAT MAfrE sowT
WISEAF & | WY T A I E s
sfsa ol §, WA @ 7§
FAFI GHIH ; FEAS A1 qE )
#1968 ¥ T FITIAT FT TAT7
guT WRrRA—H A91 V@I §, T 9 hF
g, fad o SarE d 1968 F FTTim
w1 g gar i fora famr ga a7 o9
fam wat oF a1F |, AW F1F F, o
wra FE gE et | s= gaT aar
qrw 021 5 gy steew v & ma
wrEt mifw ferg-wafen @ gromm
Tgl F waATdt ¥ U 41 9€ | &7 78
HTTo o THo FLAFATE |

g4 g1 gt wvgfaee arg &, W
A F(Fran | st gt qasii 7 #5@ T,
ara g Fdataq 1 § | 9 Ffwe
TiEt 3% W H aar & Forgar feeftarm
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[#t @Yo mAo ﬁt‘f]

AT & | TAFT ATCH FEFE FT &/ 7/
Far & war srdfadr A/d g oan
you can do anything; you can do any
bloody thing. You are not dependable
and you are not reliable. That is why
they do not rely on you

st AveE wal w1y JrefE "W
fearaa faem w @

S qToqR o WFR  WIT T, 7571 #7
1T 1A & AT § WAl A ) ewATAT
Y, % sqran @@ | Y st ) oAv
& garer AT gt qEf §1 wrw aw
wfagra <@ &, w9t 9 agi fgg-qaamm
# a7l @1 1 g avg ¥ afaw, e
qEH & AT FIT H 49T FL | 0w
gwfa #, fasma § wwar e @,
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500 FI1T FT AT ZT7 F71E FT IZ Y&
74T & 1 37 Q12T §i) gt gEmnl &1
&, arwafas aZAal 71 | fSF g,
s A waTa w1 foae fag gwie sarw
% o 13T & 37 A &, 3q F Wrot
200-2000 413 §TFg 9+7 7 B
1 gw qEH F § 1 A wEe w7
az & fw £4 fgeg o qaamm fim 3T
oF W AR TR §, 3T AL
FIAATE F G HIT T T A A T
aarrar |rfge | g7 741 g aifgo fw
UF FUA GLET | HAT AT THATHT &
FIT TE TR AAT &, TN TZ A5 ALV AR
2. .. (smaaw)

£F WER| & ara, UL § 7T ULN-
FT0 & fga o, awrs F1 39fq & fea &,
awF v fea ¥, dwa ‘wfa’' w
fgat &, 2w & afaeq &1 gogqa #34 F faa

i, zaw1 gra qrieat i fraw @a fao
¥ uw g srrar A1igy @ 99w 97 NFAE
wtiw qrEt g1, stAar gt g, avafaie
qrEl g1, A UM UH AT A T
feredrirst 71 &9 T & 17 ArEF
& &) ot 7Y @19 4 @ew gl S

g1 wEE & 1Y § qAIA FEATG
THE  VICE-CHAIRMAN  (SHRI

DINESH GOSWAMI): Yes, Mr. Min-
ister.

SHRI YOGENDRA MAKWANA :
Sir, I win be very brief.

THE  VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): 1 will be very
thankful to you if you are brief.

SHRI YOGENDRA MAKWANA:
Sir, all those who spoke have gone
now and nobody is here to hear the

wfa g1, §1 saaF A & age fagar,
wr fafaa ferg qaewm & Wi ag awm
7% wfaa fs qafaw w0 3w & s adf
AFAT | AT 11 FUF, FF 22 T
ZTT, OTHT 50 FLEFMT | H19% & 94T
QIIHT g AT Anr grar g, gu fewr i
wa qifire faa faor & @3 § g
FIAT 1 GHTEN AT WAL WA &, guILr
il adt § (wew W W) o e |
KA1 AT TEAFCE | WIT WTToTHoTHo
T WY & AATET HATH EATH T Y
ALY | wrE o dAr @S fhg i g
ur gigaifasar 1 @9 9T fan @9
g0 wATh gewe Y wifgn fw sw ax
YT, S gL & gy & o ForE #,
o AT A TG, TA B AA FLERA

d woar wifgy, § gwwar g st #4F reply.
ﬂwmﬂmﬁfﬁww Sir, in this discussion on the reported
W findings of the Commission of Inquiry

rtlating to the Jamshedpur riots Of 1979.
seventeen speakers have participated and
almost all of them have quoted
extensively from the report.

GIEET M AT AT F @G |
SYRARE AT, WA 100-200 FOZ,
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SHRI YOGENDRA SHARMA: Ex-
cepting Mr. Piloo Mody who wanted this
jamindari to be banned.

SHRI YOGENDRA iMAKWANA: Sir,
how far it is possible for me to quote
from this Report I do not know. Of
course, I have got the Report officially.
But since it is not laid on the » table of
the House it is a secret document for me.
So it is not possible for me to quote
anything from the , Report. But I have t©
rely upon the quotations given by the
speakers from the Report itself.

Sir, the first speaker who spoke,

Shri Harkishan Singh Surjeet, made
many points and analysed the situation in
the country and the communal tension in
the various parts of the country. But, at
the same time, he a“o made somie
allegations. 1 thought that he would
confine his speech only to the Report and
about the findings of the Commission.
But he went to the extent of saying that
the Prime Minister of the country is also
associating herself with communal
organisations like the Jamait-e-Islami by
sending a message to its Hyderabad
Conference. It is far from the fact to say
like that, because she sent the message to
the 1500 Hijri Celebration organised hy
the Celebration Committee at Hyderabad
and she does rjot send a message to the
Jamait-e-Islami Conference. This is just
by way of clarification to the hon. Mem-
bers.

The next speaker was Mr. Piloo Mody.
Sir, I can understand his agony. When he
was speaking, he was vomitting anger. [
can understand his agony because h”
was very badly defeated in Godhra, and I
was the man who was campaigning
against him dtiring those days from the
Congress (I) side, our candidate won and
he was defeated. Ultimately he blamed
the Congress Party that the Congress
incited the Muslims of Madasa. But, Sir.
it is only because he lost the election in
Godhra.

Then, many other Members have
participated in the debate and they

have made many points from the Report.
But I would not like to  go through it.
But I would' like to reply to  some of
the  points which they have put to me
by way of questions. Dr. Bhai Mahavir
pointedly  asked me a question as to
why the Commission appointed to
enquire into the riots of Aligarh was
wound  up by  the
Congress'Government. Sir, this
Commission was appointed in 1978,
and they were expected to submit a
Report within four months. With that
condition the Commission was appoin-
ted. But they did not submit the report
and went on seeking extensions, one
after another, and in April 1980 again
they came with a request for extension
up to 18 months. They had completed 18
months already. They had to examine
200 witnesses.  Out of 200 witnesses,
during the course of one and a half years
they examined only 8 witnesses and they
wanted to continue as if it is to be
continued for ever. That has created a
situation where the atmosphere became
tense and, therefore, it was thought
necessary tihat the Government
should wind up that Commission because
the Commission was not able to submit
its report in time.

N W vgEwW waw:  FfeA
Ffeqza & faars awa 19 & F4-
F1E FaA; Trfgm |

SHRI YOGENDRA MAKWANA:
After inquiry, against those who were
found culprits action will be taken by the
Government, so far as Kar-puri Thakur
matter is concerned, Sita-ram Kesri Ji
has already clarified that it was not the

Congress (I) party but the Janata Party
which removed Kar-puri Thakur.

SHRI ABDUL REHMAN SHEIKH:
But Congress (I) supported the Sun-dar
Das Ministry.

SHRI YOGENDRA MAKWANA:
Mr. Sheikh has put a question pointing
out tH" in all the Commissions Of
Enquiry, whether it is Bhiwandi
Commission or other commissions,
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there is a specific finding that the R.S.S. is
involved in all these riots and what action the
Government has taken against the -B-S.S.
people. These commissions are appointed by
the State Governments and it is for the State
Government to take action against those who
are involved in the communal riots. They have
taken' action against individuals who were
found involved in the riots. There is no action
taken by the State Governments against iiie
organisation as such. Recently, we have
informed the State Governments about the
RS.S. Organisation. I will come to that later
On. He said that the Government had imposed
collective penal tax on a village which had
helped the victims Of the riots. I want to know
the name of the village which was involved in
the attack on the Muslimg and of those who
helped so that I can write to the State
Government. The hon. Member can give the
names to me so that I can write to the State
Government and then they can take action on
that. Hg also asked about the anti-riot force
which was announced by the Government.
Eight battalions have been created for easing'
communal tension and for tackling communal
riots. Whenever there are communal riots,
these battalions go into action. Care has been
taken to recruit members of the minority com-
munity also in these battalions, Scheduled
Castes are also there because they have
reservation. Shri Yogendra Sharma pointly
asked about the ban on the R.S.S. and the
action taken by the Government. I have
already replied on the 7th May, 1981. I would
like to read here what I said at that time so that
the hon. Members can know about it.

1 said:

"In the interest of minimising
communal tension and preventing communal
disturbances, the State Governments were
advised to consider the imposition of
restrictions
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on the holding of R.S.S. Shakhas, particularly
in public places like * parks, school buildings,
etc. through | the judicious exercise of powers
confeiTed by law, particularly in areas which
are known to be communally sensitive or
prone to com- munal disturbances.
Subsequently in fHe light of some orders
issued by the Government of Uttar Pradesh
and Kerala and the provisions of Section 7 of
the Assam (Maintenance of Public Order)
Act, other ” State Governments were advised
to consider either amending the respective
Police Acts on the lines of the Kerala
amendment, or incorporating in the Public
Security Act, if any, a provision analogus to
that of Section 7 of the Assam (Maintenance
of Public Order) Act or issuing instructions
on the lines of those issued by the
Government of Uttar Pradesh for banning
the

holding of R.S.S. Shakhas in public
places or in the premises of educational
institutions run or aided by the Government
or local bodies. In the context of these
suggestions, the State Governments of
Andhra Pradesh, Gujarat and Rajasthan
have indicated that they are seized of the
matter. The State Governments of Bihar,
Madhya Pradesh” Karna-taka and Manipur
have indicated that they have in view the
question of legislating on this subject. In
the case of Haryana, the State Government
do not consider a ban to be necessary in the
State at present. However, tlte State
Governments are alive to the situation for
taking appropriate action when the sitution
demands it." The State Governments of
Jommu and Kashmir, Marhya Pradesh,
Miharashtra, Orissa, Punjab, Tamil Nadu
and Tripura have stated that appropriate
instructions as considered necessary by
them have been issued to the subordinate
tufhorities. The

State Government of Meghalaya feel that
the provisions of Assam Maintenance of
Public Order Act, 1953 as adopted by the
Government of Meghalaya are sufficient to
meet the
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requriments. The State Govern-" ment of
Nagaland, Sikkim and West Bengal have
also considered these suggestions and are of
the view that no specific i"eps in this
regard are required at present. This is, Sir,
so far as the RSSban-ning is concerned.

Sir, the hon. Member has also put a question
about the National Integration Council. In the
meeting of the National Integration Council,
it was decided that the Information and
Broadcasting Ministry should be requested to
see that they can broadcast such programmes
which can remove the communal tension and
bring communal harmony.

) straelt wrg famw (wem 2w
ST, UF T3 FFARFTH ATEATE |
17 aifas-i4t & 997 7L, 7% faqa
HIGH T 7% greaT € oA wfer 7
i U B C U 1
... {¥7auT)

A1 TITT AKAOW 2 FITAE THIT
adl w7 §, Afs o3 a9t § A1 759037
AT 3, 7a¢ aul & w45 Dz fwar 3,
7% av9  HE =FET fEAT MO,
gy-Igi & g BE s a g
The Information and Broadcasting Ministry
has issued orders for the active involvement of
Rdio, TV, etc. for the communal harmony.

ST HiA <R RGLO: ATV AT AT AT
frar #rfsa 1 L (31EEiR)

SHRI YOGENDRA MAKWANA: The
Home Ministry has also written to the Films
Division for producing such films which can
help in the communal harmony. (Interruption)
I will complete now. I know that everybody is
tired.

Sir, Mr. Gupta was just referring to the
'‘Bunch of Thoughts' which was also quoted
by Mr. Ramamurti. He
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said that the 'Bunch' of Thoughts' is nothing
but a history book. If it i« a history book, then
I will say that it is a distorted history because
of description and' the paragraph about Tippu
Sultan, which Mr. Ramamurti read, is far
from the facts. Sir, recently I came across a
book, "The Sword of Tippu Sultan", it is
written by Mr. Gidwani and he is a Hindu
writer. And in that book he has described how
Tippu Sultan was a patriot, hovv'he saved the
Hindus as well as the Muslims. He helped not
only the people of this country but also the
foreigners/ particularly the ladies who were
caught by the army. He helped them and sent
them to their respective countries. So, if such
a patriot is described as a staunch Muslim and
that he had molested the women, nobody will
believe it.

=i ge Jar ATCTQOT A 2 HT ATH
... (ooEa)
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Sir, I do not want to say many things about
this report. But whatever questions the lion.'
Members have raised, I tried to reply and 1
hope that they are satisfied.

TH VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Before I adjourn, I think it will
be desirable to express a word of
congratulations to the Secretariat and the staff
on behalf of the “ouse for sitting with us so
late. It will be a record for any Parliament. In
fact, I have made some calculations and we
have sat for 29 hours and eight minutes with
a break of six hours and seventeen minutes
from yesterday and today. We have sat for 29
hours and 8 minutes with only a break of 6
hourg and 17 minutes. This must be a record
of any Parliament in th" world. '
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SHRI LAL K. ADVANI: Thank you,
Mr. Vice-Chairman, for holding the iovt.

THE  VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI): In fact,"[ started
the day with a question. If I would have
known thatmy fate
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would be this, I would have been ab

sent.

The House stand's adjourned sine

die.

The House then adjourned
sine die gt twentysix minutes
past ten of the clock.



